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LOK SABHA
Monday, 26th August, 1957

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpEARER in the Chair)

ORAL ANSWERS TO QUESTIONS

Canal Water Dues from Pakistan

+
1157 Shri D. C. Sharma:
"\ Shri Bishwanath Roy:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
g£iven to Starred Question No. 52 on
the 15th May, 1857 and state:

(a) whether the Government of
India have since received any com-
munication from the Pakistan Gov-
ernment regarding the payment of
Canal Water dues; and

(b) if not, the action taken by Gov-
ernment?

The Deputy Minister of Irrigation
Power (Shri Hathi): (a) No
reply has yet been received from the
Government of Pakistan in regard to
the payment of ‘disputed’ charges.

As regards ‘undisputed’ charges,
these have been paid, almost in full,
upto the quarter ending June, 1957.

(b) The matter is under correspon-
dence with the Government of Pakis-
tan.

Shri D. C. Sharma: May I know
the amount that the Government of
Pakistan owe to us, so far as disputed
charges are concerned, and also the
itemg- included in these disputed
charges?

9002

Shri Hathi: From 15th August, 1857,
upto 30th June, 1850 the total sum
due towards undisputed amount was
Rs. 91'75 lakhs. The sum deposited
was Rs. 89 lakhs. The disputed
amount was Rs. 28 lakhs  They
deposited all the Rs. 29 lakhs After
19850, the amount due is Rs. 85 lakhs
for disputed charges. After 1850,
they have not paid that.

Shri D. C. Sharma: May I know the
reasons given by the Pakistan Gov-
ernment for not paying these charges
which our Government describe as
disputed charges?

Shri Hathi:. The main reason, as
they say, is the difference in the rate
of calculation of the rate of interest
on capital works, either at 4 per cent
or at 2 per cent. There are many
other excuses, of course, which they
put forward.

Dr. Ram Subhag Singh: In view of
the fact that the Government of
Pakistan are disputing the payment
of water rates, may I know whether
the Government of India will stop
the supply of water on that ground
of dispute?

Shri Hathi: So far as the undis-
puted items are concerned, they are
riot disputing; they are paying. But
so far as the disputed amount is con-
cerned, the interest charged is at 4
per cent on the capital works at four
times the value; they say it should
be 4 per cent on the capital works at
the priceable value. That is the
difference; that has to be settled.

Shri B. 5. Murthy:. May I know
whether the attention of the Minister
has been drawn to the latest state-
ment of the Prime Minister of Pakis-
tan that he will ldy down his life on
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the question of the canal water dis-
pute?

Shri Hathi: There was some paper
report.

Shri T. N. Singh: May I know
whether in the previous settlement
of the disputed amount, the position
regarding this 4 per cent interest was
accepted or not? What was the
basis of that settlement?

Shri Hathi: There was no settle-
ment. There are two items. One
was the undisputed item, on which
they agreed. The other was by it.q_olt
a disputed item.

Shri T. N. Singh: Before the year
1851, the disputed items were also
settled.

Shri Hathi:.
categories.

These are the two

Agriculturist Tour Programme

+
Shri Shree Narayan Das:
*1158. { Shri Assar:
Shri Balakrishnan:

Will the Minister of Food and Agri-
cultare be pleased to state:

{a) whether the Central Govern-
ment have formulated a programme
under which peasants and agricul-
turists would be able to tour the
country as well as other agricultural
countries m the World;

(b) if so, the precise nature of such
& scheme and progfamme;

(¢) when the scheme will be put
into operation; and

(d) what are the financial aspects
of the scheme?

The Deputy Minister of Agricul-
fture (Shri M. V. Krishnappa):
{a) The detains under which pessants
and Agriculturists would be able to
visit other paris of India only are
Baing worked out.
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(b) The Scheme is intended to
develop interchanges of idess and
agricultural practices.

(c) As soon as the details have
been finalised,

(d) No expenditure will be ° in-
curred by the Government, The cost
is to be borne by - the participants,

Shri Shree Narayan Das: May I
know by what time the scheme will
be ready and put into operation?

Shri M. V. Krishnappa:. The
scheme i5 almost ready, but it has to
be given a final touch. But as a
pilot project, we have already de-
cided to select six farmers from
Andhra Pradesh and Madras and
send them to Bombay and Madhya
Pradesh.

Shri Shree Narayan Das: May I
know whether the organisations of
agriculturists and peasants have been
consulted or their opinions have been
tnvited in thus regard?

Shri M. V. Krishmappa: In fact,
this was discussed by the Farmers'
Forum, and imtiated by them, and
Government accepted that principle.

Shri Yajnik:. May 1 know the
standards on the basis of which the
selection of these peasants 15 made
for foreign trips as well as for the
other tours? Are the persons selected
only from the Farmers’ Forum or are
there other people also who are
interested in agriculture?

Shri Ranga: Other peasants’ organi-
sations.

Shri M. V. Erishnappa: This ques-
tion refers to the farmers touring
inside the country. But the bon.
Member is asking a question about
farmers being sent out of the country.
The selection is made under the Ford
Foundation. The selection is made by
a selection committee of the States.
They send a panel of names to the
Centre, and at the Centre, a committes
is constituted, and that commitites
selects the persons,
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Shei Rangs: In view of the fact
that these kisan trains had been or-
ganised by the Andhra Kisan Sam-
melan, in sddition to a special bogle,
and ‘a lot of experience has been
gained in taking the kisans from one
area round the whole of India, will
Government consider, or have they
considered, the advisability of taking
advantage of this experience and also
popularising the pamphlet that they
have brought out? .

Shri M. V. Krishnappa: It is a very
good thing. A good beginning has
been made. These kisap trains are,
in fact, doing a great service. But I
want to tell the hon. Member that I
saw in one kisan train some baniasg
were also there in the name of agri-
culturists, They take advantage of
the concessions given in the name of
kisans, and utilise it to go to a mela
or to visit Banaras or other kshetras
for yatra.

But it is beiier that we do make
use of this experience. In Andhra
Pradesh, two specials were run, and
most of the persons were kisans,
because I received them and 1 took
them to the Pusa Institute. They also
saw the Prime Minister. Most of
them were kisans, but in some other
trains, there were banias also, who
had come to see the kshetras.

Dr. Ram Subhag Singh: Banias are
also kisans.

Shri Ranga: [ made a special men-
tion of this kisan train, for this pur-
pose. I did not ask the Minister to
volunteer all the information that he
knows fortuitously about these banias
and other people who had travelled
in those trains. I am only concerned
with the special trains run by the
Andhra Kisan Sammelan. The Minis-
ter says that he had met those people.
1 do not want him to give any special
assistance to those people. 1 am only
asking whether Government propose
to take advantage of their experience
in preparing their own programme?

Shri M. V. Krishnappa: Yes, we
want to take advantage of the experi-
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enceé of all the kisan organisations
and all those interested in kisans In
the country, and I invite hon. Mem-
bers to send me all their suggestions
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Shri B. 8. Murthy: May I know
whether it i3 the intention of the
Ministry to set up a Rallway Service
Commission in each zone?

Shri Shahnawas Khan: For the
time being, our four Commissions are

coping with the situation and we
have no such intention now.

Shri Ranga rose—

Mr. Speaker: It is a matter of

policy that hon. Members are raising.
They want a Public Service Commis-
sion at the headquarters of each
State. That is a matter of policy
which cannot be raised now.

Shri Ranga: The only question 1s
whether this particular point has not
been placed before the Government
for a number of years and why is 1t
that they have not -taken any action

Mr. Speaker: Hon. Members can
only ask gquesuions to elicit informa-
tion. No guestion on policy 1s allowed.
They know there 1s ample time for
them to change the policy. It cannot
be done now

Despaich of Telegrams from New
Delhi Rallway Station

*1162. Shri T. B. Yittal Rao: Will
the Minuster of Transport and Com-
municatiops be pleased to state:

(a) whether 1t 18 a fact that the
telegrams sent from New Dellu Rail-
way Station are wired to the Delhi
main Station., to be relayed to the
Cehtral Telegraph Office from there;
and

(b) if so, whether 1t is a fact that
this causes unnecessary delay and
telegrams about arrival of persons
reach later than the persons con-
cerned?

The Minister of State in the Minis-
try of Transport and Communications
(8Shri Raj Bahadur): (a) Yes.

(b) There is a certain amount of
avoidable delay Steps have, however,
already been taken to introduce
direct working between New Delhi
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Railway Btation and New Delhi Cen-
tral Telegraph Office.

Shri T. B. Vittal Bao: The steps
that have been taken may give some
relief. But may I know if it is a
fact that the telegraph lines or carrier
lines have not been increased com-
mensurate with the increase in traffie
volume of telegrams?

Shri Raj Bahadur: The average
number of telegrams received at the
New Delhi Railway Station s 27 a
day. Although the number 1z not
high yet, because of the growing im-
portance of the Station, we have al-
ready provided a direct circuit be-
tween New Delhi Railway Station and
the Central Telegraph Office.

Shri T. B. Vittal Rao: May I know
if the strength of the staft in the Cen-
tral Telegraph Office is adequate?

Shri Raj Bahadur: I think so.
Locomotivep

*1165. Shri Morarka: Will the Min-
ister of Railways be pleased to state:

(a) whether Government have fixed
the price for the locomotives manu-
factured by Tata Locomotive Works;

(b) if so, how 1t compares with sirm-
lar locomotives manufactured else-
where m India or imported from out-
side, and

(c) the basis on which the abowve
price 13 fixed?

The Deputy Minister of Rallways
{Shri Shahnawaz Khan): (a) Yes

(b) A statement i1s laid on the Table
of the House |See Appendix III, an-
nexure No 92.]

(c) The prices fixed were based on
the prices which the Tarift Commis-
sion recommended 1o the Government
as a result of a detailed technical and
cost investigation.

Shri Morarka: From the statement,
it appears that while the cost of an
imported locomotive is Rs. 33 lakhs,
the price fixed here iz Rs. 7 lakhs.
May 1 know on' what consideration
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the price is fixed at such a high level
when the price of a broad gauge
lacomotive in Chittaranjan is just the
same as the umported broad gauge
locomotive?

Shri Ferowe Gandhi: 1t is less.

Shri Shahnawaz Khan: It is true
that the prices quoted by the Tatas
are considered to be on the high side.
The Railway Ministry referred this
question to the Tarif Commission,
and the prices that have now been
fixed have been fixed as a result of
the recommendations of the Commis-
sion.

Bhri Morarka: It was recommend-
ed that while fixing the price by the
Tariff Commission, an expert from a
foreign country should be associated
with them. May I know if such an
expert was associated with them, and
if so, what was the recommendation
of that expert?

Shri Shahnawar Khan: I think that
question should be referred to another
Ministry,

Bhri Feroze Gandhi: May I know
the imported price of the same type
of locomotive as the one which is
manufactured by TELCO?

Shri Shahnawaz Khan: The prices
vary—Rs. 3,40,150 in case of West
Germany, Rs. 3,18,334 in Japan and
Rs 4,15,833 in case of UK.

Shri Feroze Gandhi: What are Gov-
ernment paying TELCO?

Shri Shahnawaz Khan: Very nearly
Rs. 7 lakhs.

Shri C. D. Pande: Are Government
aware that certamn indigenous engi-
neering firms have offered to cons-
truct locomotives and tenders at the
same prices as the imported ones?

Shri Shahnawaz Khan: I would
like to submit that in the initial
stages, during the development period,
it is but patural that the prices
should be high. But the Tanff Com-
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mission have fixed the prices on a
grading scale, and they have laid

down different prices foer different
pernods.

Shri C. D. Pande: My question is
different.

Shri Shahnawaz Khan: I will come
to that. The price fixed by the Tariff
t Commission in the first period was
Rs. 6,080,000 and in the third period,
the price has been brought down to
Rs. 4,44,000. -

Shri A. C. Guha: When will the
third perod start?

Mr. Speaker: Let him complete hia
reply.

Shri Ranga: What is the answer he
has given?

Mr. Speaker: Hon. Members should
hear the hon. Minister with patience.
He has not finished. Before that,
they are already on their feet.

Shri Shahnawas Khan: During the
third price period, the price fixed is
at Rs. 4,44,000. This compares very
favourably with the imported price
so far as UK, is concerned.

Shri A. C. Guha: Not in Germany.

Shri Shahnawaz Khan: The Tatas
are going to further expand their
capacity and we hope that when they
have attained that exp8asion, the
price will compare favourably with
those imported from Japan and other
countries. Therefore, the question of
other firms coming in and making a
start right from the beginning hasﬁnot
been considered by us.

Shri Feroze Gandhi: What is the
price of the WG type locomotive
(broad gauge) manufactured at Chit-
taranjan and the umported cost of the
same type?

Shri Shahnawaz Khan: I could not
give the exact figure, but it is in the
neighbourhood of Rs. 6 lakhs both
ways.

Shri Feroze Gandhi: Is the price at
which Chittaranjan is manufacturing
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the WG type hread gauge locomotive
less than the price which we are pay-
ing to TELCO for a metre gauge loco-
motive?

Shri Bhahnawar Eban: It is more
or less the same-—compares velry
favourahbly.

Dr. ERam Sdbbag Simgh: What
‘ftavourably'?

Shri Shahnawaz Khan: The prices
of TELCO locomotives are much
higher than those of imported locomo-
tives......

Shri Ranga: Why are we paying
more to TELCO than we are paying
to Chittaranjan? '

Mr. Bpeaker: On a gquestion, we
have entered into a discussion. I will
allow a half-hour discussion on this
matter.

Sardar A. S, Saigal: One hour dis-
cussion.

Mr. Bpeaker: This evening or to-
IMOYTOW.

Bhri T. N. Singh: Half an hour will

be too short for this very important
question.

Shri Ferose Gandhi: One hour.

Shri T. N. Singh: More time should
be sllotted. It may be taken up next
week.

Mr. Speaker: Very well, in which
cage hon. Members will give notice.

Economle Assistance from Netherlands

t
Dr. Ram Subhag Singh:
*1188. { Bhri Wodeyar:

( 8hrt Shivananjappa:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Netherlands Minister of Agriculture
has offered his Government's econo-
mic and other assistance to the Prime
Minister of India during his recent
visit to that country; and
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{b) it so, the nature and guantum
of assistance offered?

The Minister of Co-sparation (Dr.
P, 8. Deahmukh): (a) Yes.

(b) The Netherlands Minister of
Agriculture presented to. the Prime
Minister two memoranda during the
Prime Minister's recent visit to the
Hague, The Memoranda contain
offer of financial and expert assistance
for the establishment of an advanced
training centre for work in hides and
skins flaying, curing, tanning and the
manufacture of shoes at Bakshi-]
talab nmear Lucknow, U.P. and finan-
cial support for the operation of a
pilot scheme for the reclamation of
sallne soils in the north Coastal area
of Saurashtra (Bhal area).

The Netherlands Government have
earmarked a sum amounting to appro-
ximately 850,000 guilders (Rs. 812,500)
for the training centre at Bakshi-ka-
talab and about 850,000 guilders
(Rs, 10 lakhs) for the execution of
the project for the Bhal area in
Saurashtra. -

The offer is under consideration,

Dr. Ram Subhag Bingh: May' I know
whether the plans for execution of
these two projects just now referred
to by the hon. Minister have been pre-
pared by the Government of India?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): May I just say a word?
There is nothung new. No fresh offer
was made to me by the Dutich Gov-
ernment, These things were under
consideration by the State Govern-
ments concerned for sometime past.
I was merely informed that they have
made these offers to the State Gadv-
ernments concerned, and no decision
had been armived at. Later it has
come to the Government of India.
No doubt, the Government of India
would give a decision soon about it.

Dr. P. 8. Deshmukh: May I sup-
piement that answer? The project
will be considered in co-operation
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and rvonpultation with the Nether-
lsnds Government, the State Govern-
ment and the Central Government.

Qvercrewding in Mailabar and Cochin
Expross

*
Shri Nanjappa:
Shrimati Parvathl
Krishnan:
Will the Minister of Rallways be
‘pleased to state:

(a) whether it 1s a fact that serious
overcrowding is reported on the Mala-
bar Nilgin and Cochun Express trains
on the Southern Railway;

(b) what steps are taken to increase
the Third Class accommodation on
these trains;

(¢) whether in this connection Gov-
ernment propose to consider the dis-
continuance of the air-conditioned
coach in the Nilginm Express which is
being run daly in all seasons of the
Year; and

(d) whether there is any proposal
to introduce new trains on these sec-
tions?

tThe Deputy Minister of Railways
(8hri Shahnawaz Ehan): (a) Some
overcrowding has been noticed on
these trains on certzin sections.

(b) One additional III class coach
is being attached to the Malabar and
Cochin Expresses to relieve seasonal
overcrowding during the summer
months when the traffic is heavy on
account of the increased movement
of marriage parties, school children
etc.

(¢) No.
(d) Not at present.

Bhri Nanjappa: What are the diffi-
culties in running Janata Express
from Shoranur to Madras and wice
versa or at least from Olavakote to
Madras?

*116%.
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Shrl Shahnswas Khan: The difficul-
ties are lack of line capecity and
rolling-stock.

Shri T. B. Vittal Rao: Recently the
Railway Minister stated in Rajya
Sabha that where the occupation ratio
of the air-conditioned coach is less
than 40 per cent, he would discontinue
it. May I know whether the air-
conditioned coach has an occupation
ratio of more than 40 per cent?

Shri Shahnawar Khan: Yes; it has.

Shri Ranga: Is it during the season
or during the off-season also?

Shri Shabhnawas Ehan: During the
season the percentage of occupation is
wvery high; it is 70 to 80 per cent.

Shri Punnoose: Is 1t not a fact that
the Cochin Express actually requires
no air-conditioning because the clima-
tic conditions are such that it is not
needed? Will the Government consl-
der the discontinuance of that?

Shri Shahnawaz Khan: The air-
conditioned coach is very well
patronised.

Shri Nanjappa: Where is the neces-
sity for running an air-conditioned
coach for a distance of 300 mileg and
that too in the night time?

Mr. Speaker: The hon. Member is
giving reasons for discontinuance.

Project at Pochampad in Andhra
Pradesh

*1171. Shri M. V. Erishna Rao: Will
the Minister of Irrigation and Pewer
be pleased to state:

(a) whether the Government of
India have proposed to investigate a
major project on the river Godavary
at Pochampad in Andhra Pradesh;

(b) if so, the approximate expendi-
ture to be incwrred on  detalled
investigations;

1This answer was later corrected by the Deputy Minister of Railways
(Shri Shahnawaz Khan) vide Debate dated the 6th September, 1957,
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(¢) whether Government have re-
cefved any progress report on investi-
gation; and

(d) if so, the details thereof?

The Deputy Minister of Irrigation
;:rl Power (Shri Hathl): (a) Yes,

(b) The investigations for a Dam at
Pochampad are to be carried out by
the Governmént of Andhra. The
anticipated expenditure on this ac-
count i not known.

(c) No, Sir.
(d) Does not arise.
Shri Mi V. Krishna Rao: May 1

know by what time the investigation
will be completed?

Bhri Hathi: It may take about a
year and a half or so.

‘Shri Ranga: Has the investigation
begun?

Shri Hathl: They are starting it;
we have advised them to start investi-
gations.

Shri Venkatasubbalah: What is the
proposed ayacut to be irrigated by this
project?

Shri Hathl: Al this can be said
only after the investigations are made.
Varetha-Timba Road Rallway Lime

*1173. SBhri P. R. Patel: Will the
Minister of Railways be pleased to
state:

(a) whether a railway line exists
between Varetha (Taranga Hill) to
Timba-Road joinung Taranga-Mehsana
railway in Mehsana District;

(b) whether it iz a fact that the
railway line is in working order
except stations without roofs;

{c) whether it iz a fact that the area
in which the Varetha-Timba railway
is, can be developed if the Varetha-
Timba Road railway is run as there
are metal-quarries and sugar-cane
cultivation; and

(d) when goods or passenger trains
will be run on this rail-track?

The Deputy Minister of Railways
(Shrl Shahnawazx Ehan): (a) Thers
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is a quarry.siding 5 miles long taking
off from Varetha station en the
Mehsana-Taranga branch line,

(b) The line is in working order as
a quarry siding.

(c) There are no prospects of sugar-

cane trafic in the vicinity of the
metal quarry.
(d) There is no proposal to run

goods or passenger trains on this
siding.

Shri P. E. Patel: Will the Govern-
ment consider the proposal if it iz to

come from the people to have a train
running on this line?

Shri Shahnawaz KEhan: We will
consider everything that comes from
the people; but whether there'is any
justification for running it or not is
another matter,

Diversion of Australian Wheat to
Pakistan
*1175. Shri Shivananjappa: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it iz a fact that
Government of India have recently
diverted a ship containing Australian
imported wheat to East Pakistan;

(b) if so, whether this is in part re-
payment of wheat which India had
obtained from Pakistan some time
back; and

(¢) when the balance will be res
paid by India?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) and (b). Yes, Sir.

(c) This is under consideration in
consultation with the Government of
Pakistan.

Shri Shivananjappa: May I know
what is the quantity which was
diverted to Pakistan and its value?

Shri A. M. Thomas: First 8050 tons
were diverted, That was in May 1956.
Later on 4,922 tons were agein divert-
ed and the balance is only 1,128 tons.

Shri 'R. Ramanathan Chettiar: May
I knmow whether in view of giving
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wheat to Pakistan we are going rice
trem Pakistan?

Shri A. M. Thomas: We had taken
a logn from Pakistan and wg' are only

repaying it.

Housing Colonles in Delhi

#1176, Shri R. J. Rao: Will the Min-
ister of Health be pleased to state:

(a) whether any applications are
pending for private housing colonies
tn the controlled areas of Delhi; and

(b) if so, whether and when Gov-
ermment propose to approve those
plans?

The Minister of Health (Shri Kar-
markar): (a) and (h). Some appli-
cations for the approval of layout
plans of housing colonies are pending
with the Delhi Development (Provi-
sional) Authority. These plans are
at various stages of consideration and
in a number of cases further infor-
mation or details have to be supplied
by the Coloniser. The plans will be
approved upon the preparation of a
satisfactory layout plan by the
Coloniser which is acceptable to the
Authority. I should like to add that
till now the layout plans for 27
colonies have been approved; the lay-
out plans for 22 colonies are pending
consideration, some of them for want
of information which has been asked
for. Fourteen colonies are affected by
land which is sought to be acquired
by Governmesat, in accordance with
the recommendstions of the Interim
General Plan. That is the position.

Shri Jaganatha Rao: Is it a fact

that about 70 applications are pending
for over a year?

Shri Earmarkar: 1 gave the figures.
Twenty-seven have been approved; 22
are pending approval or consideration
by Government and 14 have been
affected by land which is sought to be
acquired by Government. That is the
vosition.
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Shri Barman: May we have the ot v T ¥ W7 g

English translation?
Dr. P. 5. Deshmnkh: (a) Yes Sir,

{b) As the enquiry has been under-
taken on & recommendation made by
the Estimates Comrnittee, the report
will be submitted to that Committee
. shortly and the question of placing it
or a summary thereof on the Table
of the Sabha will then be considered.

(¢) The paper making machine has
already been erected. The pulping
plant including the building to house
it remains to be erected. A contract
for the machinery and engineering
services required for this under the
T.CM. aid programme has been
entered into by the T.CM. with a
U.S. firm on 5-6-57. This contract
provides for these items to be supplied
by September 1958 and it is expected
that the complete plant would be
«erected and brought intoe production
sby the end of 1858-58.

ot wex w oW ® T "
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go THe Te W I HME o
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¥g sfafrafor mafa 31 & fag gt
T8 39 foar mar

Shri T. N. Singh: There being
sufficient experience of paper manu-
facture in India, may I know what

was the special thing about it that all
this delay hag been caused?

Shri A. P. Jain: An Advisory Com-
mittee on which the trade was
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pepresented had approved of the plan
but, unfortunately, one thing or
another has been going on, with which
I am not at' all happy.

ot wen whw ;g o owiw }
€ wTaTe FRIY AATY @ qrAr @
a1 gEATd T AT A, W W
srew #AFEET war gl ?

ot ®o Mo W« : Wﬂﬁﬁ
gz &, ¥ aga gOW ¥ A AE) ©g wEAT,
WE T WAfEd @ T M g |

Ol Pallution of Sea

*1178. Bhri Raghunath Bingh: Will
the Minister of Transport and Com-
munications be pleased to state whe-
ther India has accepted like other
nations the International Conven-
tion for the prevention of pollution of
the ses by oil, which was drafted at
the International Conference held in
London on the 12th May, 18547

The Minister of State in the Minis-
try of Transport and Communications
{Shri Raj Bahadar): No. So far as
India is concerned, the guestion of
ratificatiog of the Convention is still
under consideration.

Bhri Raghunath Singh: May I know
whether our sea coast is affected by
the oil or not?

8hri Raj Bahadur: I do not think
any serious problem of oil menace
has appeared on our coast line.

Bhertage of Postal Forms

*1179. Shri Assar: Will the Minister
of Transport and Communications be
pleased to atate:

(a) whether Government are aware
that there is shortage of Money Order
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forms. Acknowledgement receipt
forms and other forme in many cities
and rural Post Offices in Bombeay
State;

(b) if so, what is the difficulty in
supplying the forms; and

() what measures Government pro-
pose to take to remove this difficulty?

The Minister of Btate in the Minis.
try of Transpert and Communications
(Shri Raj Bahador): (a) Only Money
Order forms are reported to have
been in short supply.

(b) Inability of the Government
Presses to cope fully with the rapidly
increasing demand of forms in the
P. & T. Department with the growth
of traffic. Local printing through pri-
vate presses could not also be resorted
to as the cartridge paper required for
printing of Money Order forms is not
stocked in the stock depots. Besides,
the powers of Heads of Circles to get
these forms loca)ly printed are very
limited and do not permit printing of
such forms in large quantities locally.

{c) The Printing &  Stationery
Department is adopting necessary
measures to expand the capacity of
Government presses. Further the
Government have set up high power
Committee to examine in detail the
printing, storage and distribution of
forms to P. & T. offices and recom-
mend such measures as may be help-
ful in improving the situation. In the
meantime steps are being taken to get
the forms printed in other presses.
The Aligarh Press is also being press-
ed to print the Money Order forms
expeditiously. Supplies of cne to two
lakhs of Money Order forms are -now
being made daily to the Bombay Cir-
cle from Aligarh to meet the shortage.
Printing of Money Order forms has
also been arranged by the Postmaster-
General, Bombay through the Gov-
ernment Press at Kohlapur.

Shri Jadhav: May I know whether
the forms are printed in all the
important language of India?

Shri Raj Bahadur: They are printed
in English, Hindi and Hindi-English,
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Shri Shree Narayan Das: The hon.
Minister just now said that a com-
mittee has been appointed. May 1
know whether any time-limit has been
fixed by which the Committee has
been asked to report?

Shri Raj Bahadur: There are some
long-termn measures which the Print-
ing and Stationery Department under
the Ministry of Works, Housing and
Supply has proposed. They are: pro-
vision of a forms wing in the Govern-
ment of India Press, Nasik, expansion
of the Government of India Press,
Aligarh, installation of two rotaries in
the Press attached to the Government
of India Forms Store, Calcutta and
setting up of a Government of India
Press in the south. The high-power
committee has been set up to devise
short-term measures, and on that there
are representatives of the wvarious
departments concerned.

Bhri Mohiuddin: Is it not a fact that
last month there was shortage of
inland air letters at wvarious post
offices, and only a limited number of
three or four were given at a time
to each buyer?

Shri Raj Bahadur: The forms are
divided into two categories, essential
forms which arc about 750 in number,
and non-essential forms which are
about 1,300 in number. Qur Presses
with whatever capacity they have got
are trying to cope with the demand.
At the moment I may say that as
many as 3,51,42,600 forms are on order
and are under print.

Shri Yajnik: May I know why Gov-
ernment has discontinued printing of
these forms in the local languages of
India, In view of the fact tha! 13 to
14 languages have been recognised in
the Constitution of India?

Shri Raj Bahadar: That is a separ-
ate guestion, but I may say that it
has been decided as a matter of policy
that the forms should be in two langu-
ages and that this should be bilingual
also—English, Hindi and Hindi-
English.
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Chatrman of Caloutta Pert

*1182. Shri 8. C. Samanta: Will the
Minister of Transport and Communi-
catlons be pleased to state:

(a) whether it is a fact that prior
to 1947 the Chairman of the Calcutta
Port used to hold office for 15 to 17
years; and

(b) whether it is also a fact that
since 1947 the tenure of office of the
Chairman 1s varying between 3 to 6
years?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj BRahadur): (a) The incumb-
ent of the post of Chairman, Calcutta
Port Commissioners, who retired in
19417, held the post for about 15 years.
His predecessor held office for about
8 wyears.

(b) Yes, Sir.

Shri S, C. Samanta: May I know
whether in future the Gowvernment
will reduce the term, or they will go
back to former terms?

Shri Raj Bahadur: The office of the
Chairman is an important office, and
in selection for it we take good care.
1 hope the Chairman continues so Jong
as he 1s found useful, or he can conti-
nue in service.

Shri S. C. Samanta: May I know
whether the term of service of the
Chairman in Calcutta Port is at par
with the terms prevalent in other
poris?

Shri Raj Bahadur: In each case the
appointment 1s made on specific terms,
and I do not think comparisons can
be drawn between the terms of differ-
ent appointments

Shri Ranga: Under what terms, Sir,
are these appointments made? Are
they made for three years, six years?
Is there no time-limit at all, or is it
that you appoint a man for three years
and if he still continues to be useful
you extend the term for another three
yoears?
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Shri Raj Bahadur: It is made for a
number of years; the term is fixed.

Shri Biren Roy: Is there any special
qualification on the basis of which the
Chairman of a Port Trust is appoint-
ed, or is it just an I.C.S.

Shri Raj Bahadur: It is not only
1.C.S, but suitable administrative
capacity for a post is also taken into
account.

Shri Ranga: What is the exact posi-
tion in Calcutta? For how many years
has this gentleman been appointed?

Shri Raj Bahadur: He has been
there for over an year now, and he
is an 1.C.S.

Shri Ranga: 1 want to know for
what period he has been appointed;
1 am not asking for how long he has
been continuing.

The Minister of Transport and Com-
munications (Shri Lal Bahadur Shas-
tri): Generally, the Chairman, Port
Trust, Calcutta, is appointed for about
three yecars, but during the last few
yvears we found that a change was
necessary in one or two cases. There-
fore, change was made rather prema-
turity, before that period expired, but
it was in the interest of work and the
Port that we found 1t necessary to
make this change. The present in-
cumbent is continuing, and I hope he
will continue for some time, unless
we find that his work also is not satis-
factory. The House is aware that in
the Calcuita Port Trust the problem
of congestion has arisen. 1 suppose, if
the officer concerned is not able to
improve the situation certainly we will
have to take action.

Shri Biren Roy: Since 1947 till
today, has anybody except an ICS.
been appointed to this job?

Shri Lal Bahadur Shastri: I am not
aware Qf the past history, but it is true
since 1952, I know, there has always
been an 1.C.S. Officer,
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Machkund Soll Eroslon Scheme

*1184, Shri B. S. Murthy: Will the
Minister of Food and Agricultare be
pleased to refer to the reply given to
Starred Question No. 555 on the 1st
August, 1957 and state:

{(a) the reasons for less subsidy
being given to Andhra Pradesh in
connection with the Machkund Soil
Erosion Scheme during 1957-58; and

(b) the amount of subsidy asked
for by Andhra Pradesh for the above
period?

The Minister of Co-operation (Dr. P.
8. Deshmukh): (a) According to the
approved pattern of financial assist-
ance for such schemes in tribal areas,
Central subsidy is limited to 75 per
cent. of the total estimated expendi-
ture on items other than regular staff
and buildings; balance being granted
by the State Government. The amount
not permissible as subsidy is given as
loan where asked for. Subsidy was
granted to the Andhra Pradesh Gov-
ernment in 1957-58 on this pattern.

(b} Rs. 7,00,691

Shri B. S. Murthy: May 1 know, Sir.
what 15 known by “approved pattern
of financial assistance"?

Dr. P. S. Deshmukh: We have laid
down ccrtain rules in respect of almost
everything lhike the G.M.F., soil ero
sion work, etc. We give certain subsi-
dies in certain cases and the rest is
given as loan.

Shri B. S. Murthy: Is 1t not a fact
that this work 1s being carried on in
places where the areas are consider-
ed as backward. including Andhra,
and, if so, why the Central Govern-
ment has not given sufficient subsidy?

Dr. P, S. Deshmukh: No, Sir. Wa
have been following the pattern all
through and in the tribal areas we
have got special terms according to
which assistance will be given.

The Minister of Food and Agricul-
ture (Shri A. P. Jain): May I add te
the answer, Sir? As a matter of fact,
75 per cent. of the cost of the project
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has been already given as subsidy, and
the State Government has to find the
remaining 25 per cent. Even in regard
to that 25 per cent, if the State Gov-
ernment wants it as a loan, it can be
advanced from the Centre.

Shri B. S. Murthy: My question is
this. The Orissa Government and the
Andhra Government are irterested in
this project. The Orissa Government
has been given a few lakhs more than
the Andhra Government. I want to
know the reason for the Andhra Gov-
ernment getting less.

Shri A. P. Jain: It is on the same
pattern and the same principle. There
is no differentiation.

Pharmacentical Enguiry Committes
Report

*1185. Shri R. Narayanasamy: Will
the Minister of Health be pleased to
refer to the reply given to Unstarred
Question No. 576 on the 10th August,
1857 and state:

(a) whether Government have since
implemented the recommendations of
the Pharmaceutical Enquiry Com-
mittee regarding centralisation of
administration of Drug Control; and

(b) if not, the reasons therefor?

The Minister of Health (Shri Kar-
markar): (a) Government have consi-
dered the guestion and have decided
that the Central Government should
have power to fix standards for drugs,
issue instructions for the maintenance
of those standards and appoint inspec-
tors for inspecting places of manufac-
ture. The existing powers of State
Governments with regard to the con-:
trol on drugs should continue subject
10 the standards laid down and direc-
tions issued by the Central Gowvern-
ment. Action is accordingly being
taken.

(b) Does not arise.

Diesel Trains between Kanpur and
Lucknow

*1188. Shri 8. M. Banerjee: Will the
Minister of Railways be pleased to
state:

(a) whether there is a proposal to
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have diesel trains between Kanpur and
Lucknow; and

(b) if so, the number of such trains?

The Deputy Minister of Rallways
(8hri Shahnawaz Khan): (a) and (b).
No decision has been made regarding
running of Diesel trains on the Kan-
pur-Lucknow M.G. secfion.

Shri §. M. Banerjee: May 1 know
what steps are being taken to mini-
mise overcrowding in the train
running between Kanpur and
Lucknow?

Shri Shahnawaz Khan: The usual
steps. When there is room on the
trains, we attach extra coaches on it.

Shri S. M. Banerjee: How many
coaches have been attached? There is
a train at 100 a.m. and then again
there is another train at 40 pm_ 1In
the absence of any train in between,
overcrowing is much more. Thousands
of passengers travel.

Mr. Speaker: He wants additional
trains to be run.

Shri Shahnawaz Khan: At present
there is no line capacity on that
section.

ot e Tt . |7 T TFar
g fr s@as & FIC & W A ARA
®Y TAS FLA T AT TEAG 47, Iq A
w1 st gf & 7
Mr, Speaker: Double line does not
arise out of Diesel train.

Shri T. B. Vittal Rao: May 1 “now
whether any track has been dieselis-
ed after a decision wag taken to
dieselise certain tracks at the begin-
ning of the second Five Year Plan?

Shri Shahnawaz Khan: Yes, Sir. We
are running Diesel rail-cars on cer-
tain sections.

Shri T. B. Vittal Rao: Diesel loco-
motives.

Shri Shahnawax Khan: We have
ordered 100 Diesel locomotives. They
have not yet been brought into use.
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Mr. Sp-aker: It is not a general

question of overcrowing. It is a

specifie question regarding the run-

ning of Diesel trains. It has been
answered. Next question.

Labour at Howrah and Sealdah
Stations

*1189. Shri Hem Barua: Will " the
Minister of Rallways be pleased to
state;

(a) whether the Government have
received a memorandum and other
communications from the casual and
contract labour (State Railways)
working in Howrah and Sealdah sta-
tions; and

(b) if so, the action taken thereon?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Some
representations have been received.

(b) A statement indicating the
points raised in these representations
and the action taken thereon is laid
on the Table of Lok Sabha. [See
Appendix III, annexure No. 93].

Shri Hem Barua: From the state-
ment, it is evident that the question
of extension of the Minimum Wages
Act to casual labour is under consi-
deration. It has been under conside-
ration for a long time. In view of the
fact that there are about 2 lakhs of
casual and contract labour working in
the railways all over the country, and
in view of the fact that casual and
contract labour working at Howrah
and Sealdah are given just Re. 1 to
Rs. 1-12-0 each a day and they work
for 56 hours a week, may I know if
the Government is going to extend
the provisions of the Minimum Wages
Act to embrace these workers imme-
diately?

Shri Shahnmawazx Khan: This is
rather a big question and it is at pre-
sent receiving the attention of the
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Planning Commission gnd then, later
on, it will have to be approved by
the Cabinet because, once the railways
accept this, then the other Ministries
also will have to extend this Act. So,
it is rather a big problem and until it
is approved by the Planning Commis-
sion and the Cabinet, I am afraid the
Railways are not in a position to take
any action.

Shri T. B. Vittal Rao: At the-
moment, where is it lying? Is it in
the Planning Commission or in the
Railway Ministry, because, an assur-
ance was held out in the 1956 budget
session that something will be done
for casual labour.

Shri Shahnawaz Khan: All 1 can-
say is that the matter is receiving .
attention in the proper quarters.

Mr. Speaker: He wants to know the
final stage of consideration.

Shri Shahnawaz Khan: It is more
than what I can say.

Shri Hem Barua: It has been receiv-
ing attention since 195%. It is another
question. Now, in view of the fact
that these workers at Sealdah and
Howrah are in a registered trade ,
union, may 1 know if the Railway
Ministry is going to recognise the
unions of these workers?

Shri Shahnawas Khan: The Railway
Ministry will recognise only the unions
of railway employees. At present,
casual labour cannot be classified as
railway employees.

Bhakra Nangal Project

*1190. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be-
pleased to state:

(a) whether the Planning Commis-
sion have allotted any amount for the
Irrigation and Power works under the
Bhakra Nangal Project during 1857-
58; and

(b) what are the main works of’
development to be undertaken?
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The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) An
amount of Rs. 1298 crores has been
provided in 1957-58 towards loan
.assistance to the Governments of Pun-
jab and Rajasthan for irrigation and
power works of the Bhakra Nangal
Project.

(b) The main development works
40 be undertaken are as follows:

(i) Construction of roads in the
region served by the Bhakra
Canals;

(ii) Development of mandis; and

(iii) Provision of water

and drainage.

supply

Shri D. C. Sharma: May I know
rwhere the mandis are to be developed?
Have the Government received any
<oncrete scheme about the develop-
ment of mandis?

Shri Hathi: Yes, Sir. The Bhakra
-Control Board has a scheme and the
places where these mandis are to be
developed are nearly 22 in Punjab
.and 24 in the old PEPSU area.

Shri D. C. Sharma: May I know if
any break-up of these figures can be
given so far as road development
programme 1s concerned with refer-
ence to the present State of Punjab
and the State of Rajasthan?

Shri Hathi: I can give figures for
*the expenditure on roads in the Pun-
jab area up to 3lst March, 1957. The
total expenditure was Rs. 1,45,65,922
covering 2,00,81 miles of roads The
provision in 1957-58 is Rs. 37,50,000 for
the Punjab area.

Shrl D. C. Sharma: May I know if
any amount has been set apart for
purposes which can be described as
social welfare purposes?

Shri Hathl: At present, these are
the three activities which I have men-
tioned, namely, construction of roads,
development of mandis and provisien
of water supply and drainage.
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Pension Scheme for Rallways Staff

t
s1191 f Shri Shree Narayan Das:
© 7| Shri T. B. Vittal Rao:

Will the Minister of Rallways be
pleased to state:

(a) whether discussions with the
representatives of labour on proposals
for introducing the pension-cum-gra-
tuity system for the Railway staff have
been completed;

(b) if so, whether proposals have
been finalised;

(c) the important features of the
final proposals accepted; and

(d) the time when this pension
scheme is to be brought into force?

The Deputy Minister of Rallways
{Shri Shahnawar Khan): (a) Yes.

(b) and (c). The scheme which is
awaiting Government's sanction is
the same as the pension system with
death-cum-retirement gratuity applic-
able to other Central Government ser-
vants.

(d) It 1s proposed to apply the
scheme to all new entrants from
1-4-57, but those already i1n service on
that date will be given an option.

Shri Shree Narayan Das: May 1
know the time by which the whole
scheme will be put through?

Shri Shahnawaz Khan: Very recent-
ly we have had consultations with the
representatives of labour and we have
come to some sort of agreement, We
hope to introduce this system wery
shortly and when it is introduced it
would take effect from 1st April,
1957.

Shri Shree Narayan Das: So far as
this matter is concerned, regarding
the new entrants, may I know whether
there is any agreement between the
representatives of labour and Govern-
ment on this point or whether there
was any point of difference?
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Shrl Shahnawas Khan: There was

a slight point of difference. The
labour representatives thought that
after five years, the schame should be
reviewed and if the people wanted to
opt for provident fund, they should
be given the opportunity to change
their option after five years. That we
have to consider.

Bhri Mohiuddin: What would be the
additional cost to the railways as a
result of the introductton of this new
scheme for pension and provident
fund?

Shri Shahnawax Khan: We are
introducing this scheme more as a
measure of social security scheme than
from any other point of view and the
effect, I might say, is not going to be
very much.

Shri T. B. Vittal Rao: If those who
are already in service want to opt
for the pension scheme, will there be
any arrangement for them also?

Bhri Shahnawar Ehan: They will be
given the option.

Shri T. B. Vittal Rao: If they opt
for the pension scheme, will there be
any reduction in their emoluments,
because they will have the benefit
of both the schemes? '

Shri Bhahnawax Khan: There will
be no reduction in emoluments, but
they can have either the pension or
the provident fund

Shri T. B. Vitial Rao: If they opt
for the pension scheme, will the
amount that they have already contri-
buted to the provident fund be for-
feited?

Shri Shahnawax Khan: They can-
not have it bothways.

Mr. Speaker: Have the details of
the scheme been worked out?

The Minfster of Finance (Shri T.T.
Krishnamachari): The scheme is under
the consideration of the Government.
My colleague has been discussing this
matter with me and the matter is now
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before the Home Ministry. The point
mentioned by my hon. friend opposite
would certainly operate if a pefson
has a large accumulation in the provi-
dent fund; very naturally he might
not opt for the pension scheme. But
it may be more attractive for the
people who have just started. The
cost of the scheme itself might be not
negligible and it has to be worked
out. But my colleague has taken the
decision that the scheme should be
placed before the rallway employees
and if they agree to it, it should be
implemented. The details are now
being worked and proposals will be
placed before the Government for
their approval. There will be an inte-
grated scheme before long.

Shri Narayanankutty Menon: May
I know whether in the case of a
employee who opts for the pension
scheme, he will be given the benefit
of his own contribution to the provi-
dent fund and in calculating the pen-
sion, the number of years of his past
service will be taken into considera-
tion?

Shri T. T. Krishnamachari: As 1
have said just now, these are matters
of detail, Maybe in certain caseg
where the accumulation in the provi-
dent fund is reasonably high, the
employee may not like to opt for the
pension scheme. But these are mat-
ters of detail, for which no answer
can be given at this stage, until the
entire picture is placed before the
House,

Indian Alrlines Corporation

t
*1192 Shri T. B. Vittal Rao:
* Y Pr. Ram Bubhag Singh:

Will the Minister of Transport amd
Communications be pleased to state:

(a) whether it is a fact that a bomb
exploded in a van of the Indian Air-
lines Corporation when the van was
on its way to Delhl from Brinagar;
and

(b) if so, whether the matter has
been investigated?
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The Minister of State in the Mimis-
try of Transpert and Cooununications
{Shri Humayun EKabir): (a) Yes, Bir.

(b) The matter is under investiga-
tion by the State Police authorities.

Dr. Ram Subhag Singh: May I know
whether this bomb explasion occurr-
ed in spite of the fact that round-the-
clock patrolling was going on by the
police?

Shri Humayun Kablr: As I said,
the matter 1s under investigation by
the Jammu and Kashmir Govern-
ment, who are primarily concerned
and they have taken every possible
measure We cannot add anything
more to what they have informed
us.

Dr. Ram Subhag BSimngh: May 1
know whether other bomb explosions
have also occurred about 10 days
previous to this occurrence?

Sbri Humayun EKabir: The whole
matter 1s under investigation

Mr. Speaker: Including the first

Ammoniam Sulphate

#1193, Shri Morarka: Will the Min-
ister of Food and Agricolture be
pleased to state:

(a) what are the States to which no
quantity of ammonium sulphate was
supplied during the year 1955-56; and

(b) the reason therefor?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Only
Rajasthan during the calender year
1955.

(b) There was no demand from the
State as 1t had a large carry over
stocks of Sulphate of Ammoma of the
Previous Year.

Shri Morarka: May I know what
steps Government are taking to popu-
larise the use of this fertiliser in the
country? ’

Shri M. V. Krishnappa: Both the
Central and State Governments =are
popularising this by way of propa-
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ganda and publicity, by improvement
in the distribution arrangements,
granting short-term loans, fixation of
uniform rates and various other mea-
sures. In Rajasthan, the farmers do
not require much of (fertilisers,
because they have manure like the
cattle manure and sheep manure. In
Rajasthan villages, they have more
cattle and cattle manure is cheap. The
second thing is that the fertiliser is
used generally where there is assured
water-supply and mostly for the
paddy crop. In Rajasthan, there is
very lttle of paddy crop. In other
States, the consumption of fertiliser
has gone up by 200 per cent, com-
pared with the beginning of the first
Five Year Plan. In six years, the
consumption of fertiliser has gone up
by 200 per cent. because of intensive
campaign and more credit facilities,

Shri Morarka: In view of the fact
that more and more land in Rajasthan
is now comung under irrigation, may
I know what special agency the Gov-
ernment is setting up for popularising
the use of this fertiliser there

Shri M. V. Erishnappa: [ do not
follow the question

Mr. Speaker: What are the special
steps that are bemng taken to familia-
rise the people with the use of fertilis-
ers in the irrigated areas of Rajas-
than?

Shri M. V. HKrishnappa: [ have
already stated that the steps taken
are publicity and propaganda, giving
them short-term loans and various
other measures like making fertilisers
cheaper. In some cases, it is distri-
buted free of charge also.

Shri Morarka: May I know what is
the agency employed by the Gowvern-
ment of India 1n distributing this ferti-
liser in Rajasthan and in other States?

Shri M. V. Krishnappa: It differs
from State to State. It is entirely the
responsibility of the State Govern-
ment. In some States, it 13 done by
the co-operatives, in some States by
the trade and some other agencles.
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Dr. RBam SBupbhag Bingh: The hon.
Minister said that there was a large
stock of fertilisers in Rajasthan, the
{farmers use more manure and so no
new stocks were sent there, May I
know if, in view of these facts, the
rate of the fertiliser has not been
increased in Rajasthan as high as it
is done in other States?

The Minister of Food and Agricul-
tare (8hri A. P. Jain): Rajasthan
differs from the other States because
it does not use much of fertilisers.
Also, as my colleague gaid, the use of
fertiliser requires an assured water-
supply. In Rajasthan, except in cer-
tain canal areas, fertiliser is not used;
most of the agriculturists use the caf-
tle manure.

Dr. Ram Subhag Singh: I want to
know whether the price of fertiliser
has gone up in Rajasthan, as it has
done in other States.

Shri M. V. Krishnappa: The ferti-
lisers are sold throughout India at a
uniform price through the State
Trading Corporation of India. We
have got a pool price for the whole
of India. We supply it at the rate of
Rs. 350 and the maximum price at
which it can be sold is Hs. 380.

Shri B. §. Maorthy: May I know
whether the co-operative societies in
the various parts of the country are
trained in the distribution of these
fertilisers?

Shri M. V. KErishnappa: In Andhra
and Madras, it is mostly distributed
by the co-operative societies,

Telephone Connections

*1197. Shri P, R. Patel: Will the
Minister of Transport and Communi-
eations be pleased to state:

(a) how many applications for tele-
phone connections were received at
Ahmedabad in 1955, 1956 and upto
30th June, 1857;

(b) whether telephone connections
are glven in order of serial numbers
of applications received or some pre-
ferences are given; and
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(¢) the ressons why preferences
were given and to whom?

The Minister of State in the Minks-
try of Transport and Communications
(Shri Raj Bahadar): (a):

0] Umhrth: (ii) Prom Ex-
‘Own Your empted cate-
Telephone®  gory  appli-
Schemoe. cants.

In 1955— 297 115
In 1956— 478 87
In 1957

upto }-—- 194 58
30-6-57

(b) 70 per cent. of the available
number of telephones are allotted for
sanction under the ‘Own Your Tele-
phone’' Scheme. These telephones are
provided in order of serial number of
applications except as explained in
(c) below.

30 per cent of the available num-
ber of telephones are allotted for
sanction under various exempted cate-
gories. These telephones are provid-
ed under advice of the Telephone
Advisory Committee. They sanction
the telephones as per serial number
of the applications in a particular cate-
gory except as explained in (c)
below.

{c) Out-of turn telephones are sanc-
tioned under ‘Own Your Telephone’
Scheme in special cases where con-
nections are required urgently by
Government or semi-Government
Departments and other private parties
recommended by State and Central
Government and undertakings in the
national interest. The number of
‘Own Your Telephone' connections
given in this manner during this
period of 2-1{2 years is 28.

Telephone Advisory Committee is
authorised to sanction on out-of turn
basis, 30 per cent of the allocable
quoia of telephones wunder each
exempted category. They sanction
these as they consider best in the
interest of the waiting applicants.
Number of exempted category connec-
tions provided in this manner during
this period cf 2-1|2 years is 22,
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Sometimes a connaction sanctioned
12 the sirict serial order has to be
skipped over due to technical difficul-
ties in the particular area. Such a
connection is, howewver, provided as
soan as the difficulty is removed.
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Deputy Chairman of the Calcuita Pect

*1199. Shri 8. C. Samanta: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the reasons why the post of a
Deputy Chairman of the Port of Cal-
cutta has been kept vacant since 1950;

(b) whether it is a fact that since
1850 the duties of the Chairman have
increased manifold;

(c) whether the Chairman has also
become the Chairman of the Dock
Labour Board; and

(d) whether Government are think-
ing of appointing Deputy Chairman
again?

The Minister of State in the Minis-
try of Transport and Commnunications
(Shri Raj Bahadur): (a) When the
post of Deputy Chairman fell vacant
m 1950, the then Chairman of the
Calcutta Port Commissioners recom-
mended that i1t need not be filled as,
in his opinion, the work involved did
not justify the appointment of a full-
tume officer.

(b) and (c). Since 1953, when the
Chairman also became the Chairman
of the Dock Labour Board, there has
been an increase in his dutiea

(d) A tull-time Deputy Chairman of
the Dock Labour Board has been
appointed to assist the Chairman in
the work relating to the Dock Labour
Board. The question of appointing an
officer to assist him in Port Adminis-
tration work has been taken up.

Shri B. 8. Muorthy: The next ques-
tion may be taken up.

Mr., Speaker: The Question hour Is
over.
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Short Notice Questions and Answers
Mangia Dam in Mirpur
f

Dr. Ram Subhag Singh:
Shri Naushir Bharucha:

8.NQ. Shri Raghunath Singh:
No. 28 Shri Supakar:
Shri B. 8. Lal:

Will the Prime Minister be pleasen
to state:

(a) whether it is a fact that the
Government of Pakistan have prepar-
ed a plan for constructing a Dam,
known as the Mangla Dam Project, in
the district of Mirpur 1n Jammu and
Kashmir;

(b) if so, what are the details of that
plan;

(¢) whether the execution of the
plan is in consonance with the terms
of the cease-fire agreement; and

(d) if not, the steps Government
propose to take in this regard?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehra): (a) to (d). The Permanent
Representative of the Government of
India in the United Nations recently
addressed a letter to the President of
the Security Courncil in regard to the
commencement of execution of the
Mangla Dam Project by the Govern-
ment of Pakistan. A copy of this
letter with its enclosure on the
Msangla Dam Project is being laid on
the Table of the House. [See Appen-
dix III, annexure No. 94].

2, As will appear from this letter
and the note, any such proposal is a
wviolation of the Security Council
Resolutions and the assurances given
by the Chairman of the United
Nations Commission to the Prime Min-
ister of India.

3. Such details of this project as are
known are given in the papers being
laid on the Table of the House.

4 It has been stated in the Pakistan
newspapers that notifications have
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been issued to acquire land in the Mir-
pur district for this project. It is not
known what other steps have been
taken in furtherance of this project.

5. No reply has been received by
Government to the letter addressed to
the President of the Security Council
It is not proposed to raise this ques-
tion for discussion in the Security
Council at this stage.

Dr. Eam Subhag Singh: It appesars
ifrom the papers that have been laid
on the Table of the House that the
Government of Pakistan was carry-
ing on investigations and other works
for a long time such as construction
of roads, buildings, staff quarters, ete.
for constructing that dam and the
first news regarding that dam appear-
ed on September 17, 19586.

Shri Sapakar: March, 1958,

Dr. Ram Subhag Simgh: I stand
corrected, uf it is March, 1956, May 1
know why the Government of India
did not approach the Security Council
at that time and waited until Pakis-
tan brought to the notice of the
Security Council the charge regarding
contravention of the Resolution of
January 17, 18487

Shri Jawaharial Nehru: I do not
quite know what to say in reply to
the hon. Member with reference to
generally raising this question of
Palustan consolidating its position in
the areas occupied by them. The
building of roads, etc, cannot be ob-
jected to normally. It is when a for-
mal scheme comes wup that we can
object to it. Of course, we might
have objected to the idea of having
such a dam. Nothing has been done
so far. Even now, actually not much
has been done, except some prelimi-
nary steps to acquire land,

Dr. Bam Subhay Singh: May I know
the number of persons who are likely
to be rendered homeless and the
towns and villages which are likely to
be destroyed because df the construc-
tion of this dam, and whether the
Government will bring this fact also
to the notice of the Security Council?
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Shri Jawsaharial Nehru: In the
Pukistan papers, I believe, it is said
that 100,000 persons are likely to be
rendered homeless. We have no cor-
rect figures. No doubt that means a
large number of villages will also be
submerged
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Shri Radha Raman: Besides send-
mg a note through India’s represen-
tative 1n the United Nations to the
Secunity Council, has the Govern-
ment of India approached directly the
Pakistan Government regarding this?

Shri Jawaharlal Nehru: I do not
think so. I find that we are not
succeeding in instiling virtue by ad-
monishing the Pakistan Government.

Mr, Bpeaker: Next guestion. There
15 one other Short notice question.

Shri Naushir Bharucha rose— -

Mr. Speaker: Hon Members who
bave given the question must be the
first to rise so that I can first exhaust
them.

Shri Naushir Bharucha: Three times
I got up.

May I know why the Government
is even now fighting shy of having
this issue raised in the Security
Council?

Shri Jawaharlal Nehru: Nobody is
fighting shy of it One cannot send
every odd issue for discussion in the
Security Council whenever it arises.
The Security Council has to deal with
the whole world. The matter will, no
doubt, come up at the right time when
ihiz question iz considered.

Mr. Speaker: Next question.
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Alleged use of Alr Bases in Eashmir
by Boviet Planes

+
{ 8hr 8. V. Ramaswamy:
| Bhrl C. R. Narasimhan:
4 Bhri D. C. Sharma:
| Shri Shree Narayan Das'
| 8hri Radha Raman:

Will the Prime Minister be pleased
to state:

(a) whether his attention has been
drawn to the guestion in the Pakistan
National Assembly on August 24th
instant regarding Russian air bases in
Kashmir and Russian planes carrying
material to Kashmur under a secret
agreement with India and permitting
them to use air bases in Kashmir;

To this question the Foreign Minis-
ter of Pakistan 1s reported to have
replied that *“Soviet Planes ‘were
known to have been landing in
Kashmir.”

(b) Is there any truth m the allega-
tion that Soviet Planes have been
landing in Kashmir or carried any
material there; and

(¢) Is there any secret agreement as
alleged in regard to the use of air
bases?

BN.Q.
No. 2L

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes.

(b) and (¢). There is no truth
whatever 1n the allegations made.
They are flights of fancy and imagina-
tion. There are no foreign air bases
in Kashmir. No Russian or other
foreign planes have Jlanded there
except when the Soviet leaders, Mr.
Khruschey and Mr. Bulganin, and
their party visited Srinagar during
their visit to India In 1885. They
went there on their own aircraft,
Ilyushin 14. This Aircraft only went
to Srinagar and did not touch any
other place in Jammu and Kashmir
State. No Russian plane has ever
landed at Leh. There is no new aero-
drome at Leh. There is only an
improvised landing ground where
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thus far only Dakotas have landed. No
military or other stores have been

to the Jammu & Kashmir
State in Russian aircraft. There is no
secret agreement in regard to the use
of air bases there.

Thus the allegations made in the
reply of the Foreign Minister of
Pakistan in the Pakistan National
Assembly are completely without
foundation.

Shri 8. V. Ramaswami: As the
United Nations General Assembly is
due to meet shortly, it is possible that
Pakistan intensifies further the false
propaganda &against India among the
delegates there. What steps are con-
templated by the Government to
counter such propaganda and to dis-
abuse the minds of the delegates of
any wrong impression that might
have been created about India by
this false propaganda by Pakistan?

Shri Jawaharlal Nehru: I just ven-
tured to say in answer to another
question that though virtue triumphs
in the end, it is difficult to catch up
with vice.

Shri 8, V. Ramaswami: Is it not the
view of the Government that all this
propaganda 1s put up to camouflage
Pakistan's intransigence in not vacat-
ing the aggression, to nullity the
effect of the Jarring Report, and to
cloud the Kashmir issue by raising the
Russian scare?

Shri Jawaharial Nehru: The hon.
Member has put the gquestion and
answered (t.

Dr. Ram Subhag Singh: May I know
whether Government have any infor-
mation that Pakistan has allowed the
construction of military bases in that
part of Jammu and Kashmir which is
under the occupation of Pakistan and
that foreign aeroplanes are touching
those bases?

Bhri Jawaharlal Nehru: That is our
information, Sir.

Shri Hem Barua: May 1 know
whether these “flights of fancy and
imagination” pointed out by the Prime
Minister were adopted by Pakistan to
justity their assoclation with the
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United Btates of America—the military
alliance?

Mr. Speaker: Is he not, uxke Mr.
Ramaswami, putting and answering
the question?

Shri Hem Barua: 1 want to know..

Mr. Bpeaker: The hon. Member
might draw any conclusion as to the
motive of the Pakistan Government
in this matter,

Shri Narayanankuotty Menon: We
want to hear from the Prime Minister.

Mr. Speaker: You can raise it.

Shri Radhelal Vyas: May 1 know
whether it is a fact that a few days
back some Pakistani planes were seen
flying over the State of Jammu and
Keashmir?

Shri Jawaharlal Nehru: [ read some-
thung about 1t 1n the newspapers. I
am not prepared to say definitely
what took place

Shri Narayanankutty Menon: May
I know whether Government's atten-
tion has been drawn to another allega-
tion made by the Pakistan Foreign
Minister on the same day that India
has been converied into a Russian base
and, if so, whether the Government
propose to tell the Pakistan Foreign
Minister the truth of it?

Mr. Speaker: That is a different
question altogether.

Shri Jawaharlal Nehru: As was
stated by one of the hon. Members,
evidently the Foreign Minister of
Pakistan 1s suffering from a disturbed
conscience.

WRITTEN ANSWERS TO QUES-
TIONS

Engine failare of Grand Trunk
Express
Bhri A. K Gopalan:
#1158, { Shri Kodiyan:
Shri Heda:
Will the Minister of Rallways be
pleased to state:

{a) whether on the 13th June, 1857
the engine of G.T. Express failed
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when the train was half-way through
the 900 yard long tunnel between
Malangir and Dharuks; and

(b) if so, whether, az a result of
choking by smoke and steam, the
driver and the firemen of the back
engine were found unconscious?

The Deputy Minister of Rallways
(Shri Shahnawas EKhan): (a) No. But
16 Dn, South-bound G.T. Express,
while passing through tunnel No. 5§
situated between Dharakhoh and
Maramjhiri Stations on 13-8-57 was
brought to a halt with the rear five
bogies and the banking engine stand-
ing inside the tunnel due to the alarm
chain having been pulled by one of
the passengers in the rear bogie of
the train.

(b) The fireman of the banking
engine became unconscious and the
driver of banking engine was in a
semi-conscious state due to the dense
smoke from the banking engine.

Patna Aerodrome

*1161, Shrimati Tarkeshwari Sinha:
Will the Minister of Transport and
Commaunications be pleased to state:

(a) the progress made so far in the
modernisation and expansion scheme
of the Patna gerodrome;

(b) whether it is a fact that some
time back Government decided to
expand the capacity of the aerodrome
in Patna, so that bigger planes may
be able to land there;

(c) if so, the reasons for the delay;
and

(d) the steps Government propose
to take in near future to expedite the
expansion programme?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): (a) The
present aerodrome is the property of
the State Government and no develop-
ment works can, therefore, be under-
taken by the Civil Aviation Depart-
ment until it has been transferred to
that department,
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(b) to (d). Due to its close proxi-
mity to the town, it is not technically
possible to extend the existing aero-
drome at Patna for taking in aircraft
bigger than Dakotas which require
longer runs for taking off and land-
ing,

Wireless Bigmalling Apparstus

*1163. Shri Keshava: Will the Min-
ister of Railways be pleased to state:

(a) whether there is a proposal to
use the wireless signalling apparatus
in every train to avoid accidents; and

(b) whether these machines are
being manufactured in Bharat Elec-
tronics, Bangalore?

The Deputy Minister of Rallways
(Shri Shahnawaz EKhan): (a) No, Sir.

(b) Question does not arise.
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Indebtedness of Rallway Employees

*1167. 8hri Ghosal: Will the Minis-
ter of Railways be pleased to state:

(a) what is the average annual per-
centage of the clerical staff of the
South-Eastern Railway who take
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Joans either from the Co-operative
Soclety or from the Provident Fund
Account;

(b) whether the tendency of getting
loans from all avenues available is in-
creaging gradually in the middle class
employees of Railway in general; and

(¢) if so, why?

The Deputy Minister of Rallways
(Shri Bhahmnawazx Khan): (a) The
average annual percentage of the
clerical staff who take loans from the
co-operative Societies is 4159 and
that of those who take loans from the
Provident Fund Account is 252,

(b) No such trend is in evidence.

(e) Does not arise,

Erosion by River Icchamati

*1168. Shrimati Renu Chakravartty:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the special engineer

deputed to study the erosion by river -

Icchamat: to Taki Town has submitted
his report; and

(b) if so, what are the recommenda-
tions?

The Deputy Minister of Irrigatien
and Pewer (Shri Hathi): (a) Yes, Sir.

{b) A Statement giving the requisite
information is laid on the Table of
the House. [See Appendix III, an-
nexure No. §8].

Water-Supply and Sanitation Schemes

*1170, Shri Sanganna: Will the Min-
ister of Health be pleased to state:

(a) whether the amount granted for
safe water supply in the Community
Project and National Extension areas
during the First Five Year Plan
period under the National Water Sup-
ply and Sanitation Scheme have been
fully expanded;
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(b) if so, the number of wells and
tanks constructed in each State at the
end of the First Five Year Plan
period; and

(c) if not, the amount not spent by
each State?

The Minister of Health (Shri Ear-
markar): (a) to (¢). The information
is being collected and will be placed
on the Table of the Sabha in due
course.

Retired Railway Drivers

*1172. Shri R. C. Majhl: Will the
Minister of Ballways be pleased to
state:

(a) whether it is a fact that retired
drivers Grade “‘C' have been re-
employed in the same grade in the
South Eastern Railway;

(b) if so, their number and the
reasons therefor; and

(¢) whether any representation has
been received from Loco Running
Staff regarding this?

The Deputy Minister of Railways
(Shri Shahnawaz EKban): (a) Yes.

(b) Eight persons have been re-
employed to avoid dislocation of train
services owing to shortage of staff.

(c) No,
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Re-employment of Retired Rallway
Employees

#1180, Bhri L Eacharan: Will the
Minister of Raillways be pleased to
state:

(a) whether Government are aware
that on all the Railways retired Rail-
way employees are being re-employed
in non-technical posts specially as
«<lerks; and

(b) if so, the reasons therefor?

The Depuly Minister of Railways
(Bhri Shahnawax Ehan): (a) Ves,

(b) To meet the need for experienc-
ed personnel for the implernentation
of the 2nd Five Year Plan and the
increased tempo of operation and
maintenance activities sccompnnsnng
it,

Import of Rice from U.S.B.R.

*1181. 8kri R_ 8, Lal: Will the Minis-
ter of Food and Agriculture be pleas-
od to state:

(a) whether an agreement has been
signed between State Trading Cor-
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poration of India (Private) Ltd,, New
Delhi and the Governmentof U.SSR.
by virtue of which the Boviet Gow-
ernment has agreed to supply 37,600
tons of rice to India; and

(b) if so, the main conditions of the
agreement?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) and (b).
Yes, Sir. This rice was purchased by
the Government of USSR. from
Burma, They agreed to sell it to us
at the same price at which we are
obtaining rice from Burma. They also
agreed to accept payment in rupees.
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Post Offices in Tripura and Manipar

*1188. Shri L. Achaw Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the number of post offices open-
ed on an experimental basis but made
permanent in the territories of Mani-
pur and Tripura;
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(b) the number of experimental
Post Offices still running at a loss of
Rs. 240 per annum after completion
of the term of five years; and

(c) the number of Post Offices closed
down because of their unremunerative

character?
The Minisier of SBtate In the Minls-

dry of Transport and Communications
(Shri Raj Bahadur): (a)

Manipur  Tripura

(i) No. of experimental 82 120
post offices opened
during the period
from 15-8-47 to

31-3-57,

(li) No. of those at (i) 13 38
above made perma-
nent so far.

(b) Presumably the information is
required in respect of experimental
post offices still running at a loss
exceeding Rs. 240/- per annum after
five years of their existence, as those
working at a loss of Rs. 240/- p.a. and
less are eligible for permanency after
two years from the date of their
opening. If so, there are 4 such post
offices in Manipur and 3 in Tripura.

(c) One, namely, Heirok Part. II
Exira Departmental Branch Office in
Manipur, as, besides being unremune-
rative, it was situated within 8 miles
of Heirok Part I Extra Departmental
Branch Office,

Dredgers

*1154, S8hri A. K. Gopalan: Will the
Minister of Transport and Commuoni-
eations be pleased to state:

(a) whether Government are aware
that the need for dredgers and other
equipment for rivers have increased;

(b) what are the estimates of Gov-
ernment in regard to the reguire-
ments; and

(c) the amount allocated for the
said purpose during the Second Five
Year Plan?
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The Minister of State in the Minis-
try of Transport and Communications
(Bhri Humayun Habir): (a) It is not
possible to make any general state-
ment regarding the need for Dredgers
and other equipment, but Government
are aware that dredging is a method
which halps in increasing and main-
taining tne necessary depth of water
in navigable channels in rivers. The
usefulness of dredging will differ
from river to river and according to
the seasons.

(b) The extent to which navigable
channels on various rivers can be
improved through dredging is a
matter on which Government would
like to await the report of the Com-
mittee on Inland Water Transport.
An estimate of requirements will then
be possible.

(¢) The Second Five Year Plan for
Inland Water Transport includes a
provision of Rs. 84 lakhs for building
dredgers for the Ganga-Brahmaputra
region and Rs, 1 lakh for building
snag-clearing boats for operation or.
the Brahmaputra,

Inter-State Scheme for Control of
Yaws

*1185. Shri Sanganna: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-
tion No, 2547 on the 28th May, 1856
and state:

(a) the amount spent on the inter-
State scheme for the control of yaws
worked out in Orissa, Andhra Pradesh
and Madhya Pradesh so far;

(b) the number of patients treated
in each State so far;

(c) the equipment supplied for the
scheme;

(d) whether they are adequate; and

(e) whether the affected people are
responsive and are co-operating with
the scheme?

The Minister of Health (Shri Kar-
markar): (a) to (c). A statement is
laid on the Table of Lok Sabha. [See
Appendix III, annexure No. 87].



9955 Written Answers
(d) and (e) Yes, Sir.

Chittaranjan Looomotive Works

#1106, Shrimati Parvathi Krishnan:
Will the Minster of Rallways be
pleased to state.

(a) how many meetings of the
‘Works Comnuttee of the Chittaranjan
Locomotive Works were held during
1857 so far;

(b) the total number of Members
of the Works Committee elected as
well as nominated, and

(c) whether all the elected Members
attended all the meetings of the Com-
mittee?

The Deputy Minister of Rallways
(8hri Shahnawaz EKhan): (a) None.

(b) There are 48 members in the
Works Commutitee, of whuch 32 are
elected and 16 nomunated

(¢) Does not arise

Eakinada-BEamachandrapuram Rall-
way Line

*1200. Shri B 5. Murthy: Will the
Minister of Railways be pleased to
state whether orders have been 1ssued
by the Railway Board to re-lay the
rail line bhetween Kakinada and
Ramachandrapuram (Andhra Pra-
desh) which was dismantled during
the World War II?

The Deputy Minister of Rallways
(Shri Bhahnawas Khan): No, Sir, It
18 not included 1n the 2nd Plan period
approved by the Planning Commus-
s1on.

Flood Control Schemes in Andhra

*1201, Shri M. V. KErishna Rao: Wil
the Minister of Irrigation amd Power
be pleased to state:

(a) whether Government have
approved or have under consideration
any schemes to control floods in
Andhra;

(b) if 50, what are the schemes; and
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(c) the amount sanctioned by the
Centre for these schemes?

The Deputy Minister of Irrigstion
and Power (Bhri Hathl): (a) Yes, Sir.

(b) and (c), A statement giving the
requusite information is laid on the
Table of the House., [See Appendix
III, annexure No 98]

Medical College, Kanpur

*1202. Shri 8 M Banerjee: Will the
Minister of Health be pleased io state

(a) what amount has been sanction-
ed by the Centre for the Ganesh
Shankar Vidyarthu Medical College 1n
Kanpur, and

(b) whether this amount has been
sanctioned for the Chest Department”

The Minister of Health (Shri Kar-
markar): (a) and (b) A sum of Rs 15
lakhs was sanctioned during 1956-57
by the Centre for the Medical College
at Kanpur and not for any particular
Department

Indian Seamen

*1203, Shri Raghunath Singh: Will
the Miruster of Transport and Com-
munications be pleased to state

{a) whether 1t 1s a fact that Sea-
men's strike in Bombay has been
called off due to the agreement reach-
ed between the National Umion of
Seamen of India and the f{foreign
shipping Lines, and

(b) if so, what are the terms of the
agreement?

The Minister of State in the Minis-
try of Transport and Communieations
(Bhri Raj Bahadur): (a) It is presum-
ed that the seamen’s strike referred
to is the one which was launched by
the National Union of Seamen of
India, Bombay, and the United Sea-
farer’s Federation, Bombay, on 2nd
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(b) A statement indicating the
terms of agreement is laid on the
Table of the Sabha. [See Appendix
11, annexure No. 29].

Ganga-Brahmaputra Inland Water
Transport

*1204. Shri Ghosal: Will the Minis-
ter of Transport and Commanications
be pleased to state:

(a) whether the ‘Joint Steamer
Companies’ (M/s. R.B.N. and Company
Ltd, and I1.G.N. & Railway Company
Ltd.) have got the monopoly in inland
water transport business from Cal-
cutta to Assam in the Ganga-Brahma-
putra route;

(b) it so, whether they bear any
part of the expenses incurred in
dredging the said rivers; and

(¢) if so, what is the amount per
year?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): (a) No, Sir.

(b) and (c). Do not arise.
Post Offices in Orissa

*1205. Shri Sanganna: Will the
Minister of Transport and Commauni-
cations be pleased to state:

(a) whether it is a fact that Post
Offices of all categories in the Orissa
Circle are housed in the rented build-

ings;
(b) if so, the reasons thereof;

(c¢) whether there is any proposal
to acquire sites for the construction of
buildings for the Post Offices in all
the districts under this circle;

(d) whether proposal to construct
quarters for the staff working in this
circle is under contemplation; and

{e) if so, with what results?

The Minister of State in the Minis-
try of Transport and Communications
(Bhri Raj Bahadur): (a) Post Offices
in Orissa are located in rented and
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Departmental buildings as in other
parts of the country.

(b) Usually for reasons of economv
rented premises are used. Depart-
mental construction is resorted to
when suitable premises on reasonable
rents are not available,

(¢) Yes. There are proposals for
acquiring land for post offices at
District Headquarter stations where
there are no suitable rented or
Departmental buildings available to
house such offices.

(d) Yes,

(e) More than 100 units of quarters
have been constructed at varioms
places in Orissa Circle since the begin-
ning of the First Five Year Plan
More quarters are proposed to be
constructed in the Circle during the
Second Five Year Plan subject to the
availability of sites.

Navigation in the Estuaries of Goda-
vary and Krishna Rivers

*1207, Shri B. 8. Murthy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether any investigation was
made as to the navigability of the
estuaries of Godavary and "Krishns
Rivers in Andhra for coastal steam-
ers; and

(b) if so0, the results thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) No such
investigation has been carried out by
the Central Water and Power Com-
mission.

(b) Does not arise,

Bombay Suburban Trains

*796. Shri Assar: Will the Minister
of Rallways be pleased to state:

(a) whether Government are aware
that the local suburban trains bet-
ween Bombay and Xalyan run at
irregular intervals and late;
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(b) if so, the remsons therefor: and

(c) whether Government propose to
take steps to stop the irregularity?

The Deputy Miunister of Rallways
(Shri Shahnawaz Khan): (a) There
has been some deterioration lately in
the performance of suburban trains
between Bombay and Kalyan.

(b) (i) Vacuum destroyed.
(ii) Alarm chain pulling.
(iii) signal defects,

(iv) Unit defects,

(c) Yes,

Deccan Queen

vggy J Shrl Assar:
Shri Naushir Bharucha:

Will the Minister of ERallways be
pleased to state:

(a) whether it is a fact that the
train Deccan Queeen between Bombay
and Poona is running at a loss on
account of having only first class

compartmenta;

(b) whether Government propose to
attach second and third class com-
partments to this train;

(¢) whether any representations
have also been received from the pub-
lic suggesting attachment of at least
one third class coach to it, for passen-
gers holding season tickets between
Bombay and Poona; and

(d) if so, the action Government
propose to take in {the matter?

The Deputy Minister of Railways
(Shri Bhahnawazx Khan): (a) No.

(b) The question of attaching third
class coaches to this train is being
considered.

(c) Yes,
{d) Reply covered by part (b).
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Sea Erosion arcund Bombay City

*947. Shri Naushir Bharucha: Will
the Minister of Irrigation and Pewer
be pleased to state:

(a) whether the Central Water and
Power Commission has examined the
peculiar behaviour of Arsbian Sea
in regard to its scouring and eroeion
activities around Bombay City, parti-
cularly damage caused by sea to
Versova Mahim Causeway and
Marine Drive;

(b) if so, what are the conclusions
reached by the Commission;

(c) whether there is any danger of
the scouring activities of the »ea
assuming greater proportions; and

(d) whether any steps can be taken
to remedy the position?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (d),
A statement giving the requisite
information is laid on the Table of the
House. [See Appendix III, annexure
No. 100].

Bombay Suburban Trains

*864. Shri Naushir Bharucha: Will
the Minister of Railways be pleased
to state:

(a) the percentage of punctuality
of arrival and departure of trains on
the Western and Central Railways on
Bombay suburban sections;

(b) whether it is a fact that late
arrival of trains due to frequent
breakdowns is a daily occurrence on
these local trains; and

(c) the causes of frequent break-
downs and the steps Government
propose to take in the matter?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) A state-
ment is laid on the Table of Lok

Sabha. [See Appendix III, annexure
1017.
(b) No.

(c) The causes of occasional break-
down and steps proposed to be taken
1o eliminate same are shown in the
statement laid on the Table of the
Sabha,



b1 Written Answers

National Highways in Andhra

874, Shri M. V, Krishna ERao: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the mileage of National High-
ways running in Andhra Pradesh
(route-wise);

(b) the annual expenditure sanc-
tioned for their maintenance; and

(c) the development schemes pro-
posed?

The Minister of State in the Minis-
try of Transport and Commaunications
(8hri Raj Bahaduor): (a) A statement
giving the required information is
attached. [See Appendix III, annexure
No. 102],

{b) The annual allotment sanction-
ed during the last three years from
1854-55 to 1956-57 was Rs. 3313 lakhs,
32:50 lakhs and 46°'35 lakhs respec-
tively,

(¢) A sum of Rs. 678 lakhs has been
provided in the plan on the following
categories of works:—

Provision made
in the Plan

New bridges Rs. 345-00 lakhs

Reconstruction &
improving existing
bridges. Rs. 36-00 lakhs

New Road including
missing links. Rs. 144°00 lakhs

Improvements to

existing roads. Rs. 153-00 lakhs

Rs. 67800 lakhs
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8. 8 Amada

876. Shrli Warior: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether Government are aware
that the Captain of S, §. Amada was
sentenced by a Magistrate of Cochin
Port area;

(b) if so, whether any enquiry had
been made by Government in' the
matter; and

{c) the action proposed to be taken
to avoid repetition of such occurrem-
ces?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes. The
Master of the Ship was found guilty
of overloading and was sentenced to &
fine of Rs. 2,000/-.



9963 Written Answers

(b) Beyond the court proceedings,
no further enguiry has been held into
this incident.

(c) Ships which are detected to be
in overloaded condition are liable to
a filne under the provisions of the
Indian Merchant Shipplng Act, 1928,

Punetazlity of Trains

877. Shri Rajagopala Rao: Will the
Minister of Rallways be pleased to
state:

{(a) whether there has been a Ilot
of public criticism about the chronic
unpunctuality of trains coming to
Waltair from Caleutta and Madras;

(b) whether Government have
received any representations from
any passenger associations; and

(c) if so, the steps taken by Gov-
ernment in the matter?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) There
has been no public criticism parti-
cularly about the late arrival of
trains at Waltair.

(b) No specific representations for
late arrival of trains at Waltair have
been received.

(c) The punctuality drive has been
intensified. Divisional Operating and
Mechanical Officers have been direct-
ed to pay sustained attention to im-
prove matters. An improvement in
the performance has been recorded in
July this year.

Accidents at Parhihara Rallway
Station

$78. Shri Karni Singhfl: Will the
Minister of Rallways be pleased to
state:

(a) whether Government are aware
of the frequent accidents met by ani-
mals and human beings at the
Parhihara Railway Station on the
‘Northern Raulway owing to there be-
ing no fencing and that the people of
Parhihara had drawn the attention of
the Railway autrorities to this fact;
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(b) if so, the steps taken to
vide adequate protection and the
by which the proposals if any, are
be implemented; and

(c) it not, whether Government
consider taking necessary steps
mediately?

The Depaty Minister of Rallways
(Shrl Shabnawax Khan): (a) In July
1957, a representation was received by
the Northern Railway from the resi-
dents of Parhihara village, which is
situated along the railway land
boundary about & mile from the rail-
way station, for provision of a fencing
along the railway boundary, with a
view to prevent accidents to animals
and human beings.

si? ¥

=

(b) and (c). Parhihara is a
small village with the boundary of
inhabited area touching railway land
boundary. Level crossings exist for
the wvillagers to go across the railway
line and accidents will be minimised
if the residents and their cattle pass
only over the level crossings.

As a normal practice, fencing is not
provided along railway land boundary
between stations. It is under investi-
gation, however, whether provision of
fencing or boundary wall is desirable
opposite Parhihara village for im-
proving gafety

Additional Trains

879. Shri Karni Singhji: Will the
Mirnuster of Rallways be pleased to
state:

(a) whether Government have con-
sidered or have under consideration
any proposal for running two trains
a day between the Suratgarh Jupe-
tion and Anupgarh Station on the
Northern Railway in view of the ex-
panding population resulting in heavy
traffic;

(b) if so, when the proposal iz like-
ly to be implemented; and

(c) if answer to part (a) above be
in the negative whether Government
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propose to examine the feasibility of
starting two train services over this
portion?

The Depuiy Minister of Railways
(Shri Shahnawax Khan): (a) to (c).
The matter has been examined but
there is no traffic justification for
introducing any additional train bet-
ween Suratgarh and Anupgarh
stations.

N.ES. and Community Development
Blocks in Bombay

880. Shri Pangarkar: Will the
Minister of Community Development
be plcated to stale:

{(a) lhe number of National Exten-
sion Serviee and Community Deve-
lopment Blocks opened in the five
districrts of Marathwada merged in
Bombay State after reorganisation;

(b) the number of such blocks pro-
posed to be opened under the Second
Five Year Plan;

{¢Y the items for which expenditure
is borne by the State Government in
these Extension Service and Deve-
lopment Blocks; and

(d) the total amount spent so far
by the Government of India on these
blocks in Marathwada?

The Minister of Community Deve-
lopment (Shri S. K. Dey): (a) Blocks
opened so fari—

N.E.S. Blocksg .. 12
CD. Blacks (by conversion
from N.ES) A
C.D. Blocks which have en-
tered post-intensive
phase .. 2
(b) N.ES. Blocks .. B7
C.D. Blocks (bv conver-
sion fromn N.E.S.) .. 35

(¢) In self-financing schemes like
Irrigation, Reclamation, Housing etc.,
Centre praovides loan repayable with
interest in 12 equated annual instal-
ments, In schemes other than self-
financing, the States bear 50 per cent.
of recurring and 25 per cent. of non-
recurring expenditure.

26 AUGUST 1957

Writien Answers 9956

(d) Total, Expenditure including
State’s share on these Blocks from in-
ception upte, May, 1957 is as under:—

C.D. Blacks Rs. 44,65326
N.E.S. Blocks Rs. 11,65,833

Rs. 56,31,159

Recruitment for Signal Operation

881. Shri Dharmalingam: Will the
Minister of Railways be pleased to
state:

(a) the number of candidates re-
cruited for signals operation in the
Southern Railway in 1956;

(b)) the rnumber of Schedule Castes
candidate; among them;

(¢) whether any ruserved posts for
the Scheduled Castes were offered to
other. on the ground that some of
the cundidates from Scheduled Castes
were not found up to the standard;
and

(d) if so, their number during the
same period?

The Deputy Minisiter of Railways
(Shri Shahnawaz Khan): (a) 621.

(b)Y 114,
(c) No.
(d) Duoueg nol arise.

New Railway Station

882 Shri Nanjappa: Will the Minis-
ter of Rallways be pleased to state
the progress so far made in connec-
tion with the opening of a new Rail-
way Station at Irugur in Southern
Railway in Jalarpet-Mangalore Sec-
tion (Broad Gauge) beiween Sulur
and Singanallur Railway Stations?

The Deputy Minister of Railwyays
(Shri Shahnawaz EKhan): The pro-
posal for providing a Train Halt at
Irugur, between Sulur and Singanallur
Railway Stations on the Southern
Railway, has been investigated and
found to be financially not justified,

However, it has been decided to pro-
vide a Contractor-operated Halt at
this place as an amenity to passen-
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gers, and the General Manager,
Southern Railway is being asked to
take the necessary further action in
the matter.

Passenger Amenitieg

883. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
state what passenger amenities have
been provided at the stations on the
Kalka-Simla Branch line of Northern
Railway during the First Five Year
Plan?

The Deputy Minister of Railways
(Shri Shahnawar Khan): The follow-
ing passenger amenities have been
provided at stations mentioned be-
low:—

KALKA:

(i) Benches on plaform No. 1 and
a water cooler.

(i1) Improvement in water supply.
SOLAN:
Provision of electric lights.

Passenger Amenities

884. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state what passenger amenities have
been provided at the stations on the
Jullundur-Hoshiarpur Branch line of
Northern Railway during the First
Five Year Plan?

The Deputy Minister of Railways
{Shri Shahnawas Khan): The follow-
ing passenger amenity works have
been executed at the stations on
Jullundur-Hoshiarpur Branch line
during the First Five Year Plan:

Jullundur Cantt:
1. Two Units class I vendors shop.

2 Provision of sanitary fittings in
bath rooms attached to wait-
ing rooms.

Passenger Amenities

885. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
state what passénger amenities have
been provided at the stations on the
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Jullundur-Mukerian-Pathankot line
of Northern Railway during the First
Five Year Plan?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): The follow-
ing passenger amenities have been
provided at different stations on
Jullundur-Mulkerian-Pathankot Sec-
tion during the First Five Year Plan:

Jullundur City:

(1) Better type of flooring in III
Class Waiting Hall and in II
Class Waiting Room.

(ii) Removal of the Cycle Stand
from the main entrance of
the Station.

(111) An improved concourse and a
portico.

(iv) Improved lighting on passen-
ger platform by providing
murcury vapour lamps.

Tanda Urmar:

Provision of g Class 11l Vendor's
shop.

Dasuya:
-Do-
Uch: Basst.

Provision of a pucca
building 1n place the old one.

statiom

Indian Delegation to China

886. Shri § C. Samanta: Will the
Minister of Feod and Agriculture be
pleased to state:

(a) which of the recommendations
made by the Indian Delegation to
China on Agricultural Planming and
Technique, have been 1mplemented
by the Government of India;

(b) whether any improved seeds
and plant materials of China will be
imported for trial and breeding; and

(c) if so, what are those seeds and
plant materjals?
The Minister of Food and Agricul-

ture (Shri A. P. Jain): (a) A state-
ment giving the required information
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is placed on the Table. [See Appen-
dix 111, annexure Neo. 103].

(b) Yes, as and when requests from
State Governments and Central Insti-
tutes are received.

(¢} Improved cotton seeds for the
present.
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Nepalese Officials Visit to Post
Offices

888 Shri Bibhuti Mishra Will the
Minister of Transport and Communi-
catlons be pleased to state

(a) whether 1t 15 a fact that two
officials of Nepal Government wisited
different cities in India to study the
working of the Post Offices, and

(b) 1f so0, the places visited by them
and the extent of assistance given by
Government?

The Minister of State in the Minis-
try of Transport and Communica-
tions (Shri Ray Bahadur) (a) Ycs

(o) The names of places visiled by
tho-t Officers are (1) Ahgarth ()
Bombay (3) Calcutta (4) Dclhn (5)
Lucknow (6) Matihart (7) MuzafTar-
pur (8) Patna (9) Varanasi

These Officers were taken round
Post Offices Tdllephone Fxchanges,
Telegraph Offices and RM S and Aur
Sorting Offices and the goncral work-
ing procedure followed thiremn were
eaplamed n detail to them

Reservation of Vacancies for
Scheduled Castes

889 Shri Kodivan Will the Minis
ter of Railways be pleased to refer to
the reply given to the Starred Ques-
tion Nu 31 on the 15th May, 1857 and
state

(a) the number of vacancics reserv-
ed for Scheduled Castes in each of
the Railways in 1858 57, and

(b) the actual number of vacancies
fulled by the Scheduled Castes on
each Railway during the same period?

The Deputy Minister of Rallways
(Shrl Shahnawaz Khan)* (a) and (b)
A statement giving the required infor-
mation 1s placed on the Table [See
Appendix III, annexure No 104 ]
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Over-bridge at Kesinga Railway
Station

s91. Shri B. C. Prodhan: Will the
Minister of Rallways. be plcased to
state:

(a) whether Government have any
proposal to construct an over-bridge
at Kesinga Railway Statipn on the
South Eastern Railway: and

(b} if so, when the work will be
started?

The Deputy Minister of Rallways
(Shri Shahnawaz KXhan): (a) The
State Government submitted 1n 1956
a list of road over-bridges to be con-
structed, indicating their priority. In
this list, the bridge at Kesinga Rail-
way Station 1z 8th in order of priority.

(b) The work on this bridge will
be taken in hand when other bridges
which have higher priority are com-
pleted, and the State Government
arranges to construct the approaches.

Sugar Factories

892. Shri Morarka: Will the Minis-
ter of Food and Agriculture be pleas-
ed to lay a staterment on the Table
showing:

(a) the names of sugar factories
whose affairs were investigated during
the last four years; and

(b) whether the reports of these
investigations together with Govern-
ment action thereen would be placed
on the Table of the Sabha?
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The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) The
affairs of the following sugar factories
were investigated under Section 15
of the Industries (Development and
Regulation) Act, 1951 during the last
tolir years:—

(1) M/s. Jagdish Sugar Mills
Ltd, Kathkuiyan, District
Deoria, U.P.

(2) M/s. Ishwari Khetan Sugar
Mills Ltd.. Lakshmiganj, Dis-
trict Deoria, U.P.

(3) M/s. Maheswari
Sugar Mills Ltd.,
District Deoria, U.P.

(4) M/s. Ram Luxman Sugar
Mills, Mohiuddinpur, District
Meerut, U.P.

(5) M/s. Padrauna Raj Krishna
Sugar Works Ltd., Padrauna,
District Deoria, U.P.

(6) M/s. Vishnu Pratap Sugar
Works Ltd., Khadda, District
Deoria, U.P.

(7) M/s. Panniji Sugar and Gene-
ral Mills Co, Panninagar,
District Nainital, U.P,

(8) M/s. Shree Janki Sugar Mills
& Co. Doiwala, District Dehra
Dun, UP,

(9) M/s Sugauli Sugar
Ltd. Sugauli, District
paran, Bihar.

(b) It would not be in public interest
to lay the reports of the Investigation
Punels on the Table of the Sabha,
The action taken on these reports was
however, duly published in t‘he'

Gazctte of India, vide Notified O
detailed below:— rders

Khetan
Ramkola,

Works
Cham-

S.R.O. Date

Number

No.and date of (a) ncelli
orderor (b) cx:cndir;.nrcsi::ns

(1) 20Rs . .
(2) 2120 .
(3) 2121 .
2122
E;)) 3436
(6) 3437

: } .

10-11-53

14-11-53

} (@) 5.R.0. No. 1672 dated 21-5-54.

() S.R.O. Nos. 2542

7oT1-56, -A & 2542-B dated
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No. and dute of (a) cancelling
order or (&) extending oxder
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3.R.O. Dated
Numbers
(7) 3440 9-11-55
o3 365 . )
Em 1623 . . . 16-7-56
11) 2039 . - 8-9-53
(r2) 371 21-1-57

(b) S.R.O. No. 2275 dared 5-10-56.
(a) S.R.0. No. 1569 dated 5-7-56.

} (&) S.R.O.Nos, 2123 & 2124 dated}19-6-57.
L ]

In respect of sugar mills at S. Nos, 7and 9 of (a) above no action under

Industries
sary.

Sugar Factories

893, Shrl Morarka; Will the Mins-
ter of Food and Agriculture be pleased
to lay on the Table a statement show-
ing:

(a) the names of the sugar factories
whose manapgement has been taken
over by the Central Government dur-
ing the last flve years;

(b) the dates from which the mana-
gements have been acquired; and

(Development & Regulation) Act, 1851 was considered neces-

(¢} the working results of each such
mull during the Government manage=
ment?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (&) and (b).
Particulars of Sugar Factories whose
managements were taken over by the
Central Government under the Indus-
tries (Development and Regulation)
Act, 1851, together with dates of as-
sumption of contrul, are given below:

Name of Sugar Factories

Date on which

Muanage- Contenl  Control
ment was was
was withdrawn reimposed
taken
over
e, Y. H
1. M/s. Jagdish Sugar Mulls Ltd. §Kathkuyian 10-11-53  21-5-54 25-11-55
2. M/s. Ishwari Khztan Sugar Mulls Ltd., Lakshmigan) + T4=11-53 21-5-54 8-11-55
3. M's, Mah:cshwari  Khetan Sugar Mulls Ltd., Ramkols 14-11-53 21-5-54 1 [B-11-5%
4. M« wm Luxman Sugar Mills, Mohiuddinpur} . . 14-11-53 21-5-54 16-7-56
5. M's. Padrauia Raj 'Krishna Sugar Works L1d., Padrauna 25-11-55 e -
6, M/s. Vishnu Pratap Sugar Works Ltd., Khadda! . »  9-11-551 e .
7. M/s. Shree Janki Sugar Mills & Co. Doiwala . s B-9-5% - ..
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‘The quantity ::fnufnr produced and recovery obtained in cach factory during the
clow

Mame of Sugar Mi[l1

Sugar produced
(in tons)

Recovery

¥ ﬂl{l

1953-54 1954-55 1955-56 1956-57 1953-54 1954-55 1955-56 1956-57
1. M/s. Jugdih Sugar
Mulls Lrd., Kath- 3,580 5,474 4,790 No 9 8o 9.78 5. 32 No
kuiyan. Control Cuontrol
2. M/s. Ishwari
Khetan
Sugar Mulls, Ltd.,
Lakshmgan;. 4.R49 6,979 6.81 7,214 94.48 9.67 9.38 9. 10
3. M's. Mahcshwri
Khctansugar Mills
Lud., Ramkola 5,766 8,604 7.560 R,041 g 1f g9-63 9.64 91
4. M’s.Ram Luxman
Sugar Mills,
Mhinddinpur 9.76a  15.443 13,468 13.974 9 77 984 9. R4 9.72
5. M/s. Padrauna Raj
Krnishna Sugar
Works Lad.,
Pidrauna 4,575 5,272 5,395 No 9-10 R-53 9.-18 No
control control
6. M's. Vishnu Pratap
Sugar Works 11,
Khadda. 1,472 4,959 5,396 5,976 G55 911 939 9 38
7. M:s. Shree  janki
Sugar Mills & Co
Duiwala 3,642 5,176 6,29R 7,597 9-c8 8 .01 §-30 9 58
Elevators Auxiliary Nursey and Midwives

894. Shri Morarka: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether it is 2 fact that two
elevators and 50 prefabricated struc-
tures have been bought from America;
and

(b) if so, the reasons for buying
them from America, a hard currency
area?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Two soil-
cum-elevators and 50 prefabricated
structures have been received from
U.S.A. under the T.CM. Aid Pro-
gramme.;

(b)Y As their cost including freight
etc. upto the Indian Ports was paid
by the Government of U.S.A, the
question does not arise.

295, S Shri Vasudevan Nalr:
L Shri Kunhan:

Will the Minister of Health be
pleased to state the stipend and pay
scale offered to candidates for training
in Auxiliary Nurses and Midwife by
different States?

The Minister of Health (Shri
Earmarkar): With the exception of
Kerala, a stipend of Rs. 50 per month
is admissible to the students under-
going training in the various Stafes,
under the Government of India’s
Scheme for the traimng of Auxiliary
Nurse-Midwives under the Community
Devrlopment Programme, The Gov-
ernment of Kerala are, however, pay-
ing a stipend of Rs. 30 per month to
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Auxiliary Nurse Midwife students
which ia the stipend paid to other
nurse students in the State.

A statement giving the scale of pay
and allowances fixed for the Auxiliary
Nurse-Midwives by the wvarious State
Governments is given in the annexure,
[See Appendix III, annexure No. 105].

Over-bridge at Siddhpur

896. Shri M. B. Thakore: Will the
Minister of Rallways be pleased to
state:

{(a) whether the Government of
India proposed last year to construct
an over-bridge at Siddhpur (Western
Railway) Station to aveid hardship
to labourers of two mills there;

(b) if so, the reasons for the post-
ponement of the same;

(¢) what will be the estimated ex-
penses of constructing the same; and

(d) whether it is a fact that two
persons were killed in accident as
there is no over-bridge at Siddhpur
Station?

The Depuly Minister of Railways
(Shri Shahnawaz Khan): (a) Yos, Sir.
A proposal has been under considera-
tion for a foot over-bridge.

(b) Government of Bombay's ac-
ceptance to the estimate of the deposit
waork 1s awaited.

(c) Rs, 95,077.

{d) One tresspasser was runover in
the yard on 26.1.56 while shuntng was
gning on.

Indigenous and Homoecopathic Systems
of Medicine

897. Shri Sanganna: Will the Minjs-
ter of Health be pleased to state:

{a) whether the Government of
Orissa have applied for any financial
assistance for encouragement and pro-
motion of the indigenous and homoeo-
pathic systems of medicine during the
Becond Five Year Plan;

(b) it so, the amount applied for;
and
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(c) the reaction of Government to
it?

The Minister of Health (Shri
Karmarkar): (a) The Government of
Orissa have applied for flnancial
assistance in respect of the scheme for
the improvement of the Gopabandhu
Ayurvedic Vidyapitha, Puri. No re-
quest has been received from the State
Government for financial assistance in
respect of Homoeopathic System of

‘Medicine.

(b) Rs. 3.94 lakhs.

(¢ ) The request has not been con-
sidered by the Government of India as
previous grant of Rs. 14,200 sanction-
ed during 1055-56 has not yet been
fully utilised.

Lohna Road Station

898. Shri Shree Narayan Das: Will
the Minister of Railways be pleased to
statc:

{a) whether the question of upgrad-
ing the Lohna Road Flag Station of
the Darbhanga Nirmal section of the
North Eastern Railway by making
it a crossing station and increasing
the status of the station by providing
maore amenities for passengers has
been considered or is proposed to be
conadered.

(b) if so, the programme in this
respect; and
(c¢) if not, the reasons therefor?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c).
A proposal for converting Lohna Road
Flag Station into a crossing station has
been included in the North Eastern
Railway's Sceond Five Year Plan, and
the work is likely to be taken up
during 1960-61.

There is no proposal at present for
provision of additional amenities at
Lohna Road. The programme for the
provision of amenities is drawn up
annually by Railway Administrations
in consuliation with their Passenger
Amenities Committees; in drawing up
future programmes the requirements
of Lohna Road station, vis-a-vis other
stations, will, no doubt, receive due
consideration.
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Ex-Raflway Empiloyees of Assam

899. Shri H. N. Mukerjee: Will the
Minister of Raltways be pleased to
state:

(a) whether it is a fact that Rail-
waymen originally appointed in the
Assam Rail Link Project during 1047~
48 were discharged in 1950 and sub-
sequently reappointed in the South-
Eastern Railway as fresh entrants;
and

"

4
(b) whether any decision has been
or is being taken on their representa-
tion for restoration to them of conti-
nuity of service and its concomittant
benefita?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,
they have been treated as fresh en-
trants for all purposes except that their
pay has been fixed at suitable stages
taking into account the experience
gained by them on the Assam Rail
Link Project.

(b) No prouposal is under considera-
tion.
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Paradip Port Rallway Line

J Shri Sanganna:
%1 { Shri P. G. Deb:

Will the Minister of Rallways be
pleased to state:

(a) whether there is a proposal to
lay & railway line from Cuttack to
Paradip Port for the development of
the Purt and transport of iron ore to
Rourkela Steel Plant;

{b) whether there is a proposal to
cunstruct a railway line from Rajuan-
dagasu Railway Station on the South
Eastern Railway Zone to Malkangiri
vin Jagdalpur and Jeypore for the
implementation of the Dandakaranya
Scheme for the resttlement of the
displaced persons from the East Pakis-
tan; and

{c) if so, with what results?

The Deputy Minister of Rallways
{Shri Shahnawaz Khan): (a) No, Sir.

(b) Presumably the Honourable
Member 1s referring to Rajnandgaon
on the South Eastern Rallway.

There is no such proposal under
consideration at present.

(¢} Does not arise.

Jute Cultivation

902. Shri Rajagopala Rao: Will the
Minister of Food and Agriculture be
pleased to state  whether there has
been any request  from  Srikakulam
Jute Market Committee in Andhra
eiger to Government of India or to
the Central Jute Committee for finan-
e1al as: ‘stanve?

The Minister of Food and Agrical-
ture (Shri A. P. Jain): The Govern-
ment of India have not received any
request from Srikakulam Jute Market
Committee in Andhra for financial
assistance. Such a request was, how-
ever, received by the Indiap Central
Jute Committee in December, 1956 and
the Jute Committee had replied that
in view of the fact that the Commit-
tee had agreed to give financial assist-



9983 Written Answers

ance to Andhra State for improvement
of Bimlipatam Jute, it was not possi-
ble for them to give any separate
financial assistance to the Srikakulam
Jute Market Committee in Andhra
State.

Railway Porters

908, Shrl Radhamohan Singh: Will
the Minister of Rallways be pleased
to state:

(a) whether there has been any
change in the scheme of Railway
porters (1) engaged for Railway work
and (1) passengers work;

{b) the nature of system for porters
at present i1n vogue;

{c¢) whether those engaged in Rail-
way work are treated as Railway
employees;

(d) if not, why;

(e) whether the Railway Porters
have formed their own co-operatives
for mutual bencfit and better service
and discipline;

(f) if so, at what places; and

(g) whether Government render
any help or encouragement to these
Co-operatives?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
The porters licensed for carrying
passengers’ luggage were previously
licensed through contractors at many
stations. They are now directly li-
censecd by the Administration at most
stations,

At the remaining stations also the
direct licensing of porters is propostd
io be introduced.

At certain stations these porters pre-
vinusly employed under the contrac-
tors were doing also part-time rail-
way work, i.e. handling of parcels,
bocked luggage, etc. Now they are
generally required to do only the
passengers’ work, the railway work
being done generally through contrac-
tors employing  separate labour.
‘Where the licensed porters do any
rallway work on a part time basis
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they are paid at the rates prescribed
for the purpose.

(c) andi(d). No, as they are main-
ly employed on a work i.e. carrying
of passengers’ luggage, which is not
the direct responsibility of the Rail-
way.

(e) and (f). Such societies are
known to have been formed at Lucknow
Cantt. and Lucknow Charbagh stations
of the Northern and the North-Eastern
Railways, respectively.

(z) Although these societies are not
recognised by the Railway Adminis-
tration, not being unions of railway
employecs, any representations put
forward by them are looked into.

Hill Allowance

904, Shri Jadhav: Will the Minister
of Railways be pleased to state:

(a) whether hill allowance was
being given to the Railway personnel
at Igatpuri proper 1o the year 1956;

{b) if so, whether 1t is being conti-
nued; and

(c¢) if not, the reasons therefor?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No, Sir.

(b) Does not arise.

(c) In the matter of grant of Hill
Allowance, the classification of the
State Government is followed. Igat-
puri has not been classified by the
State Government as a Hill Station
for the purpose of grant of compen-
satory allowance, nor are the State
Government giving any Hill Allow-
ance to their gtaff stationed at Igatpuri.

Agartala Municipality

905. Shri Dasaratha Deb: Will the
Minister of Health be pleascd to state:

(a) the major items of reconstruc-
tion programme proposed to be under-
taken by Agartala Municipality during
1957-58;

(b) the total amount expected to
be spent on each item; and
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{¢) whether, Agartala Municipal
Committee propose to arrange for a
public mesting ground at Agartala
town?

The Minister of Health (Shri
Karmarkar): (a) (i) Improvement of
Roads.

(ii) Improvement of Markets.

(iii) Water Works.

(iv) Drainage.

(b) For ymprovement of Roads and
Markets Rs. 2,00,000 and Rs. 56,400
respectively is likely to be spent.

Administrative approval and ex-
penditure sanction for the Agpgartala
Water Supply Scheme at a  cost  of
Rs. 17.07 lakhs have becn issued but
technical sanciion is still awaited. It
is therefore not possible to indicate
the amount likely to be spent during
the current year.

The Agartala Drainage Scheme has
not yvet been finalised.
(¢) No. i

Housing of Railway Employees at
Madras

206. Shri Kodiyan: Will the Minister
of Railways be pleased to state:

(a) whether it has come to the
notice of the Government of India
that the Housing Commissioner,
Madras hag stopped allotment of hous-
¢s to Railway personnel in Madras
city; and

(b) if so, whether the Railways are
maiking alternative arrangements for
finding accommodation to their em-
ployees in Madras?

The Deputy Minister of Railways
{Shri Shahnawaz Khan): (a) Yes.

(b) No, as there have been no re-

quests from the Staff for any such
arrangementis being made.

Training in Ware-housing

907. Shri Sanganna: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether there is a proposal to
train personnel in ware-housing to be
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opened in the different areas of the
country;

(b) if so, the requisite qualifications
laid down for the training of the
candidates;

(c) the scope and course of the
training; and

(d) the places of training?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, Sir.

(b) to (d). These have not yet
been determined. However, the
Board of Directors of the Central
Warehousing Corporatiopn at its meet-
ing held on the 28th July, 1957 has
appointed a Committee to assess the
requirements of staff for warehouses,
their qualifications, ete, and for for-
mulating a programme for their
training. This Committee is expect-
ed to make 1ts recommendations to
the Board shortly.

Derafiment of Goods Wagon

208 Shri Nagi Reddy:
’ Shri R. S. Tiwari:

Will the Minister of Railways Le
pleased to state:

(a) whether a goods wagon was
derailed betwren Secunderabad-
Dronachalam section on the  26th
July, 1957; and

(b) whether Government have en-
guired into the eausc of the accident?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) On 26th
July, 1957 at about 18.00 hours, while
No. 805 Dowpn Goods Train was on
the run, between Itkial and Manopad
Stations on the Secunderabad-
Dronachalam Metre Gauge Section,
two wagons of the train derailed at
Mile 132/19. There was no Jnjury to
any one as a result of this accident.

(b) An enquiry has been ordered
into this accident and the Report is
awaited.
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Pay Soxies of Tsachers in Railway
Schools

W9 Bhri B 8 Murthy: Will the
Minister of Railways be pleased to
state the pay scales of graduate
teachers employed n Railway primary
schools?

The Deputy Minister of Railways
(Shri Shahnawas Khan); The scale of
pay prescribed for teachers in Rail-
way primary schools 1s Rs 68—4—120-
EB—5—170 and the minimum quah-
fication required for the post 1s
‘matric trained’ ‘There 18 no separate
scale for graduate teachers
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Advisary Committees in Development
Blocks

912 Shri Dasaratha Deb: Will the
Minister of Commnnity Development
be pleased to state

(a) in how many Development
Blocks and Commumty Projects of
*Tripura, there are Adwvisory Commit-
tees tp assist Government in thewr
work, and

(b) 1n how many cases, elected re-
presentatives of Lok Sabha and Tri-
pura Territorial Council have been
represented 1n these Adwvisory Com-
mittecs?

The Minister of Community Deve-
lopment (Shri § K Dey): (a) Four *

(b) None The existing Committees
were formed before the clection of the
members of the Territorial Council
They are however, being reconstitut-
ed with a view to including these
members Lok Sabha members are
nut represented as none of them re-
sides 1n the areas covered by the
existing blocks

Selection of Jomrneymen in Railways

913 Shrimati Parvathi Krishnan-
Will the Minister of Rallways be pleas-
ed to state

(a) whether the Railway Public
Service Commission in Caleutta adver-
tised vacancies for journeymen elec-
trical during the month of March,
April or May, 1957,

(b) 1f so, the number of applica-
tions received and the number of posts
for which vacancies were notified,

{c) the number of applicants called
for interview, and

td) how many were selected at the
interview?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes, 1n
April 1957

(b) 148 applications were received
aganst 32 vacancies advertised

(c) 64

(d) 13
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Agricunltural Loans

915. Shri L. Achaw Singh: Will the
Minister of Food and Agriculture be
pleased to refer to the answer given
to Starred Question No 2584 on the
28th May, 1956 and state

(a) whether the Manipur Admunis-
tration could complete necessary for-
malities for grant of agricultural leans
for the year 1956-57 and whether the
sanctioned loans was utilized, and

(b) how many applications for agr-
cultural loans were received in 1956-567
and how much money was granted to
the agriculturists as loan”

The Minister of and Agrical-
ture (8hri A. P. Jain): (a) No special
long and medium-term loan was
sanctioned to the Mampur State Gov-
ernmeént during the year 1956-57
Such s loan sanctioned during the
year 1055-56 lapsed, since the State
Government could not complete the
necessary formalitieg during that year.



9991 Wrltten Answers
Moblle Dispensaries in Manipur Hill
Areas

816. 8hri L. Achaw Bingh: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-
tion No. 848 on the 11th December,
1956 and state:

(a) the number of villages visited
by the mobile dispensaries in the hills
of Manipur during the year 1856-57;
and

(b) the means of transport by which
medicines and other medical equip-
ments are carried while touring the
villages?

The Minister of Health (Shri
Karmarkar): (a) 333 willages in the
Hills of Manipur were visited by the
Mobile Dispensaries during the Yyear
1856-57.

(b) By mobile wvans where they
tfunction and i1n other cases by hired
porters.

Nangal-Mukerian Link

#17. Shrimatli Sucheta EKripalani:
Will the Minister of Rallways be
pleased to state:

(a) whether there 1s any proposal to
lay a railway line connecting Nangal
with Mukerian in Punjab;

(b) 1f so, whether any survey has
been carried out in this respect;

(c) if so, what railway alignment
has been proposed; and

(d) how much time will it take for
the proposal to materialise?

The Deputy Minister of Rallways-*

{8hri Shahnawaz Khan): (a) No, Sir.
(b) to (d). Do.not arise.

Railway Protection Force

918. Shrimati Ila Paicheudhuri: Will
the Minister of Rallways be pleased to
state:

(a) whether it 1s a fact that a report
in regard to the working of the Rail-
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way Protection Force on the North-
Eastern Railway for 1956-57 has re-
cently been submitted to the Rallway
Board;

(b) it so, the details thereof in re-
gard to important ‘points; and

(c) whether a copy of the report
will be placed on the table of the
Sabha?

The Deputy Minister of ERallways
(8hrl Shahnawax Kban): (a) No.

(b) and (e). Do not arise.
Y
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L W A I R O AT foan
Lot

920. Shri B. 8 Murthy:. Will the
Minuster of Food and Agriculture be
pleased to state:

(a) the quantity of food grains de-
cayed and rendered unfit for consump-
tion duning 18566-57 in the Central
Godowns;

(b) the reasons for the same; and

(c) the total cost of the food grains
so wasted?

The Minister of Food and Agricul-
ture (Shri A P. Jain): (a) 168 tons
{during 1956 calendar year)

(b) Dampness and other unavoid-
able factors.

(c) Rs *74,354.

{Quantity decayed or rendered
unfit for human consumption works
to 0.01 per cent of the quantity
stored m Central Godowns. The
grain so decayed or rendered unfit is
not a total loss as it 15 generally dis-
posed of for either industrial use or
as cattle feed accprding to its condi-
tzon and a portion of the value iz thus
recovered )

Deep Sea Fishing
921. Shri B B. Murthy: Will the
Minuster of Food and agriculture be
pleased to refer to the reply given
to Starred Question No. 789 on the
12th August, 1957 and state:
(a) what facllities are being given
to deep-sea fishing companies; and
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(b) the assistance given to tradi-
tional fishermen in general?

The Minister of Food and Agricul-
tere (8hri A. P. Jain): (a) Facilities
are available to Deep Sea Fishing
Companies for financial assistance
under G.M.F. rules through the State
Governments. Technical assistance is
being provided by making available
the data iciating to fishing grounds,
suitab iy of fishing gear, improved
methods of handling, processing and
storage of fish. The results of investi-
gations of the Central Deep Sea Fish-
ing Station, Central Marine Fisheries
Station and the Technological Station
are available for their benefit.

(b) Financial assistance is given to
the traditional fushermen through the
State Governments for the purchase of
boats, engines, 'fishing gear and other
reqguisites and also for organisation of
fishermen Co-operative Societies and
facihities for transport and magketing
Technical assistance 1z provided for
trainng fishermen in the wuse of
mechanised boats and improved
methods of fishung in the fraining cen-
tres, whose expenditure is shared
equally by the Centre and the States.
Technical assistance is also provided
through experts obtained under the
Foreign Aid Programmes.
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L. M. F, Doctors in Tripura

924 Shri Bangshi Thakar: Will the
Minister of Health be pleased to state
the number of L.M.F. doctors engaged
in Government Service in the Admi-
nistration of Tripura at present?

The Minister of Health (Shri
Karmarkar): Sixty L. M. F. doctors
are at present engaged in Government
Service under the Tripura Administra-
tion.

Indian Arecanut Committee

925. Shrl Warior: Will the Minister
of Food and Agriculture be pleased
to state:

(a) whether there is any proposal
to shift the headquarters of the Indian
Arecanut Committee from Kozhikode
to Mysore; and

(b) if so, the reasons thereof?

. The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No. How-
ever, a Sub-Committee has been set
up by the Indian Central Arecanut
Committee to go into the question of
the location of the permanent head-
quarters of the Committee at a suit-
able centre either in Kerala or Mysore
State keeping in view the facilities
that would be made available by the
State Governments for the efficient
working of the Committee. The re-
port of the Sub-Committee is awaited.

(b) Does not arise.
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EXPENDITURE-TAX BILL

Rerort or Srrecr Commrrrex Par-
BENTED
The Minister of Law (8hrl A. K.
8Ben): 1 beg to present the Report of
the Select Committee on the Expen-
diture-tax Bill, 1957.

WEALTH-TAX BILL AND EXPEN-
DITURE-TAX BILL

EVIDENCE TENDERED BEFORE SELECT
COMMITTEES LAID ON THE TABLS
The Minister of Law (Shri A. K.

Sen): 1 beg to lay on the Table a

copy of the evidence tendered before

the Select Committees on the Wealth-
tax Bill, 1957 and the Expenditure-

tax Bill, 1957.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

AIRCRASH IN GING VILLAGE IN LAMAKIN
AREA

Shri Hem Barua: Under Rule 197,
1 beg to call the attention of the
Minister of Transport and Communi-
cations to the following matter of
urgent public importance and I
request that he may make a state-
ment thereon:

“The air-crash on the 18th
August, 1957 in Ging village in
Lamakin area resulting in the
death of eight persons.”

The Minister of State in the Minis-
try of Transport and Communicationsa
(Shri Humayun Kabir): I have a
statement which I will place on the
Table of the House and, if you will
permit me, I shall give only a sum-
mary verbally

I deeply regret to state that Dakota
aircraft VT-ARH operated by the
Indamer Company Limited, a non-
scheduled operator, crashed while
engaged in food dropping operations
in the NEFA area on the 20th August
1957. All the eight occupants of the
ill-fated plane were killed and the
aircraft completely gutted.
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[SHri Humayun Kabir]

The aircraft had made earlier two
flight sorties on the morning and it
was during the course of the third
sorty that this unfortunate sccident
took place. The place is some three
or four miles from the dropping centre
of Lemeking. A helicopter was sent
the next day and, with great difficulty,
on the 22nd, it reached the spot.

The Chief Inspector of Accidents
was sent to that area and he tried to
reach the crash site but the Captain
of the helicopter did not agree to go
because, he said, it was very danger-
ous. An attempt has been made to
fly over the area but that also has not
been found possible on account of
bad weather. The Chief Inspector is
there and he will try to reach the
area as soon as it is possible as we
are informed that at present the only
way of getting there is by foot and it
may take as much as fifteen days to
reach the crash spot. However, we
are undertaking enquiries if any heli-
copter can be used to bring the Chief
Inspector as near the site of accident
as posgible.

Shri Hem Barua: Out of the eight
persons that were killed, may I know
how many were crews and how many
were passengers?

Shri Humayun Kabir: There were
three members of the flying crew and
filve members of the carrying crew-—
unloading crew. There were no
passengers.

STATEMENT

1 deeply regret to state that Dakota
aircraft VT-ARH operated by the
Indamer Company Limited, a non-
scheduled operator, crashed while
engaged in food dropping operations
in the NEF.A. area on the 20th
August 1957. All the eight occupants
of the ill-fated plane were killed and
the aircraft completely gutted.

2, The Dakota first took off from
Mohanbari on the morning of the 20th
instant at 06.08 hours LS.T. for Augo-
neto to drop supplies. After the drop,
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the aircraft landed at Jorhat aero-
drome at 07.54 hours 1S.T. It was
reloaded and carried out another
supply dropping mission in Towang
Dropping Zone. It returned to Jorhat
J::a dleldii hours I.!SA'P‘ It was then
or a supply dropping flight to
Lemeking. The aircraft h.I:fL a.: on
the two previous sorties Captain H. S.
Sadarangani as Pilot, Shri M. M.
Chandy as Co-Pilot and Shri N. P.
Thakur as Radio Officer. In addition,
it had five ejection crew on board,
namely Sarvashri Chait Singh, Ganesh,
Devi, Devanand and Keshar, Its all-
up weight inclusive of 205 imperial
gallons of petrol was 28,845 lbs. at
the time of take off for Lemeking
from Jorhat at 12.19 hours 1.S.T. The
aircraft was due to return to Mohan-
bari after the food dropping fight.

3. The Mohanbari Air Traffic Con-
trol received a departure message
from the aircraft at 12.26 hrs. ILS.T.
At 12:35 hrs. 1.S.T. the aircraft again
contacted Mohanbari and gave its
expected time of arrival at Mohanbar
as within two hours. There was no
further contact with the aircraft.

4. At 16.25 hrs. 1.S.T. a message was
received by the Mohanbari Air Trafc
Control from the N.E.F.A. authorities
that the aiwrcraft had crashed about
four miles west of Lemeking at 13.20
hrs. I.5.T.

5. Rescue operations were started
by Messrs. Indamer Coy. on the 21st
August. A Dakota aircraft took off
form Calcutta carrying a Helicopter
and landed at Daporijo, the nearest
airstrip where Dakotas can land, at
1200 hrs. LLST. on the 2ist August,
The Helicopter was assembled and
flown to the =zite of the accident on the
roorning of the 22nd August to bring
the dead bodies. Only the body of
Captain Sadarangani could be identi-
fied and brought to Mohanbari.

6. The Chief Inspector of Accidents
who has been deputed to inspect the
accident reached Mohanbari on the
22nd August. He has not yet been
able to reach the site of the accident
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as even a flight by Helicopter is con-
sidered risky. Nor has he been able
a8 yet to fly over the crash site on
ficcount of adverse weather. An
inspection on the spot will be carried
out az early as possible but this may
take some time on account of difficult
terrain and uncertain weather,

7. Information collected by the Chief
Inspector of accidents indicates that
the aircraft crashed in a steep nose
down attitude facing South East at a
point estimated to be 3 to 4 miles from
the Lemeking dropping zone. It is
reported that no supply drop was
made on that day. The Chief Inspector
has also been informed that the estl-
mated elevation of the site of the
accident is about 2000 ft. on the steep
side of a ravine with high mountains
about fifteen to sixteen thousand feet
on either side. The spot is about 54
miles as the crow flies from Daporijo
and according to available informa-
tion 1s inaccessible except by foot.

FINANCE (NO. 2) BILL

Mr. Spenker: The House will now
take up the Finance (No 2) Bill, 1857.
As the House is aware, twelve hours
have been allotted for the various
stages of the Bill. I should like to take
the sense of the House as to how these
twelve hours may be distributed among
the various stages of the Bill

Shrl Blmal Ghose (Barrackpore): I
would suggest 8% hours for the con-
sideration stage, three hours for the
second reading and hslf-an-hour for
the third reading.

Mr. Speaker: Is that enough?

Shri Ranga (Tenali): For third read-
ing half-an-hour is not enough.

Mr. Speaker: Then we will have
eight hours for general discussion,
three hours for clause-by-clause con-
sideration and one hour for the third
reading of the Bill.

Pandit Thakur Dasg Bhargava
(Hissar): Three hours may not be
sufficient for clause by clause con-
sideration. There are quite a number
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of amendments. I think the clause
by clause consideration should have
least six or seven hours. We may

require at least four hours for amend-
ments.

Mr. Speaker: There are many
clauses to this Bill and there are a
lot of amendments. So, it is no good
saying afterwards: we did not anti-
cipate that it will take so much time;
now the time has to be increased.
Now the hon. Members who have
moved amendments may like to
speak on them. Therefore, the reason-
able thing would be to have six hours
for general discussion, five hours for
clause-by-clause consideration and one
hour for third reading.

Shri Raghunath Singh (Varanasi):
That 1s all right.

Mr. Speaker: So we will have four
hours for clause-by-clause considera-
tion and one hour for third reading.
Hon. Members make the clause-by-
clause consideration also general dis-
cussion. Therefore, there 15 no diffi-
culty. The time-limit for speeches
will, as usual, be 15 rmunutes for
members and 20 to 30 minutes, if
necessary, for the leaders of groups.
Now the hon. Minister.

Shri T. K. Chaudhuri (Berhampore):
On a point of order. This Bill, we are
informed, has obtained the consent of
the President for its consideration.
But the hon. Minister proposes to
make certain amendments as well. I
seek your guidance....

Mr. Speaker: Amendment for
increasing or decreasing the rates?

Shrl T. K. Chaudhuri: For both.
How do you propose to treat these
amendments? Are they to be treated
as part of the Bill or as ordinary
amendments? Anyway, consent of
the President is called for under
article 117.

Mr. Speaker: Certainly. As hom
Members are aware, whenever in &
taxation measure there is a propasal
to reduce the incidence of taxation, no
recommendation of the President is
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necessary. But when it iz sought to
increase the rates, as the hon, Minister
is too well aware, it reqguires the
recommendation of the President. No
separate Bill is mecessary by way of
amendment, An amendment can be
moved provided there is a recom-
mendation of the President. I shall
see. Hon, Members also may be
watchful, and if the recommendation
of the President is not there, that
amendment will not be allowed. The
hon. Minister himself will not intro-
duce or move that amendment. Let us
wait and see.

Shri Naushir Bharucha (East
Khandesh): Also some of the amend-
ments to the rates relating to income-
tax which vary the share of the States
in income-tax require the President's
recommendation.

The Minister of Finance (Shri T. T.
Krishnamachari): These are matters
which should be taken up when the
amendments are moved, not at the
stage when I have not even moved
for consideration of the Bill.

Mr. Speaker: Before I hear him,
how can I say it relates to the amend-
ment or to the Act itself?

Shri T. K. Chaudhuri: My point is
that these amendments should be
treated as part of the Bill. I raise
this point at this stage because these
amendments which the hon. Minister
has sought to move, to a certain
extent alter the scheme of the Bill
That is why I sought your guidance
as to whether we are to treat these
amendments as part of the Bill or not.

Shri Naushir Bharucha: They can-
not be treated as part of the Bill.

Pandit Thakar Das Bhargava: How
can it be unless they are accepted by
the House? The Bill is there, and
unless the amendments are accepted
by the House they cannot form part
of the Bill

Mr. Speaker: All that I can suggest
at this stage is this. First of all, for
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an amendment the recommendsation
of the President iz necessary, then
the House may not accept the amend-
ment, but in anticipation of the Houne
accepting and the recommendation
coming, hon. Members also will table
amendments to amendments, Let
these be considered when these
amendments are taken up. If they
s0 alter the nature of the Bill as to
be inconsistent with the scheme of the
Bill, let us consider at that stage. I
cannot dispose of the question of
relevancy, whether it a&rises, or
whether it iz consistent with the
scheme of the Bill or not unless I have
the amendment before me. The time
for consideration will be when the
amendment is moved. This disposes
of Shri Naushir Bharucha's objection
also.

Shri T. T. Krishnamachari: 1 beg to
move:*

“That the Bill to give effect to
the financial proposals of the Cen-
tral Government for the financial
year 19057-58 be taken into con-
sideration.”

The Bill has been before the
House for almost three months now,
and there have been usual comments
on the provisions of the Bill both in-
side the House and outside. By and
large, the criticisms against the
Bill have been against the lowering
of the exemption limit for personal
income-tax and the reduction of the
income-tax burden on the higher
slabs of income. It is always possi-
ble to advance seemingly convincing
arguments to support particular iso-
lated view points but here we have
to consider the picture of taxation as
a whole and strive to achieve the
maximum possible effect consistent
with the objectives underlying the
taxation proposals.

As I had stated in my budget speech
the objectives of our taxation policy
have to be shaped in accordance with
four important criteria. The House

*Moved with the recommendation of the President.
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will pardon me if repeat those crite-
ria again. They are:

(2) They must produce a sizea-
ble addition to public reve-
nues;

(b) They must provide incentives
for larger earning and more
savings;

(¢) They must restrain consump-
tion over a fairly wide fleld
s0o 88 to keep in check
domestic inflationary pres-
sures and to release the
resources required for in-
vestment; and

{(d) They must initiate such
changes in the tax structure
as would make tax yields
progressively more responsi-
ble to increased incomes and
facilititate an orderly
development of the economy
with due regard to the social
objectives that have been
adopted by Government.

I have re-examined the provisions
in the Finance Bill that I am now
seeking to place before the House in
the light of the criticism made in the
House and elsewhcre, and I have
come to the conclusion that the pro-
visions of the Bill do not suffer from
any imbalance or serious deficiency
in any of 1ts essential features.

These provisions have already
been explained in brief in the expla-
natory memorandum prepared by
the Mmmistry and circulated to hon.

Members along with the budget
papers. A further note explaining
the wvarious taxation proposals in

greater details was also subsequently
circulated to hon. Members. It is
not, therefore, necessary for me to
take the House in detail through the
various provisions of the Bill. I shall
therefore, confing myself here to the
more important amendments that have
been found necessary to the original
provisions.

To take direct taxation first, I do
not propose to make any further
major changes in the original propo-
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sals relating to personal taxation
excepting those which I had already
mentioned in the House at the con-
clusion of the general debate. I have
given notice to the House of an
amendment by which a children’s
allowance of Rs. 300 per child, sub-
ject to a maximum of Rs. 6800 will be
added to the marriage allowance.
This would mean that a person with
two or more children will not pay
income-tax unless his income is
above Rs. 3,600 while those persons
with income above Rs. 3,600 will pay
a little less than what they would have
had to pay under the original propo-
sals. These children's allowances will
however, not be available to indivi-
duals whose total income exceeds
Rs. 20,000—a level at which such
allowances are unnecessary. In fact,
1 propose to go a step further and
withdraw even the marriage allowance
for persons having a total income of
above Rs. 20,000.

In the personal tax rates proposed,
no surcharge is leviable on incomes
up to Rs. 7,500 in the case of indivi-
duals, and up to Rs. 15000 in the
case of Hindu joint families. It is
only beyond these incomes that the
surcharge begins to operate. Even so,
there has been some criticism that
the shareholders in this class would
be put to some disadvantage by rea-
son of the fact that they would not
be entitled to a refund of the Wealth
Tax paid by the compames in which
they hold shares. Fears have also
been expressed that the payment of
Wealth Tax by companies will result
in the reduction of the return on the
shares held by small sharcholders and
the value of their shares will also go
down. These fears of any noticeable
fall in the value of holdings of this
class of assessees are, to my mind,
somewhat exaggerated. However, I
feel that it is worth while providing
an incentive for these persons to
invest in the equity capital of com-
panies. I am, therefore, proposing
that the normal limit exempted for
surcharges should be increased by the
amount of dividends if any received
on equity shares, subject to a maxi-
mum of Rs 1,500.
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Hon. Members are aware that I
proposed in the Bill a new structure
of personal tax rates. This structure
eansists of a basic rate schedule
applicable to all incomes: and three
items of surcharges. However, one of
the items is a surcharge on unearn-
&d income. In fact, the nomenclature
used i5 convenient and had to be
used. It is not the intention and it
was never Intended to be in the
nature of a Central surcharge, It
has been argued that while a sur-
charge for the purposes of the Union
has been a recurring feature in the
Finance Acts for the past several
years, the splitting up of even the
ordinary rate into & basic rate and a
stiff surcharge on unearned Iincome
will result in the diminution of the
taxes normally available for the dis-
wvisible poot.

This, however, is not the intention,
but there is undoubtedly force in this
argument. I, therefore, propose that
the unearned income surcharge should
be specifically mentioned as forming
part of the divisible pool. I had no
doubts about it in my mind, but the
issue was raised and my advisers think
that there is an interpretation of that
nature possible, I had no intention
that the Central should take anything
beyond the normal surcharge of 5 per
cent plus the additional surcharge
over a particular limit of another 5
per cent, and this surcharge on un-
earned incomes, where as I have said
we have wused that nomenclature
because it {s convenient, should not
deprive the States of the amount of
money they will get by this money
going to the divisible pool. The rest
of the surcharges will, of course, be
for the purposes of the Union.

Certain changes have been proposed
in the original Bill in respect of what
are known as 23A companies with a
view to encouraging industrial com-
panies to plough back their profits into
their business for the purpose of main-
tenance and development to a larger
extent than was possible under the
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existing law. While I am not propos-
ing any changes in the original pro-
posals in this respect, I propose to
amend section Z23A so as to remove
its applicability to genuine public
companies which, under certain cir-
cumstances, fall within the mischief
of section 23A as it now stands. Shares
held by Government or by statutory
corporations like the Life Insurance
Corporation or by companies in which
the public are substantially interested
are proposed to be treated as shares
held by the public. Further, in decid-
ing whether less than six persons hold
the majority of shares in a company,
the shareholdings by such legal enti-
tles as Government, statutory corpora-
tions or a company in which the public
are substantially interested are pro-
posed to be left out of account. Hom.
Members will realise that it is our
expectation that in the future, shares
equity capital of those concerns which
have a national importance will be
progressively helped by agencies such
as those I have mentioned, and the
very fact that they hold shares should
not convert the character of these
companies into something which they
are not really, because, after all, Gov-
ernment might represent the entire
370 millions, and the corporation might
represent the entire lot of tax-payers
in the corporation. We propose to
remedy that defect by this amend-
ment.

At present, the interest payable om
moneys borrowed abroad and brought
into India is chargeable to income-
tax and supertax. In order to facili-
tate borrowing of funds from abroad
by Government and local authorities,
it was proposed in the Bill that inte-
rest on such borrowing abroad should
be exempted from tax. Since then, I
had given further thought to this
matter, In the context of the present
foreign exchange position, I consider
it necessary to help industry to obtain
finance in forelgn countries. With
the previous permission of the Spea-
ker, I have already announced this
measure in a press communique. I
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am proposing an amendment to give
effect to this decision, by which inte-
resis payable by Indian industrial
undertakings on loans taken from
approved financial institutions in
foreign countries are sought to be
exempted. Further, interest payable
to a non-resident supplier or financier
by an Indian industrial undertaking
on loans obtained for the purchase
of capital goods abroad are proposed
to be exempted from tax, if the terms
of the loan are approved by Govern-
ment prior to the contract being com-
pleted.

Certain other amendments which I
propose to the orginal provisions relat=-
ing to procedural matters are more or
less of a clariflicatory nature and will
become clear when the relevant claus-
es are taken into consideration.

I now turn to the Central excise
duties, The House will recall that
in deference to the wishes of
the majority of the Members of
the House, expressed during the
general discussion on the Budget,
I had announced the withdrawal of
the proposed increases in the Finance
Bill on the excise duties on tea as well
as coffee. This decision was immedia-
tely given effect to by the issue of an
exemption notification. It is now pro-
posed to delete the orginal suggestions
through an amendment which I shall
be moving separately. At the same
time, I had also assured the House that
I would be examining sympathetically
whether any further assistance is
needed by the smaller categories of
match factories, to enable them to
compete on favourable terms with
bigger units in the industry. As a
consequence of our examination, 1
am glad to be able to say that it has
been possible to give sizable relief to
these two categories of match facto-
ries. Here again, effect was given to
this decision by issuing suitable ex-
emption  notifications. I  shall be
eeparately proposing an amendment
to incorporate these changes in the
Bill itself. A similar amendment
is proposed restoring the pre-Budget
Tate of duty with regard to kero-
sene oil.
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I now come to tobacco. I must
refer in some detail to the excise
duty on tobacco in respect of which
there appears to be a considerable
amount of misundertanding. Hon.
Members will observe that the Bill
proposes two changes. Firstly, there
is an increase proposed in the duty
on biri tobaceco, from 14 As. a 1b. to
Re. 1 per lb, and on other tobacco
from 6 As. per lb. to 8 As. per lb.
Secondly, there is a change in the
tariff classification of tobacco. As I
mentioned in my Budget speech, the
tariff so far was based on what is
known as the capability test. In
other words, tobacco which, in the
opinion of the Excise Department,
was capable of being used for making
biris was charged a higher rate of
duty, while that which was not so
capable or not considered to be so
capable, was charged a lower rate of
duty. The committee. presided over
by my hon. friend Shri Raghura-
maiah went into this matter in great
detail and came to the conclusion that
instead of a capability test, we should
have the test of physical form. The
latter would provide an objective
criterion, while the capability test
was necessarily a subjective test, lar-
gely confined to the particular offi-
cer who determines the category.

Since the introduction of the Bill, I
have received from many sourves
appreciation of the changes in tariff
classification. 1 have, however, also
received numerous representations on
this subject, and it seems to me that
the grievances are mnot so much
against the increase in the duty itsel?
as against the application of the
higher rate of duty to tobacco, which
under the old ‘test’” was being charg-
ed with the lower duty. The latter
complaint is in some cases genuine,
and the reason is not far to seek. The
types of tobacco grown In our coun-
try, the methods of processing and
the matter of their use are so varied
that there still remain some marginal
cases in which, although the form is
such as to attract a higher rate of
duty, yet the actual use is for fur-
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poses which should really attract the
lower rate of duty.

There are two ways of meeting this
diffteulty, which, I may inform the
House, arises in respect of not more
than ten per cent of the total pro-
duction of tobacco. Firstly, we
should give the growers time for
adjustment. For this purpose, it has
already been announced that till 31st
December, 1857, unmanufactured
broken leaf tobacco of inferior type
other than the flue cured tobacco will
be charged to the lower rate of duty
on condilion that the tobacco had
been broken before the 16th May,
1957.

Secondly, difficulties in respect of
particular types of tobacco are being
examined, and the grievances sought
to be removed. In thus way, it has
already been decided - that Kampila
tobacco of U.P.,, which is cured in
single leaf form and not in bunches
and coils etc, Kutti, Tikkia, Khandia
and Pakwa tobaccos grown in U.P.
Bihar and Punjab, which are chopped
in green state before curing, should
be classified as subject to the lower
rate of duty. Similary, Hooka toba-
cco grown in and around Jhansi,
which is practically cured in whole
Jeaf form but js presented for assess-
ment in broken leaf form is allowed
to pay a lower rate of duty. I have
every hope that a solution will be
found Lo other similar difficulties. But
I hope hon. Members will appreciate
that these are¢ not basic problems
which are of a fundamental nalure,
but marginal cases inevitable in any
change made in the tariff classifica-
tion.

Coming now to the increases origi-
nally proposcd in the postal rates, the
subject was fully discussed here
during the general discussion on the
Budget, and in my reply, I had
already announced Government's
decision to withdraw the proposals re-
lating to increases propo.ed on post-
cards and parcels, I had indicated at
the same time that to compensate the
resulting loss in revenue, it will be
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necessary to raise the rates for inland
letters from 13 nP. to 15 nP. At the
seme time, the initial slab of weight
for inland letters will be raised from
1 tola to 14 tolas. 'The additional
weight will also be computed in 14
tolas instead of 1 tola as at
present, and the rate for every
additional 14 tolas would be increas-
ed to 10 nP. as against 8 nP per addi-
tional tola at present. As I pointed
out in my reply to the genera] dis-
cussion of the Budget, this will main-
ly affect business-houses and not the
common man. I propose to move the
necessary amendments to this Bill at
the appropriate time.

Certain points were raised by hon.
Members in regard to those changes
that are bcing made which are in the
nature of new impositions or increa-
ses 1n tuxation. Essentially, I think,
they relate to the postal rates. Care
has been taken to see that any lacuna
that there might possibly arise by
reason of the constitutional provisions
not being observed will be avoided.
And I am sure the Seccretary to the
Lok Sabha has the necessary authori-
ty with him in regard to the changes
that we have made. In fact, it is a
matter where 1t is rather difficult for
us to decide whether we should bring
these changes in the form of a new
Bull, even though the changes are
made as a consequence of certain
changes made in the original Bill. I
sought advice, and the advice was
that it could be made in the original
Bill and it need not form a new BilL
Ample care has been taken to see
that these changes are covered by
requisite authority from proper
quarters.

Mr. Speakeer: Motion moved:

“Fhat the Bill to give effect to
the financial propesals of the Cen~
tral Government for the finaneial
year 1957-58 be taken into consi-
deration.”

There I8 an amendment to this
motion to the effect that the Bill be
circulated. But the hon. Member who
has tabled that amendment is not in
his seat. Therefore, it does not arise.
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I would now call hon. Members.
Some of them may epeak on the
financial aspects, and some others on
adminjstration, and some others, of
course, on both. I want to see that
the level of the debate is high.

1 will ask one from the Opposition
side and one from the Government
side to speak on the same matter. It
will enable me to chose speakers from
among the list that has been given
to me.

Shri Nagl Reddy (Anantapur): Mr.
Speaker, Sir, it is unfortunate,

Mr. Epeaker: Why does he start
with ‘unfortunate‘?

Shri Nagi Reddy: Because it is un-
fortunate—that 1 have to speak for
the first time against the Buill.

The Finance Minister speaking just
now told u-—of course he avoided to
speak of the basic problems of a
fundamental nature now because he
has talked of them in his carlier bud-
get speoch—in explaining further he
told us that the four important cri-
teria which he had enumerated in the
budget speech had been followed
cven 1 moving his amendments. The
first thing 1s that we must look at this
Finance Bill not only from the point
of view of the central budget scheme
but generally on a national scale as
to what 1s actually happening in the
States and in their budgets and how
people are being taxed there, and
hence how we should tax them here.
We are told that all these new taxes
that are being imposed arc funda-
mentally for three rcasons. One is to
implement the Sccond Five Year
Plan. The second 15 naturally our
advance to the socialist pattern of
society, to reduce disparity in wealth.
The third is to reduce expenditure.
Ot course, the Finance Mmster
always finds scope to reduce expendi-
ture only so far as the common man
is concerned, and he has come for-
ward to hit him below the belt.

Shri C. D. Pande: (Naini Tal):
Reductfon of expenditure is not aim-
3 + an
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Shri Nagt-'Reddy: He says he is
aiming at reducing expenditure. Re-
duction of expenditure is a very
important factor not so far as the
Government is concerned—Govemn-
ment, of course, never reduces its
expenditure; it increases it, and some-
times very unnecessarily. All the
same, a very Important factor in
bringing forward all his proposals is
that the common man must reduce
his expenditure. Therefore, he thinks

that he should tax the very common
articles.

One feature I have found in these
ten years of rule is that there is a
very important, fundamental criterion
of the taxation proposals. It is wery
evident from a little historical know-
ledge that our sociahist pattern of
society is very clearly being dispens-
ed with. We are told that in the
First Five Year Plan period the
national income of the country has
increased and, therefore, the per
capita income too. But in all these five
yvears of the First Plan 1 have found
that in our taxation proposals, Gov-
ernment has come torward only to
tax the common man. Therefore, we
have been finding a steep increase in
the curve so far as the taxes that are
collected from the common man are

concerned, but not sy through direct
taxation.

Let us look at the figures. In
1948-49, the income from direct taxa-
tion has been Rs 183 crores. After
8 years, in 19578-57, after the national
income has increased pnd the per
ecapita income has na‘urally increas
ed—IJ do not know, unless we are told
that the millionaires have hecoms
paupers—the increase through income
tax or direct ‘axtion is almrst nil
because the figure is Rs. i89 ¢ ‘ores,

Going back to the central excise
duties, we can see that in 1948-49, the
income on this account has been about
Rs. 51 crores. By 1936-57, it has in-
creased to Rs. 188 ercres. Of courss,
by the latest taxation proposals, we
will add probably about Rs. 5( crores
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and then we will know as to where
we stand.

Even in the centra: excise duties.
where are we hitting at? Our proto-
gonists socialist pattern of society tell
us that we must all sacrifice, tigh-
ten our belts therefore increase pro-
duction for the sake of the good of
the country. It is fur the <uke a-
incentives of monopoiists that we
“have been giving them concessions
from 1948. I can read out the list of
concessions that have been given to
them from the time the Congress Gov-
ernment has come into power in 1948.
It is a very big list. I will just give
& few examples.

We have at one stage reduced the
business profits tax, reduced the tax
on undistributed profits; then there
is reduc‘ion of income wax on com-
panies (along with the concession for
income of Rs. 25000 and Dbelow},
reduction in super tax, then abolition
of the capital gains tax itself. Then
we come to super t*ax rcduction,
business profits tax abolition and so
on and so fortn. I cun go on
enumerating them. But I would like
to ask whether Government has
thought fit at any time :n its history
of ten years tg come forward to give
a little hope and a small incentive to
the common man by reducing the tax
on any item on which the common
man depends!

Let us take kerosene. Without the
new tax that had been irposed—
fortunately, at least on one thing the
people’s voice got into the ears of the
Finance Minister and therefore, he
had to bow down to it—kerosene was
fetching us only Rs. 20 lakns 1n 1948,
It is now {fetching something like
Rs. 10 crores. The rate of increase
can be seen; and income-tax, of
course, does not increase. Naturally,
we must think that the purchasing
power of the common man has
increased so much that the million-
aires are unable to provide us with a
little more money so far as Govern-
ment’s construction programumes are
concerned!
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The tax on sugar which was Rs. &
crores in 1948, increased {o Rs. 18
crores in 1958, and we are going to
increase it to Rs. 37 crores if we
accept the present taxation proposals.
All this because we are rxpected to
feel that sugar is being consumed too
much and we must reduce our con-
sumption for the sake of increasing
exports. It is very funny logic to say
that the common man must reduce
his expenditure, the middle-class man
must be prepared to tighten his belt,
at the same time, allowing quite anr
amount of profit for all the industria-
Listst

In the same way we come to vege-
table oils, oils which are commonly
used by the poor people because they
cannot use ghee or butter., Vegetabie
o1l 18 used only by the working clas-
ses in the villages and the smaler
people in towns. Naturally, they will
have to bear the burden of the
increase, from Rs. 2 crores in 1848 to
Rs. 8 crores. Simuilarly, in the case of
matches too.

I would have been very happy if
the Government had come forward
in 1956 with these proposals and then
entered the elections. They were
hiding behund the screens. Now that
the elections are over and they have
come back i a huge majority, they
come forward with any proposal
because they have got the road-roller
majority. The people will have to
wait and see what the Finance Minis~
ter is doing.

This is not the only reasnn why I
say that the Finance Bill has to be
opposed. It has to be opposed for the
simple reason that this Bill will be
responsible for increasing the dispari-

ties in wealth, for increasing the
wealth of the wealthier classes
and for reducing the capacity

of the poorer classes and for
making them poor still further, By
the end of the Second Five Year Plan
we will certainly see that the country
as a whole might probably be richer
because the national income might
have grown up but the middle classes
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and the poorer classes will not gain
anything from it. We have warned
about it

Shri P. C., Jain one of the econo-
mists of the country has told us that
the way in which the Government
is proceeding today will only mean
that the wealthy classes will grow
wealthier and the poorer classes will
certainly be reduced to still further
poverty.

Pandit K. C. Sharma (Hapur):
What will become of the Wealth Tax?

Shri Nagi Reddy: We know that.
After the wealth has been exempted,
we are going to tax 1t; after exempt-
ing expenditure we are gowng to tax
expenditure. The Estate Duty has
fetched only Rs. 2 crores because Mil-
lionairs are dying paupers; otherwise
they would not go to heaven. This
Wealth Tax and Expenditure Tax is
only a sugar coating to cajole the
people to swallow the present Finance
Bill., The Wealth Tax and Expendi-
ture Tax are ornaments that just glt-
ter. Scrape them and you will find
that they are not gold. I would not
use that word—I do not know whe-
ther it is parliamentary or not—but I
would as well say: Let me be away
from being in that category of those
who are deceiving the people through
the Wealth Tax and the Expenditure
Tax in front and the Excise Duty
behund. At least I am not going to
deceive people like that. Surely,
people of our country are capable of
understanding exactly what is hap-
pening now.

Let us take the country’s overall
picture. Our national budget has to
be seen only through the eyes of the
whole nation. We should also see
what is happening in the States
because people are being taxed by the
Centre, by the States and by munici-
palities and in so many other ways.
The Centre should know that people
are being taxed the Sales Tax and
that it is the only major tax on which
the State Governments are depending
for their income. No State Govern-
ment comes forward with a Wealth
Tax; no Btate has come forward with
an Agricultural Income tax, They are
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not prepared to tax the people who
are capable of paying, except, pro-
bably, one State Government which
bas taken the cue from the Finance
Mimster and taxed wealth. That is
the Kerala Communist Government.

Shri Bimal Ghose: Oh! they have
taken the cue from the Finance
Minister. (Interruption).

Shri Nagi Reddy: It does not
matter; it Is mutual understanding.
(Interruption.)

S8hri T. T. Krishnamacharli; Why
should you enjoy it all yourself?

Shri Nagl Reddy: Everywhere it is
a deficit Budget. Every State Gov-
ernment except the Government of
Kerala has produced a deficit Budget
and therefore the country is going to
be led through greater inflation. The
inflationary tendencies are growing.
The Central Government must at least
come forward and say: ‘If you are not
going to tax wealth, agricultural or
other wealth, then we will tax it and
collect it on your behalf and give you
that income'. So, instead of increas-
ing our taxes on matches, on sugar
and other commodities which are very
essential for the common man, let us
come forward with a new proposal
Let us see that the Wealth Tax takes.
into account the agricultural wealth
also. Unless we are able to do that
I am sure the present Finance Bill is
not going to increase our capacity to

finally implement the Second Five
Year Plan.

We have been told that our nation-
al income has increased and the per
capita income has increased; and,
therefore, we must mop up the ex-
cess money that is there in the coun-
try. The Finance Minister and the
Government must be able to know
whkere the increase in the national
income and the per capita income has
taken place. The country is not one en-
tity; it has got different sections and
different classes of people with diffe-
rent incomes. There is the agricul-
tural lebour class. Everbody knows—
and even the Government reports
say-—that their income has not in-
creased.
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‘There is the poor peasant claks.
Because of the extremely low pricea in
1985, they must have been hit very
badly. At least the Rayalaseema Co-
operative Society Report says that the
poor Peasants’ income has not increas-
ed either due to a rise in prices or a
fall in prices. He is worse off than
what he was even in the war period.
The income of the middle classes has
not increased. We know that for the
simple reason that the rise in prices
has been there along with the stand-
ard income they have been receiving
for the past 5 years. Their per capita
income has not increased. Where is
the increased income? Where should
we go to tap the excess which exists
in the nation. That is exactly what
is not being seen. That 1s why I say
the Finance Minister is blind to the
economic changes that are taking
place in the country, and when talk-
ing about big people he talks about
national production and incentives,
increasing our industries and so on
and so forth. It is said that it is only
the working class or the common man
who talks of his wages, of his own
stomach, his own food etc. whereas
the monopolists are always thinking
in terms of national development, in
t2rms of incentives, in terms of nation-
ul production, 1n terms of national
income and so on. They always come
forward with proposals that for the
sake of incentives they should be
excluded from the Wealth Tax, for the
sake of incentives they should be
excluded from the Income-tax etc.

There are a good number of loop-
holes in every tax and, of course, we
will not be able to plug them all. We
are not even prepared to plug them
and so we give them greater scope
for tax evasion. This is what exactly
is happening with regard to the Ex-
penditure Tax Bill. That is what I am
afraid is happening with regard to the
Finance Bill

13 hrs,

A lot of incentives have already
been given to the bigger monopolists.
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Because the income from the income-
tax 18 going to be reduced due to fur-
ther coneemsions in this bill the Fin-
ance Minister has to find the money;
30 he has lowered the base. That is
always the best way of Incressing
your income-tax. The base has been
reduced from Rs. 4.000 to Ra. 3,000, At
the same time he wants to give incen-
tive to the higher income group,
because he wants our productive capa-
city to be increased. You are eagre
to give incentives to the capitalists.
But is no incentive necessary for the
common man? We have been told
that the country has to produce more.
But so long as the country is dejected,
demoralised and not at all interested,
when the common man finds himself
in tight corners in his daily life, he
cannot have much incentive.

Therefore I say that this is a new
kind of socialism that I have been
hearing of; this 15 de lure socialism. 1
have certainly not understood for the
past so many years this twentieth
century socialism, made in India, pro-
pounded by our Prime Minster and
now being put into action by our Fin-
ance Mimmister. I am sure that he is
going to lead us to greater poverty
and therefore to greater troubles.

In the same strain the foreign capi-
tal has also been given a lot of con-
cessions. I have been a student of
our Prime Minister, when he had not
yet become a Prime Minister. 1 have
read his books and his speeches, in
which he had said that any foreign
private capital that enteras into any
other country, especially on their own
terms, will not increase capital forma-
tion in that country. We know how
foreign capital is now entering our
country. We are even reducing tax
on them; we have reduced even the
wealth tax and given them a lot of
concessions. We are told all these are
incentives for the foreign capital to
enter our country and increase ou.
productive capacity.

Shri C. D. Pande: It has gone on
strike already.
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Shri Nagli Reddy: It will not go on
strike s0 long as we are prepared to
give them all kinds of concessions,
Foreign capital is capable of threaten-
ing a strike. We are not afraid of our
own people going on strike and we
would give no concessions to them;
but we are always prepared to give
concessions to the foreign capital,
because our Finance Minister is cap-
able of being approached by the big-
ger people. How can & common man
come and approach him and tell him
how he is suffering from his taxation
proposals? There are Chambers of
Commerce which can meet him; there
are manufacturers’ associations that
can go and talk to him and he is very
close to them. But how is the agri-
cultural labourer, how 1s the peasant,
scatiered in millions of villages in our
country to go and talk to the Finance
Minister to explain his difficulties? It
is an impossibility. ‘The foreign finan-
ciers are much cleverer in that res-
pect because they have got experience
of hundreds of years of exploitation of
this type, and we have certainly been
giving them quite a number of con-
Cessions.

Throughout his budget speech what
does the Finance Minister talk of?
He speaks of giving “incentive to work
and save;"” “reduce taxation to encour-
age foreign investment,” “the share-
holder or the mnvestor expects to get a
reasonable return on his capital”.
But the common man does not expect
any return for the work he does. He
speaks of greater need for providing
incentives for those who work and
manage concerns. [ can hear from
this place our Finance Minuster’s heart
throbbing i1n sympathy for all the
dafficulties that the monopolists are
undergoing in such great numbers.
But 1 can always feel that his heart is
very hard when 1t comes to a ques-
tion of giving some rehief to the com-
mon man. This is the way we have
been proceeding.

I must say that for the past so many
years we have been trying to increase
production. | am not agaunst taxation.
I am certainly for taxation, and I can
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tell the Finance Minister that I am
also for sacrifice. 1 also want the
country to bear the burden and to
produce more. But I would say: let
there be equal sacrifice from all sec-
tions of the community; let there be
equal sacrifice from every one. But
the present method of accumulating
capital for greater production iz not
the proper method. You might
say that this is destructive criticism.
1 may be asked; where are we to find
the money? No country in the world,
especially a backward country at that,
has ever increased its productive capa-
city without mopping up the dead
capital that existed within itself. The
dead capital in our country is huge.
‘We have not tried to mop up the capi-
tal with the feudal landlords and the
princes—in the form of gold. You
may say that you have given them
some guarantees and 8o you cannot
tax them, by going back on your
word. I would like to remind them
what we told the people in 1930 and
in 18367 How 1s it proper, I ask, to go
back on those promises that we made
some thirty years back and stick to
those which we made only about four
or five years back?

I would like to remind the Finance
Minister, probably he was not a cong-
ressman in 1920 or 1926 when Gandhi-
11 gave his famous soeech in the
Banaras Hindu Unuversity.......

Shri Bimal Ghose: When did he
become a congressman

Shri Nagi Reddy: That I have no
1dea asking the princes to bring
down and place their wealth, especi-
ally jewels and gold that they posses-
sed so that the country can make use
of them and increase its own capacity
to produce We have all become
Ministers......

Shri Bimal Ghose: Not we.

Shri Nagi Reddy: The Congress has
come to the Treasury Benches. Unless
they follow up their programme which
they have placed before the country,
there 15 no possibility of ever increas-
ing production to the extent that we
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want. In the end I would only warn
them that if we proceed in the man-
ner in which we are doing there would
be only a greater crisis after two or
three years and for that the respon-
sibility will be only on those who are
in the Treasury Benches today.

Mr. Speaker: I would like to an-
nounce that Secretary has received a
letter from the Finance Minister to
the effect that the President has, in
pursuance of Articles 117(1) and 274
of the Constitution, recommended the
moving and consideration of the
amendments No. 1, 13, 14 (which
introduces new clause 16) and 15 and
16, which have already been circu-
lated to Members.

SBhri C. D. Pande: Sir, never before
in the history of this Parliament has
the taxation policy of the Government
raised such a storm and has disturbed
80 much the economy of the nation.
‘Within the last three months we have
seen various criticisms of the Govern-
ment, various criticisms of the heavy
taxation and various criticisms of the
lack of enthusiasm on the part of
private entrepreneurs, and nobody
seems to be happy about what has
been done. One can understand that
the heavy taxation can displease a
handful of capitalists. We do not mind
that, we can ignore them. They are
about 30,000 or 40,000. But the gues-
tion is whether we have pleased any-
one. The question is whether we have
pleased the middle classes; the gues-
tion is whether we have pleased the
intelligentsia of the country, the
doctors, the lawyers and the prole-
tariat. As far as the proletariat is con-
cerned, they have got their pistol in
their hand and Government is always
willing to bow to them.

Therefore, the classes which are
worst hit by the taxation policy of this
Government gsre the upper middle
class and the lower middle class. It
is in the interests of these classes of
people that I want to say that there Is
something fundamentally wrong in our
<onception of taxation.
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We have brouglit down the exemp-
tion limit of income-tax from Rs. 4,200
to Rs. 3,000. In these days of inflation,
when prices are rising, when wheat is
being sold at Rs. 20 a maund, from a
family consisting of five or six mem-
bers, many of whom are dependants
and are not employed, do you think
only a sum of Rs. 5,000 is good enough
to be exempted from tax? Do you
think that such a family is not making
any sacrifice for the cause of this
country? When they purchase sugar,
match box, beedi and other things, are
they not conscious of their obligation
to the country in the form of the
Second Plan? Even the Prime Minis-
ter came to the help of the Finance
Minister by saying that the limit of
Rs. 3,000 is an excellent one, because
he wants to broad-base the taxation
policy.

I do not agree with him on two
fundamental points. One is, the income
of Rs. 3,000 a year is so low that we
cannot conceive of taking direct tax
from & man who has got that income,
He has already got enough burden of
indirect taxes, leave him alone at that.
Secondly, the exemption limit of
Rs. 3,000 is so low that you will be
roping in about two lakhs to three
lakhs of people more. If you do not
care for them, if you just bestow your
attention on people with higher
incomes—I am, in fact, in favour of
raising the exemption 1limit from
Rs. 4,200 to Rs. 5,000—it is likely that
you may get more amount with your
present staff, which is already depleted
and which will be depleted still
further in the collection of wesalth tax,
expenditure tax and other taxes. Your
staff will be utilising its time better,
with greater emphasis and greater
production in income-tax.

Therefore, 1 would suggest that the
income-tax exemption limit should be
raised from Rs. 4,200 to Rs. 4,800 for
the two reasons that I have already
mentioned. I want that you must do
this as a matter of gesture, otherwise
vour sympathy for the down-trodden
will have no meaning.
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Apart from this, I want to touch a
few salient and most important gues-
tions that are facing the nation today.
“The question iz whether we, in our
efforts to tax or to embark on a new
taxation policy, have given an incen-
tive to those who are engaged in
industry. Of course, there is a sort of
cold war in this country against the
private sector, I do not mind that,
provided the public sector rises to the
occasion and proves to the country
that it can manage things better. We
do not mind if private enterpreneurs
do not come forward, if they have no
enthusiasm. But, are you prepared, is
this country prepared, is Government’'s
machinery prepared to take upon itself
the entire mechanism of production of
wealth in this country, whether in the
form of jute mills, cotton mills, cement
factories, paper factories and things
like that.

The Finance Minister might say, yes,
we are willing to take, let them resign
and we will take their position. But
you have not shown your capacity to
manage the public sector in the
manner that one should expect from
you. I will take only a_few examples.
Take the Nepa Mills. It is a well
known fact that Nepa Mills produces
newsprint and the factory costs Hs. 8
crores, whereas from ordinary esti-
mates if other persons had taken that
concern it would have cost only Rs. 4
crores. The rated capacity is 30,000
tons a year, whereas production is
10,000 tons a year. Is not that enough
to show that you have not got the
proper staff or technical skill, or even
the ability te manage such concerns
with efficiency and economy?

Shri T. T. Krishnamachari: May I,
Sir, remind my hon. friend that the
Nepa mills was started by the private
sector and the public sector merely
came in for purposes of salvage?

Shri C. D. Pande: It was better to
close it down at that stage rather than
keep it alive. The annual loss in the
concern in Rs. 15 lakhs, I do not know
for how long it will continue. Some
reckless adventurer took to making
newsprints without any capital, and
you went %o his help. That was not
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the occasion to help such adventurers.
It is better that they fail. They should
have been allowed to fail instead of
your taking over concerns which will
NEever prosper.

Then there is another example of
coal mines. Of course, & Minister him-
self admitted this, when he asked:
“Well, Pande, do you expect Govern-
ment to get things so cheap as they
get in private agencies"?

Shri T. T. Krishnamachari: I do
remember to have admitted anything
of that sort.

Shri C. D. Pande: The hon. Minis-
ter, Sardar Swaran Singh told in this
House that the Government concerns,
naturally, cost a little more. The gues-
tion 18 whether your coal production
is at par or on a competitive position
with that of the private owners.

There is the Churk Cement Factory.
Other factories are selling cement at
Rs. B3 a ton or something like that.
That factory has got a selling margin,
which has been fixed by the Govern-
ment, of Rs. 20 higher than the price
at which other factories of the same
type are sellmg,

If you are not satisfied with all these
examples, you have now taken the
biggest concern from private owners,
and that is the insurance business.
Within the last 18 months the insured
amount has gone down by Rs. 68
crores, according to the figures given
by you in this House. Every year there
was a rise of Rs 30 crores to Rs. 40
crores in the insurance business. In
the last 18 months, when you managed
the business, it has gone down by
Rs. 68 crores. Can anyone expect that
there 18 a possibility of this business
being managed in a better way in the
public sector?

I leave this chapter at that. There
are other things on which 1 want te
speak. There is this question of
foreign exchange. Much has been said
about frittering away of our assets in
foreign land. In fact, 1 do not mind
that much, because the Finance Minls-
ter’s speech has convinced me to a
certain extent that on the basiyz of
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these purchases in foreign countries
our Plan has come to what it is today
in the private sector as well as in the
public sector. But, I am more con-
cerned about the’frittering away of
the enthusiasm that had gathered in
this country five years back, and which
is not there today. People are not
coming forward to start new indus-
tries. Is that frittering away of enthu-
siasm of the people less harmful than
the frittering away of national assets
in foreign lands? Both are harmful.
I consider that the withering away of
enthusiasm, which is life of the pri-
vate sector, is more harmful. You will
never be able to replace that amount
of activity., You may say, Iet them
have their own funeral. It is not their
funeral, I should say. They may be
dishonest or fraudulent, but they
are discharging a duty to the
country, to the society, and that
is production of wealth, whether by
way of cotton mills, jute mills, sugar,
cement, paper and things like that.
They are doing some service to the
country, They may be having large
profits. Mop up their profits by all
means, but do not paralyse, do not
wage a cold war on them; it is nothing
short of a cold war.

The Finance Minister has brought
before this Parliament two very vital
measures of taxation, and he has pro-
mised two more He has brought for-
ward the wealth tax and the expendi-
ture tax. Do you know what it has
cost the country already, what it has
cost the Exchequer? The total
capital of these companies was
Rs. 1,000 crores. By your single
speech, by your single remark here,
the capital of these companies has
come down to Rs. 850 crores from
Rs 1,000 crores. The shareholders
have lost Rs. 150 crores within the
last 15 months, and you have lost a
great deal

Shri Mohiuddin (Secunderabad):
May I know who is this “you"?

Shri C. D. Pande: “You" means the
treasury here, I am sorry., The
Speaker has not got that much assets
to lose; therefore, it is only the Gov-
ermmment that can lose. The share-
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holders have lost Rs. 180 crores and
the Exchequer has also lost tax on
that, If I may put it in another way,
you heve lost, the community has lost
ten years appropriation of the taxes.

Mr. Speaker: Why not the hon.
Member say: ‘“We have lost"?

Shri C. D, Pande: We in this coun-
try have lost, We have already lost
what we will be realising from the
shareholders in the coming ten years.
Such a precious national asset has
been lost. Rs. 150 crores have been
lost, and your taxation rate is only
one per cent. What we have lost will
not be realised within ten years,
because your taxation is only Rs 12
crores and the country has already
lost Rs. 150 crores.

There is wnother aspect. That is
what you call a check on the inflation.
1 have never been able to understand
how the mopping up of the capacity
of a handful of persons, whose pur-
chasing power does not at all effect
the common man, will lead to infla-
tion. In fact, I was reading in this
morning’s papers & news from a
correspondent in London. It was the
Statesman. There, the correspondent
has said that what matters is the com-
mon masses’ purchasing capacity, If
that increases, that causes inflation.
The labouring classes who have got
the pistol in their hands, if they get
more wages, then there 1s greater
inflation, and there is rise in prices.
If they ask for more wages, then the
spiral of inflalion starts. To meet that,
what you have done 1s nothing. Your
simple remedy is to mop up the pur-
chasing capacity of the handful of
persons  The purchasing capacity in
the hands of a handful of persons has
no effect whatsoever an the inflation
or the check on inflation. Therefore,
the Government will have to be care-
ful and they will have to realize that
inflation will not be stopped merely
because we have mopped up the pur-
chasing capacity of the few. In fact,
it is the pringing down of the prices
that will help, so that the proletariat
may not ask for higher wages, If the
higher wages go to the proletariat hy
force of circumstances, inflation starts.
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But I do net grudge what has been
granted to them. I welcome the step
that has been taken by the Govern-
ment to appeint a Pay Commission,
but I am sure that it will entail an
expenditure of Rs. 20 crores. When
that amount goes into the market,
there will be v further rise in prices
and that rise will again compel our
friends and even us to ask for more
wages. This is inflation. You are not
having any remedy to meet that situa-
tion.

There is another gquestion. People
say that we have given enough con-
cessions for the industries to be
brought forth and for the industria-
lists to come forward with its capital
and investment., Then, of course,
saving is the greatest burden of the
song of the day. I am absolutely
against this pure saving. I am in
favour of the wealth being earned and
wages being distributed and all that
amount should pass through the econo-
mic mill. Then the cream should
come to you and the economic activity
which is increased thereby should
come to you. That should be the real
economic policy of this Government
which the Government have not
followed. Merely because you have
mopped up the purchasing capacity, it
is not enough. Merely because you
make an appeal to the people that they
should save, things will not improve.
What is saving? Baving this year is a
taxable wealth next year. Do you
think that saving requires any sermons
from the Government? Saving is a
natural instinct. Tagore has said in a
couplet of his—I am rendering it in
Bnglish,—as follows: “Cupid’s archery
requires no schooling”. Similarly, this
instinet of saving is there. Man's
instinct is to save, provided he has
the margin to save. There is a sense
of safety in future, provided there is
the margin to save. If these two things
are there, there is nothing which will
prevent savings to be achieved Sav-
ing iz a tendency, a proclivity of man.
Saving is an inborn thing for man, anly
provided that there is the mergin to
save, and provided they have a faith
in thelr future. What is their faith in
their future?
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Bhri B. §. Murthy (Eakinada—Re-
served-—Sch. Castes): What about the
Communist countries?

Shri C. D. Pande: They also save?
Shri B. 8. Morthy: The pecple?

Shri C. D. Pande: They get 20,000
roubles there. The hon. Member is
thinking of the Communist countries
20 years bmck. Today they have
changed. Sg, by a mere appeal to save,
do the Government think that every-
thing will go well? The ordinary man
has lost faith in any incentive. He
thinks that if any wealth is acquired,
it will mot be his in the future. So,
1f there is no faith in the future of
his wealth and if there is no fmith in
his property, how do you expect that
people will starve themselves today
s0 that their children might leave some
wealth tomorrow, because that is not
guaranteed now. Of course, 1 do not
blame the Government that they have
not visualised. But they should visua-
lise further and see what their policy
leads to. It is very easy to tax, but
1ts repercussions on the public mind,

“ those people who have not to pay

expenditure tax, are great, and they
are disturbed. Those people who have
no property whatsoever are disturbed.
Why? Because, a new philosophy has
been taught to the people of India.
But it will take years for you to teach
the people of India that the money
that they have earned and the money
that their parents have left is not to
be spent according to their desire and
that Government can interfere and
say what they have to spend. I think
even if I go to the villages or to the
people of this country everywhere, it
will mean hard efforts to mmke them
understand the thing. It will be diffi-
cult to make the poor man understand
that the money he has earned cannot
be spent by him and that he has no
right to spend it, because, if he spends
on something, he will be interfered
with by the Government. So, you
ghould prepare the country for such
things and then launch such taxation
measures as are likely to enthuse the
people to save and not to lead to a
tendency for inflation.
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Then, it is said that we haye made
enough margin and enough concession
for the foreign firms coming to this
countty and investing. I had occasion
to speak to a few bik businesamen
who had come here from the West.
They told me that if they had known
the course of events in this country
and the possibilities of such taxations,
the Standard Vacuum Oil Company
would not have established a refinery
in Bombay &and the other reflnery
would not have established itself in
‘Waltair. They have to pay Rs, 20 lakhs
a year. Do you think that after this
taxation, any foreign capital will come
to this country? My friend was refer-
ring just now that the Government
have given this much. But 1 tell you,
withuin the last two years, not a single
company has come from a foreign
country and it is not likely in the
future also, because you have barred
the way of their coming to this coun-
try by your taxation.

Shri Sinhasan Singh (Gorakhpur):
Rs. 62 crores from Russia.

Shri C. D. Pande: 1t is not an econo-
mic money; it may be political money.
There should be a careful scrutiny of
the measures of taxation and you rnust
realise what will be its repercussions
on the public mind; and whether sav-
ing and appeal {0 saving is enough or
whether there should be a climate for
saving and whether the people are
agsured that the saving will not be
taxed so much and that it will become
useless. The people should not lose the
value in terms of money, and as it is,
the people seemn to have lost faith in
Insurance umnd in property. Even the
ordinary man has lost his faith in a
dwelling house. These are the condi-
tions What is the remedy that the
Government propose to take recourse
to so that the things might improve.
Merely a policy of hatred and jealousy
towards wealth and a little lip-sym-
pathy for the poor is not enough. If
it is considered enough, then I am
sorry that you will not realise your
dresm.

Az far as the possibility of fulfil-
ment of the second Five Year Plan
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programme is concerned, I can say
that your figures are not firm. At one
time, it was Rs. 4,800 crores. Then it
became Rs. 5,300 crores. I can say that
today our estimates have already risen
in every project. The estimates are
rising and you are granting the rise.
At this rate, it will be Rs. 7,000 crores.
So, you tell the country. The country
has the right to know from you what
is the final estimate of the Plan. If
it is Rs. 4,800 crores, they may be
satisfled. But, if it is Rs. 7,000 crores,
they might not, because it might go
beyond the possibility of ‘achievement.
A single steel plant was estimated to
cost about Rs. 100 crores. Within the
last three years, it has come to Rs. 170
crores. For Durgapur, the estimate
has come to Rs. 170 crores. For Bhilaf,
it is Rs. 160 crores.

Shri Dasappa (Bangalore): Rs. 138
crores and Rs. 131 crores respectively.

Shri T. T. Erishnamachari: I wish
the hon. Member is not interrupted.
His train of thought is interfered with,
‘_nrhen he is so full of figures which are
inaccurate

Shri C. D. Pande: Do you think it
is gowng to stick to Rs. 100 crores? If
it 1s not Rs. 170 crores in Bhilai or
Rs. 170 crores in Rourkela, it can go
up to Rs, 120 crores and Rs. 150 crores
respectively. I have some justification
in saying it. It might be wrong by
two or three crores.

Now, on Bhakra Nangel, this House
made a tremendous appeal to make
economies. I have never seen a single
item of real economy. It is not by
pruning a small item here or a small
item there or by sending one paper
less to the Members of Parliament or
by putting the paper in a less beauti-
ful envelope that economies are
achieved. What we need is economy of
the real kind. If the figure was est-
mated at Rs. 100 crores or Rs. 120
crores, and if the prices had gone up,
the same project should cost Rs. 180
crores, or Rs. 180 crores, but not Rs, 100
crores. There has been no sustained
effort to prevent the huge wastage in
certain cases and things which are not
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necessary, which are being done.
Therefore, the country has no faith in
the sense that you are spending more,
Can you make people understand that
in a budget of Rs. 4,800 crores, there
iz no possibility of economising Rs. 200
crores? I think those in this country
who have seen the public works being
done, the Government works being
done, will never be convinced that
there s no possibility of a 5 per cent.
saving. People put the possible saving
at 18 per cent., but I put it at § per
cent, which comes to Rs. 250
crores. If you do that, you save
that much of taxation and it will
give you results which are not possi-
ble by this squandering. You are im-
posing taxation without minding what
would be the effect of it. The lesser
the taxation, the greater is the incen-
tive for the people io produce wealth
and to spend. In the scheme of things,
where excise duties and sales-tax pre-
dominate, I think that the best policy
is to let the people alone and give
them the incentive to produce wealth
end to spemd as much as possible,
because your mechanism of sales-tax
and other taxes are such that they will
bring you more money than you need.

I1 one example iz needed, I believe
one single item, the excise duty on
sugar and cloth, will be producing a
greater ampunt of money than the
entire wealth-tax. If wealth-tax,
according to the latest estimates of
the Finance Minister, will bring you
Rs. 12 crores, the excise on cloth has
already been bringing much more. So
also the excise duty on sugar.

Mr. Speaker: What I would suggest
to hon. Members is this. Wealth-tax
and expenditure-tax are independent
taxes. Any subject can be brought in
here, but hon Members will have an
opportunity to speak on them sepa-
rately.

Shri C. D. Pande: 1 have almost
finished. I was just going to tell that
it is very emsy to disturb things, but
it i3 very difficult to construct them
in a very constructive manner. There-
fore, the taxation policy should be
such that people should be inspired to
save and invest money. You should
allow them the fullest unhindered
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economic activity, so that the country
might prosper. There should be no
apprehension for the future, because
today every man's mind has got
certain apprehensions and nobody is
pleased. We should change that situa-
tionn and there should be no fear in
the country at least in the bulk of the
masses, if not in the capitalists.

Shri M. R. Masanl (Ranchi-East):
Mr Speaker, I think the House owes
its  thanks to the previous speaker,
speaking as he has done from the
ministerial benches, for the manner in
which he has reflected, in my view
very accurately, the very wide-spread
feeling of disquiet, uncertainty and in-
security that has been caused by many
features of taxation which have been
placed before this House. He said that
never before in his recollection did he
know of a Finance Bill creating as
wide-spread a feeling of disquiet as
this. I think the last one, ane can
remember from one's experience, is
the Liaquat Ali budget, at the time of
which some of us were present in this
House

1 would like to confine myself only
to one part of this Finance Bill and
that is the excise duties which fall on
the middle-classes and wide sections of
the poorest classes of our people. The
Independent Parliamentary Group, to
which I belong, does not find it possi-
ble to lend support to the imposition
of the new excise duties and we shall
vote against them. because we believe
them to be mn oppressive burden on
the common people of this country
which is not justified by the needs of
the case.

Shri B. S. Marthy: Common?

Shri M. R. Masanl: Yes; the excise
duties fall on the common people, as
the hon. Member knows well.

In the speech I made in June during
the general discussion on the Budget,
I said three things which I can recall
First, T deplored the burden on the
middle-classes, the lower middle-
classes and the poorer people in this
country represented by these new
excise duties, Secondly, I expressed a
fear that these duties would aggravate
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inflation rather than combat it. Third-
ly, I had suggested that the remedy
was through a cut in the expenditure,
both developmental and non-develop-
mental, which was growing at a fan-
tastic rate in this country. I suggested
that the time between the last session
and this session might be utilised to
consider seriously a cut-back in
expenditure, both in the Plan und out-
side, which was possible and which
should be undertaken.

I do not want to dilate on the burden
of these excise duties. The first speaker
has given examples to show how high
is the incidence of excise duties on
the necessities of life. The excise and
customs duties put together have gone
up at a fantastic rate over the last
five or seven years, out of all propor-
tion to anything that has been known
in the budgetary history of this coun-
try. This year itself no less than Rs. 49
crores as excise and Rs. 6 crores as
customs duties are being levied as
fresh burdens on the common man,
the consumer. 1 expressed the appre-
hension that these duties would aggra-
vate inflation. rather than combat it
The hon. Finance Minister, replying
to the discussion in the Rajya Sabha
had said that it was wrong to say that
we were setting up inflationary ten-
dencies.

The proof of the pudding is always
in the eating. Let us see what has hap-
pened since the budget was introduced.
I have before me figures produced by
the office of the Economic Adviser to
the Government of India, reproduced
in the monthly bulletin of the Reserve
Bank of India of July 1857. I shall
read out the trend of prices in regard
to certain basic commeodities used by
the common man to show how these
duties, even before they are approved
by the House, have played an infla-
tionary role,

Bugar and gur, were as 98 in April,
1957 and they rose to 102 in May. In
June, 1957 they were already 110. The
figures for July and August are not
available, I am sure this trend would
have continued and is continuing
Edible oils—122 in April, 27 in May
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and 128 in June. Liguor and tobacco—
88 in April, 90 in Msy and 82 in June.
Fuel, power and lubricants—107 in
April, 109 in May and 111 in June.
Food articles put together were 104
in April, 107 in May and 108.3 in June.
If you put all the commodities to-
gether, you get the following indices:
106:5 in April, 108 in May and 1106
in June. As 1 see it, there is no evi-
dence that this trend is going to be
checked or has been checked. There-
fore, it will be fair to say that the
fears expressed by some of us, when
the budget was, first introduced, that
these duties were of an inflationary
character have already been unfortu-
nately justified by events,

The real cure, as the previous
speaker said, is not to rely too much
on mopping up purchasing power. This
concept is being ridden so hard that
it is becoming non-sense, in the way
it 1s applied out of context. The only
cure for inflation is to increase the
volume of goods and services in the
country. Inflation wery simply is a
phenomenon where money in circula-
tion in the country is growing at a
faster pace than the volume of goods
and services. You c¢an try as a pallia-
tive, to keep down the money in circu-
lation. They were not doing that, since
they were going for deficit financing.
Certainly, tie only fundamental
answer to an inflationary situation is
to concentrate on increasing the
volume of goods and supplies. The
import of these taxation proposals is
to hinder that very process. To add a
tax to the wvalue of a commodity is
hardly a way of reducing the cost of
the commodity, so long as the quantity
of that commodity in the market has
not increased. Substantially, the tax is
added to the price and passed on to
the consumer. How, in these circum-
stances, these duties are supposed to
be anti-inflationary baffles my imagi-
nation, which is not simply strong
enough to understand this, I can only
say that the previous speaker has
showed its fallacy.

The communist Prime Minister of
Poland, Mr. Gomulka, with whom I
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hope certain Members on this side of
the House have got familiar since the
last discussion, ko~ made an interesting
statement and I tmunk that we in this
country should learn a little from
these reformed communists. In June,
1857, Mr. Gomulka made this state-
ment in connection with how to com-
bat inflation, which is also a pheno-
menon in his country, He said:

“In economics, there are no
miracles, It is governed by an iron
law. Each zloty paid out and put
on the market must be covered
by an equivalent in goods.”

This is economic bedrock. Any policy
that does not take into account these
economic laws is bound to fail, how-
ever well-intentioned it may be,

I may be asked; if you are opposed
to Rs. 50 crores of excise duties where
is the money to come from. Whom
are you going io tax. My answer is I
will not tax any one, because I
do not admit that this money 1s really
needed. I do not admit that this Rs. 50
crores is necessary for the economic
well-being and good governance of our
country. Mr. Kaldor has said, that
outside the corporate sphere, Rs. 200 to
300 crores constitute the total tax
evasion in this country. This is any-
thing from 22 to 33 per cent. of our
average tax collection. If this evasion
could be stopped, this country would
get Rs 1,000 to Rs. 1,500 crores over
the five year period of the Plan. If any
one therefore asks where this money
is to come from, I would say: enforce
your Income-tax and other taxes and
see that they are paid, and the money
is there. You do not have to have
these new imposts on the common
people if that is what you want. Tax
the people honestly and see that they
pay their taxes honestly. You will get
all that you need. If this cannot be
done, I am not prepared to admit that
any additionel taxation is called for
by the economic position of our
country.

We cannot invest resources that we
do not possess. That is an economic
fact which we are trying, by the Plan,
to bypass. The more we try, the more
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this fact will come in our way. We
have got so much; we can invest only
so much, It has been said that all our
troubles, whether infiation in Indis or
the foreign exchange gap abroad, stem
from the fact that we have attempted
in the last two vears to over-invest in
heavy industries and in the railways.
These two institutions are trying to eat
up an amount of investment that this
country does not possess either at home
or in credit abroad. This is the root
cause of our troubles.

I have heard it said that we are
trying to alter the Plan, while others
are standing on all fours on the Plan.

Shri Dasappa (Bangalore): Would
the hon. Member indicate in which
directions we could have cut down
our programme of heavy industries?

Shri M. R. Masani: This programme
should not have been wundertaken.
When the Planframe was first pub-
lished, Prof. Shenoy and many
amongst us raised our wvoice, against
it and we pointed out that Prof. Maha-
lonobis’s Planframe was a deceptive,
dangerous document which would lead
our country into a morass. It was a
plan that could never be carried out.
It was clear to many eminent econo-
mists that it could not be done. Yet,
this country was launched on that
path. It is not for me to say today,
just now, when we are half way
through the Second FPlan, without
knowing all the facts that the Gov-
ernment know, where you can apply
the pruning knife. I am quite confident
that it can be done if the will to do
is there. I am not only referring to
the Plan projects. 1 have also the
civil and non-developmental expendi-
ture in mind. I will come to that in
a moment.

As ] said we are accused of whit-
tling down the Plan while others
stand by it. That is not true. Every
one is altering the Plan. Different
people are altering it in different
directions. The figure of the Plan, as -
originally introduced, was Rs. 3,800
crores. That was the figure to which
the previous Parliament agreed. It
never agreed to Rs. 4,400 crores which
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was the next figure or Rs. 5,600 crores
or Rs. 6,000 crores which is the basis
of the estimate today or Rs. 7,000
crores that some economists fear it is
going to commit the- country to. Who
is altering the Plan? It is the Govern-
ment that Is altering the Plan. It is
trying to make the country accept new
Plans to which it is not committed, to
which this Parliament is not commit-
ted. A sum of Rs. 3,800 crores was the
Plan.... .

An Hon. Member: Rs. 4,800 crores.

Shri M. E. Masani: All right. Are
we prepared to limit the expenditure
to Rs. 4,800 crores? Any one who goes
beyond that, as the present Govern-
ment is going, is going beyond the
Plan in circumstances where it is not
justified. The Planning Commission
said that the margin of new taxation
which, in their view, was possible over
the next five years was of the order
of Rs. 45 crores a year. Two or three
years ago, it was felt that all that the
country could bear was another Rs, 45
crores a year. Yet, in this very Budget,
we are being asked in this House to
sanction Rs. T8 or 80 crores of new
taxation. ....

An Hon. Member: Rs. §3 crores.

Shri M. R. Masani: HRs. 33 crores,
about twice what the Planning Com-
mussion themselves admitted i1n the
Plan that this country could possibly
bear. If this breaks the back of the
country, is it any surprise? When the
Planning Commission’s own Plan is
being set aside, are we the people to
be accused of departing from the Plan.
I say that the very people who speak
for the Plan are violating this Plan,
are exceeding the targets that they
themselves have set down in cold
blood, and that it is not for them to
accuse others of trying to change the
Plan while they stand by it.

Turning to non-developmental ex-
penditure, the same cow feeds both the
Plan and the civil and military ex-
penditure. Actually, out of the new
taxation of Rs. 83 crores or BO crores
or whatever it is, I understand, the
Plan will get only Rs. 40 crores and
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the rest will be frittered away for
normal revenue expenditure over this
year. Expenditure outside the Plan is
going up at a rate which is alarming.
In 1850-51, the expenditure outside the
Plan was Rs. 301 crores. In 1958-87,
it has gone up to Rs. 534 crores, which
is an increase of Rs. 183 crores in
ordinary revenue expenditure—a rise
of 52 per cent. in expenditure over a
period of six years.

Much of this expenditure goes into
the process of the proliferation of the
bureaucracy which we are watching
but we unable to stop. Under the garb
of functioning as a welfare state, this
country is being saddled with an in-
flated, swollen bureaucracy which it
does not need. Those who are fami-
Liar with the working of the secre-
tariat know perfectly well that today
there are two or three or four people
doing the job of one. 1 am not refer-
ring to the higher ranks where
certainly talent is nesessary. If one
goes down to the clerical ranks, he
would be a brave man who will deny
that we are saddled with an army of
clerks that we do not need and we
should not be saddled with. Two or
threc persons are doing one man's job.
The average amount of work has been
estimated varwously at 4 or 5 hours’
efficient work a day. We have too
many holidays in our country. It has
been estimated that 151 out of 363
days are spent by government servants
either on leave or on holidays. One
hundred and fifty one out of 365 days
are unproductive in the government
machinery. This leads me to say that
until the Government shows its
seriousness by stopping all further
recruitment in the civil services, I for
one would not be prepared to vote
any mor money to go into their
coffers. | do not suggest retrenchment.
I do not suggest that a single clerk
should be thrown out of a job. I do
suggest that all recruitment should be
stopped immediately until we restore
a better balance between our income
and expenditure.

An Hon. Member: What about
employment for others?
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Shri M. R. Masani: If the hon. Mem-
ber feels that on the miserable salaries
dnd wages against which our civil
servants are rebelling, more people
nhould be brought into the secretariat
to provide employment, then, I am
afraid, that is not my concept of how
fresh employment has to be created.
The previous speaker told us how
fresh employment could be created.
It can be created by giving incentives
to work, reward for labour, reward
for enterprise, by letting money
fructify in the pockets of the people
by letting them earn more, spend
more and save more. These are the
policies that we need. To provide a
few more miserable jobs and get
clerks into the secretariat is no solu-
tion for the problem of unemployment
in this country.

In this connection also, let us follow
the example of a communist country
which has turned a new leaf. A few
days ago Mr. Gomulka announced
that 27,000 civil servants were going
to be dispensed with and 12,000 more
were to follow in the next few months
as a measure of economy, to stop the
bureaucracy from attaining unpractical
proportions. I have not suggested any-
thing so violent. I am only suggest-
ing that recruitment in the clerical
grades in the civil services should be
suspended altogether. Those who are
surplus can be trained and diverted
to new jobs within the services. I
am sure that the present army of
clerks and civil servants will be
adequate for many years without need
for fresh recruitment,

Shri Sinhasan Singh: We are
appointing Economy Committees.

Shri M. K. Masani: I am not satis-
filed with the appointment of Economy
Committees at this stage. Those who
have been in public life long eriough
know how many Economy Committees
have been appointed in this and other
countries and how little comes out of
their labours. Qut of a mountain of
effort what emerges is a mouse. I
have made a very practical proposal
of having a moratorium—on recruit-
ment. There are today twice the
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number of people to do the work and
so0 there will be no need for expan-
gion.

Now, before I sit down, I want to
draw attention to what has been
happening in a neighbouring country
of ours, a very close and good neigh-
bour of ours, a good ally of ours, a
country that is ruled by a Govern-
ment that also is socialist—I refer. to
the Government of Burma. That
country also has been going through
travails and trlals like our own. It
is led by a great and brave socialist
U Nu, a great friend of our country,
one who is admired by our Govern-
ment and people, a man who has been
a socialist for the bulk of his long
life. Recently, Prime Minister U Nu
made a speech in Rangoon, which has
Yeen printed by the Burmese Govern-
ment. 1 am reading from the publi-
cation of the Director of Information,
Union of Burma, where he admitted
all the mistakes that he and his Gov-
emment have made. They have
stated that they are going to undo
those mistakes and take a more
realistic......

An Hon, Member: But our Gov-
ernment does not make any mistake
at any time.

Shri M. R. Masani: | am not saying
anything about our Government. I am
pointing out how that Government,
when it realised that it had committed
a mistake, had the courage to admit
the mistake, a path that other Gov-
ernments may choose to follow. It is
not for me to draw parallels here. I
leave it to the hon. Members to draw
parallels. Let me read a few passages
from this excellent address of UNu:—

"Let me admit that I am mainly
responsible for such hasty actions.

“We have been prompted with
an intense desire to achieve
national self-sufficiency, to pro-
mote Lving standards and to
create a Pyidawtha. In bringing
about these results, we adopted
hasty methods. We wanted to get
a thing done in one month which
normally should take one ysar.
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Now, it is evident that we can-
not unduly hasten our plans.
Therefore, out of the new ecomno-
mic projects, only those projects
which are considered indispensable
will be allowed to proceed. All
others will be suspended. While
these new projects are suspended,
measures will be taken in the
operation of all existing projects
to remedy the defects I have just
enumerated.”

He goes on to say:

“How then shall we utilize these
sums (the Japanese reparations)?
Do not spend a single pya out of
the Japanese reparations towards

the new Government projects not

yvet started......

Spend whatever 15 considered
necessary for the adequate supply
of the people’s consumer goods.

Then, {from practical experience,

U Nu says;

*“ ...I no longer like to see
Government's finger mn all sorts of
economic pies If it is allowed to
go on unchecked, then due to
lack of proper supervision and
efficient management, the State
enterprises will sooner or later
only line the pockets of thieves
and pilferers.”

U Nu ends up with another
passage which reads:

‘“The plan may be the best that
could be devised for the Union,
but if it is not 1n consonance with
the fmancial resources and man-
power resources of the country,
then it may be likened to a health
scheme which prescribes two eggs
and one viss of milk a day and a
well-ventilated and quiet house for
a poor labourer. It will be
divorced from reality. The plan
may be ideal but it is important
to remember that it should be
practicable.”

There is no better conclusion to
which I could come.
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Mr, Speaker: Now ] propose calling
Mr. Somani. Then I will eall Shri
Harish Chandra Mathur, Dr. Krishna-
swami and Shri Dwivedy and then
others. I will try to give opportuni-
ties to all the groups, one from each
group.

Shri N. R. Munisamy (Vellore): You
may kindly announce the names of
the speakers so that they can be pre-
sent heve.

Mr. Speaker: If I announce the
names of the other speakers, I am
afraid, all the others will go away. I
will try to give opportunities to as
many members as possible.

Sardar A. 8, Saigal (Jangjir): Those
who were not given an opportunity
during the budget discussion must be
given preference.

Mr. Speaker: Sardar Saigal's name
15 also m my list.

Shri Somani (Dausa)' Even since
the Finance Mimister introduced his
budget proposals on the 15th May
last, so much has been said about the
repercussions to his far-reaching pro-
posals on the economy of our country
that I would try to be very brief and
not repeat the arguments which have
already been placed before this House
and before the hon. Minister from
so many quarters The real situation
1s that we are faced at present with
a crisis 1n the economic field So
every effort should be made not to
indulge in endless controversies and
to talk of each other but to under-
stand each other’s difficulties and to
appreciate the real situation, as it
stands, in its proper perspective and
then to take measures which will in
the real sense, promote the economic
develbpment of our country in as
short a period as our resources will
permit.

Just now two hon Members spoke.
The one who spoke first and the hon.
Shri Masani drew attention to the
terrific burden that has been imposad
on the common man by the excise
duties.
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18.56 hrs.

[{Mr. Deputy-Speaker in the Chuir]

While I am not quite in favour of
indiscriminate increase in excise
duties, I still fail to follow the logic
which these two hon Members took
in referring to the excise duties pro-
posed by the Finance Minister I
would, in this connection, like to read
& summary from the brochure which
was published by the Ministry in
explaining the taxation proposals. It
says:

“On the basis of these figures
the incidence (the incidence of the
indirect taxation) was 1°63 per
cent, and ‘3 per cent. in rural and
urban areas In 1958-57, on the
basis of the rates now proposed
in the budget, the corresponding
figures would be 234 per cent.
and 4'38 per cent. respectively,
after taking into account not
mierely the excise duty on con-
sumer goods but also those of
producer goods. In other words,
tne extra incidence of the pro-
posals made in the budget on the
expenditure at all levels would be
0°73 per cent in rural areas and
1-38 per cent. 1n urban areas. On
this basis, the increase in the
expenditure at all levels of expen-
diture would be 0:48 per cent. in
the rural and 1-48 per cent. in the
urban areas. On the whole, the
effect of the extra expenditure is
not more than 0'75 per cent. in
the rural areas and 1°5 per cent.
in the urban areas"”

This what the Ministry has explained
by showing what would be the extra
incidence of the imposition of these
indirect taxes on the common man.

Over and above that, we should
also remember that the Finance
Minister has already indicated in his
budget speech that an amount of
Rs. 25 crores would be spent in sub-
sidising foodgrain prices in various
centres. That being so, I do not quite
follow the logic that the excise duties
that heve been imposed are so unduly
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burdensome, as has been tried to be
made out by the two speakers.

Now, coming to the point of the
direct taxation, I would like to make
a few observations about the incidence
of these taxes on companies as well
as on individuals

14 hrs.

So far as companies are concerned,
the hon. Finance Minister, when he
justified the imposition of these taxes,
made a comparative statement of the
rates prevalent in various advanced
countries of the warld and thereby
tried to show that the total incidence
of taxation on our corporate sector
campares very favourably with the
taxation prevalent in other advanced
countries of the world.

In the first place I would submit
that there is no relevance in ecom-~
paring the rates of taxation of an
under-developed country with the
highly developed countries of the
West. It is clear that if we are to go
ahead with our development plans in
as quick a period as possible, natural-
ly during that developmental period
a policy of taxation will have to be
followed which will promote and
encourage the developmental pro-
grammes to be fulfilled.

Over and above that, the compari-
son itself, to my mind, was not quite
correct inasmuch as the Finance
Ministry in giving those figures did
not take into account the incidence,
for instance, of the wealth tax on
companies, the tax on bonus shares,
the tax on dividends, the capital gains
tax and the scheme of compulsory
deposits. If a full appreciation is made
of the incidence of all these levies on
the companies, it will be quite olear
that the total incidence of tax on the
corporate sector in our country is
among the highest in the world, and if
anything, it can be said that the inci-
dence on certain important companies,
due to the operation of this dividend
tax, will be even much higher than
that prevalent in other countries,
As a matter of fact, this tax on divi-
dends and bonus is hardly prevalent
in other countries, and therefore, my
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submission is that when any compari-
san is made regarding the incidence
of taxation in this country and other
ocountries, then we have to make a
esomparison of the total incidence asm
it stands.

Instead of elaborating the point
further, I might say that my point in
drawing attention to this heavy
increase in the tax on the corporate
sector is that it is likely to have very
adverse and undesirable repercussions
on our corporate sector, and thereBy
will retard the development of indus-
tries which have so much in view.

I would, in this connection, like to
glve certain figures, figures which
show a disquieting trend so far as the
capital formation in companies is
concerned. I find that since Novem-
ber, 1856 there has been a serious
decline in the over-all increase in the
paid-up capital of our companies.
Duripg the period 1856 to March 1857
the total increase in the paid-up capi-
tal of all companies was of the order
of Rs. 6.46 crores as compared with
Rs. 11.08 crores in the corresponding
period of the preceding financial year.

In the flrst eight months of 1958-57,
joint stock companies increased thelr
paid-up capital by as much as
Rs. 48'72 crores, a monthly average of
Rs. 584 crores. As compared to this
the monthly increase on the average
in December 1956 to March 1857 was
of the order of Rs. 1.81 crores only.
What is particularly significant is
that the increase in the paid-up capi-
tal in every month subsequent to
November, 1956 has been much less
than the increase in the correspond-
ing period of the preceding year.

Then again, the figures published by
the office of the Controller of Capital
Issues of consents given for raising
capital also indicate a slowing down
in the rate of investments in these
ten months. During the quarter
January-March, 1857 the amounts for
which consents were sought in the
applications  disposed of aggregated
Rs. 3739 crores and the amount
actually consented was Rs. 3L13
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crores &8 compared $o Rs. 121.26 and
Ra. 116.59 crores for the
quarter October-December 1956. In
January-March, . 1657 initial issues
accounted for less than 17 per cent. of
the total amount consented as cgm-
pared to 41 per cent. in the calendar
year 1056, 38 per cent. in 1956 and
52 per cent. in 1954, Further, greater
reliance is being placed on raising
capital by means of loans rather than
by issue of shares.

My point in giving all these figures
iz that there is already a slowing
down of capital so far as the industrial
programme goes. As a matter of
fact, we have got a very ambitious
target of development uder the
Second Plan, but these figures of the
raising of fresh capital by the existing
companies as well as by the new com-
panies indicate a reversal of the trend
of development that was prevalent
up to the end of last year. I am
afraid that the repercussions of the
present taxation policy may accen-
tuate this trend further. In other
words, I am afraid that so far as
internal flnances available to the
companies for developmental pur-
poses are concerned, this taxation will
encroach on them wvery severely and
to that extent the resources left to
the companies for developmental
purposes will be much less than the
needs of development at present.

I wduld make a very simple pro-
position to the Finance Minister.
Let me take the example of an
amount of Rs. 5 crores. In one case
let us say that this Rs. 5 crores is
taken away by the Exchequer by way
of additional taxation while in an-
other it is left to the corporate sector
for its own development. My sub-
mission is that the corporate sector, if
left this sum of Rs. 5 crores, will be
easily able to raise another Rs. 10 or
Rs. 15 crores out of the present sys-
tem of deferred payments and other
facilities avmilable, and thereby the
corporate sector would be able to
create additional investment in pro-
duction to the extent of Rs 15 to
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Rs. 20 crores. This additional invest-
ment of Rs. 15 to Ra. 20 crores out of
the resources left by the Exchequer
with the corporate sector will enable
a turnover of Rs. 20 to Rs. 25 crores
which in its twmn will bring a profit of
at least Rs. 0 crores, and since our
Government happen to be the senior
partners with private sector, I am
prepared to submit that if a proper
calculation of it is made, the contri-
bution which this saving of Rs. §
crores left to the private sector will
bring to the Exchequer and the sav-
ing that may be available to the
Exchequer by taking away this Ra. 5
crores will show a tremendous dif-
ference. My submission is that Gov-
ernment will be reaping a very rich
dividend by leaving this Rs. b crores
or any other amount—this Rs. 5 crores
is only taken by way of illustration—
to the private sector than by depriv-
ing it of that as it goes directly into
productive investment, and from that
point of view I suggest that the inci-
dence of these taxes on the industrial
development of our country may be
properly assessed.

In this connection, I would also
refer to this important question of
foreign investments. I do not agree
with the hon. Member who spoke in
the beginning criticising Government
for giving certain preferential treat-
ment to the foreign investors. It was
another thing at the time of foreign
rule when this investment had its
own features, but at a time when we
are in such dire need of foreign
exchange, the need to attract foreign
investment is quite obvious, and
therefore, in the context of our pre-
sent needs, we cannot take objection
to whatever Government can do to
attract foreign investment. In the
ordinary course, of course, it is not‘ a
sound policy to give preferential
treatment to foreigners over the
nationals, but at a time when we are
in such a critical position in regard
to foreign exchange, Government
have got to do something in regard to
foreign investments.

1 gather that this whole question of
foreign investment was submitted by
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Government for study by the techni-
cal experts of the National Council of
Applied Economic Research. T also
find from certain press reports which
have appeared that this team of
experts has already submitted its
report to the Ministry. It will be very
interesting if the hon. Finance Minis-
ter were to make a copy of that report
available to the Members of the House
so that the nature of this foreign
investment policy could be properly
assessed by the Members.

Here is a certain report of a study
made by experts about the whole
problem of foreign investment.

The Deputy Minister of Finance
(Shri B. R. Bhagat): Which report?

Shri Somani: The report prepared
by the National Council of Applied
Economic Research. 1 understand
that the Ministry of Finance had
made a reference to that body
to study all the implications of
foreign investment, and that body has
made a very comprehensive report
available to the Ministry. What I am
requesting is that a copy of that report
may be made available to Parliament
to enable the Members to assess the,
present position of foreign invest-
ments in the country.

Whatever has appeared in the press
has indicated that they have taken a
very gloomy picture of the invest-
ments of foreigners in this country,
and they have shown that unless a
series of measures, both in the
administrative field as well as in the
taxation policy, are taken by Govern-
ment, there are no prospects of our
Government attracting the foreign

irrvestors to the extent to which we
desire.

At a time when our Finance Minis-
ter is going abroad shortly, and when
also a delegation sponsored by the
Federation of Indian Chambers of
Commerce and Industry has gone on
a goodwill mission, it will be quite
in the fitness of things, { Govern-
ment, inatend of taking measures
plece-meal study that report minute-
ly and take such measures as would
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really attract foreign capital; then
these wvisite to which I have referred
will really prove fruitful. Of course,
we are looking forward with great
hopes to the visit of the Finance
Minister, at a time when the country
is faced with such a difficult position,
and I have no doubt that the wvery
shrewd and intelligent way in which
he handles economic questions will
certainly have a favourable impres-
sion in the foreign capitals, and will
bring its own reward, if not imme-
diately, at least in the long run.

1 believe that these implications of
attracting the foreign capital are also
linked with the taxation policy, so far
as the indigenous private sector is
concerned, because, after all, the poli-
cies are inter-related, and to that
extent, I would like a very realistic
appraisal of all the factors which go
into the way of development, both
of the indigenous industrialists as well
as of the industrialists abroad.

Now, I would like to make a brief
reference to the policy of credit
squeeze which is being followed by
the Reserve Bank. Of course, I have
no objection, so far as restraint in
regard to the advances against food-
grains is concerned. But I would like
to draw the attention of the Finance
Minister to the fact that so far as the
advances against industrial goods are
concerned, the Reserve Bank should
not in any way discourage the banks
in their policy of giving liberal advan-
ces or advances that are necessary to
keep the industries running. At pre-
sent, the textile industry is faced with
very abnormal stocks, and I hope the
Reserve Bank will see that the banks
are not in any way discouraged to
give proper lending facilities to the
textile units, so as to enable them to
keep those stocks until they could be
disposed of.

The last point I want to raise very
briefly is about the guestion of region-
a] disparities. Of course, I had to
say a Idt on this. In fact, I had said
a lot when the discussion on the
Demands for Grants relating to the

26 AUGUST 1057

Finance (No. 2) Bil 100s2

Ministry of Commerce and Industry
had taken place; and, therefore, I do
not want to repeat those arguments,
I had also made certain suggestions to
the minister at the time of the general
discussion of the Budget. But it
appears that the Minister is not quite
in favour of taking those measures,
What 1 would like to know from him
is the nature of the measures which
the Ministry proposes to take to
remove the level of disparity between
one State and another.

My point is that so far as backward
areas are concerned, the Ministry of
Finance should have some positive
policy of giving a certain encourage=
ment by locating public sector pro-
jects in those States and also encou=
raging the location of industries by
the private sector, so that the level
of disparity may come down. From
that point of view, I would like to
draw the attention of the Finance
Minister to the desirability of taking
some remedial measures so as te
achieve this object.

Mr. Deputy-Speaker: Now, Shri
Harish Chandra Mathur. The hon.
Member is not here. So, I shall now
call Shri M. P Mishra.

sftRe wo fRm(wy wom) Iamsam
RERY, BATT IAF 7 WAl §g faa gn
TG AT G T qRT IFI AGA AT
| w1 a1 o wrtaad 5 St o7 vt w1
T FIER TV ET 9 & | e gfam
¥ 93 q wfaF Tl 7 90 T 39 §
5 A9 fggam & anr ) ®1 A
sfirs J1e 2t 4@ &7 AFT & | 5AF
faadra gaTz fasr a9t o gt g F
Fga & fm o7 29 & A qX EFT wT Ay
AW a8 agT ®FE | T g Y AT
£ T enfy oy faa g g fawy 5ot <
THOWT FTUF o AT a1 § WY @@y
AR, §Y FEAT § v 97 *F v gwd
ZW & FWN T EwAT FT AW TFA LT Wl
& 1 RATT T HAT 4T ZATL faer wofY



10053 Finance (No. 2) Bill

QY Ig TE W i quT g9 T awe
W ¥ T DR AT AN E AW
oot gt W T R WEATA A 6y
araT § | gt I AT F AWNg &, W T
i, g Frdwit & @1 SraT § av @

W AT v AT AT @ § T
gk Amarfedl 9T F@w W= g ¢
T FgW St Y FEd g fw g
I oax Fufar Sl s W ¥
9Ty @R fae @A o wgd & f
I ¢ EwE W qgE KA AR | WK
uw &Y w8 EFw O 0F 49§,
TR 7 W *T% uw § ¥ wfuw
T F AT THE AR "R A
uafadl ox swma § 1 & wmOw
IFAFT g § 4 T T T 9

a7 wsg faw & S 9¢ gFm
fomar @ W ®E gAAr A &
o g &7 feaw A== 9@ 2
T gmy & 5 S s A AT @
FTITEEE | OF 98 79 & fagwr
g3 W q wEr AT § W At
W e § ST W § AR
gea ag aviE {facfadi &1 ¥ faad
AT aTea Ay wE AW g ) e
g N 5w & gz faegm faam 30
s fH7 ot @ § oA R oage
g&ar § & A faasr 7oy fae 1 w7
a1 gwar §, fafea | sgrsm s 21
WAL AZ AT A ST A W H @<
ol A7 &Y AT SR wwate ol
& qURTT T FAar | §® wey fay @t
FT AR I g7 F 1 gg W A fa%
wimagrdafrardglar § &
W 2w g faw o ot } IR F
® 3wy @ wew faer & A9 oY WA
oy @ 1 TiE ared w7 e o
T § awge wW oA A #
T GOTO WA | FTH FA AT
AU ¥ FER T A, WK T_qw
&X, FEATAY WY WA T WL wOAr A

26 AUGUST 1957 Finance (No. 2) Bill 10034
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Wt s ago e oI W &, 99 & w9
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AL BT §, 9 FT /T B WG ST
IR X frmw v & B
g EETa G ar W FE W § e g
Al qur w1 fF A w5 &
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& fr farere &0T AT ok § W EW AT
grars o et @ 1 fFuly o W
XA TTAATFT A ST ERAE | F
el #Y WX Fwd arar W Adt &)
afr ¥ S & o 92 Wy 2wl w7
AFT FATET AT T[N G & | F I e
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1, wre Qo ywo ®fWEzw W) &y
afre & ¥ wowd # e AR,
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RN FE AT A grg &
Moy Fwwx ¥ A Wk
T ATt & wrg el /i w awl
T o9 g 9 ¥ 7@ oW own
E & @t aofmoiz & d.c
¢ I el F ot g ey S
&T avy ¥ o oY w7 Ao
¥ AvarT I syaE F o w9y %%
g Ay fad sy afr 8 Afe
N foww & @1 W TR, T @
fErt @ ot fore AR At #
¢ I I @ Y w1 aga wfw
ﬂwmﬁmﬁ.

Shri B. K. Galkwad (Nasik): What
sbout agricultural labourers?

Nt owo wo fAw ;. few
weg faa A @t A g1 ww fad
A7 Femd 2z & 0

% g ®% @ a1 f§ I S 9%
9T #1 agw wius W 92 @ & AR
T AW FTHY FH HL 97T ®§9Y
WEMFL AT AT ATHIAT TIT 7A*T &
o ds i MY wEH & "ITERr qHAA
1T, IEWT WY QU HT a%T & 1

IuTsAEr  WErRq, A 3g frasw
T =R § R gan ag Sy wEee
2, @ W & gq g ¢ few
aEeH & 41t A, A uF wrEsary
S wr o€, o ST ady } fF g
A idgm IR § v
AT FIN FT 3 61T AT $TH qH
G W g gF @ s s € g,
w9 T ®F gH qEEAT T | GTeET
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% 1 78 I%Q ) § B g & fod
forgat v Gt fafiem Fear @ Saer
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FORTT ¥ farey sy T w & T farret
fom o & R F wor oArH
B @1 ¥ SER N 5 oo W
frart ez fir § 6 X omar W
qU FEART AT 3 & fag el @
ar g & Y eview fewm feg &
IR W £G & 0 93 omg Al
w¢ T g | SR A ‘wEETE
Fereradze o dfea wh s e v 1 ey
aras frem fael 8, 9o 9=l gz &
g
“To me it seems that what

matters is not the ucius! ie-n-
tage of the total premeditated that
may be spent in five years but the
fact that the country does put in
maximum effort and gains in
stature and self-confidénce at its
own achievements. If the nation
has this satisfaction, there would
be nothing rea'ly tragic or depress=
ing in a slight distartion in the
outlay proportions or in the Plan
being fulfilled only, say, to 85 per
cent of the proposed outlay. A
plan which succeeds 100 per cent.
or more can be an awful contran-
tion™,

71 mary % fr Y Yo Frotwym
5% aut § 7 fadh o9 ¥ & fa=r =Y
& T =™ 25 &1 fadm a9
A% 2 § gr afrs ag disEr &Y
¥R A1 A 9 WX 7z Iy 9}
0 § awmar § fe 37 9T AR
F1 TR § W AAT Afgd |

W WY FT & 9T wAT &
fely @t ®1 o ™ I ¥y AT N
HEAT TR GrET &1 a7 A uEEafrEy
g graw wmar 8, AR g@r @ fE
gfar & feelt o oy @ osedfes
mafimpnimimgfrm
Fa T G AT AW L AT @ 1 e
ag 9 g% g A fame Ay = faw
w@ ¢ fr 3w 7@ aF guroETET €, e
o iwfargg A A e aOF
2w W AR T £G A 46 WA 6T W@
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Dr. Krishnaswami (Chingleput):
Mr. Deputy-Speaker, no one can deny
that the economic situation is very
grave and disturbing. I am not
speaking as a defeatist. I want to ask
my hon. friends here to amalyse the
situation for themselve: and then find
out what exactly should be the reme-
dies. I intend concentrating this
evening on the foreign exchange crisis
and finding out how far we should
take steps in order to get out of the
present muddle in which we are.

‘We are in a tight corner. There is
no doubt about it. How we got into
it may be important; but, it is cer-
tainly not as important as our get-
ting out of it. If I refer to the events
of the last year or two briefly, it is
only with a view to obtaining light
on the type of remedies that we
should have.

The Reserve Bank of India in its
monthly bulletin of July, 1957, point-
ed out that last year our imports
amounted to Rs. 1,077 crores, about
Rs. 300 crores more than in the pre-
wvious year. Briefly, the principal
increases occurred in foodgrains,
cutlery; secondly, hardware, electri-
cal goods and apparatus; and, thirdly,
in machinery, iron and steel, chemi-
cals and drugs. Our exports declined
by about 4 crores only.

But, here, I should like to point out
that our exports have never been
buoyant since the cessation of the
Korean War. In fact, one of the trou-
bles of our economy has been that our
exports have not been as much as we
should have wished. But, as a result
of these two factors, as a result of our
exports not having been buoyant and
as a rezult of our having to import so
much, our foreign exchange resources
have declined by Rs. 320 crores over
the previous year, when there was an
overall surplus of Rs. 15 crores.
Since March we have been losing at
the rate of Rs. 6 crores per week.

The Reserve Bank monthly bulletin
in its account says that the operational
as distinguished from the analytical
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causes of the change from surplus to
deficit could be traced to the larger
volume of import licences which were
issued during 1956 and the effect of
which is likely to extend beyond 1857.

Now, as everyone knows, there is
bound to be a time lag between the
dssue of licences and the import of
goods. It is perfectly true to suggest
that if we have issued licences, say in
19568, goods may be imported only in
1957. Nobody can blame Government
for what has occurred because there
necessarily must be given a time
interval for businessmen and others
to get into touch with others and
have these goods imported. It may,
however, be pointed out that had we
been wise enough to impose the policy
that we have imposed now, early in
July 1956, possibly the situation might
have improved to our advantage.

But the main part of the trouble is
on account of the heavy import of
capital goods both on public as well
as on private account. Now, accor-
ding to the Second Plan, we were
told that the target of imports In
1956-57 should amount to Rs. 870
crores. The figure is given on page
840 of the Reserve Bark Bulletin,
The actual amount that we imported
was Rs. 1,070 crores. People speak of
the deficit being a planned one. I can
understand that if the variations had
been only marginal in character, if
instead of Rs. 870 crores, we had
imported, say, about Rs. 900 crores or
Rs. 020 crores. But, where the varis-
tions are so large, where there is a
difference of about Rs. 200 crores, it
cannot be marginal. Therefore, there
ought to be found some other sxpla-
nation of this huge import

In my opinion, I should suggest that
there was a gross under-estimate of
the value of the high import content
of the goods to be imported on public
account. Looking back over what has
transpired, the main cause of this
deficit is attributable to our error in
the estimate of the import content of
our goods. It is not a good sngges-
tion that Parliament approved of all
these deficits. We might have approv-
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ed a bit of import deficit. But the fact
of the matter is that the calculations
that have been made regarding the
import content were really not cor-
rect and that has been one of the
main causes of our difficulties. We
have been liberally under-estimating
our resources in this country: we
have been most conservative from
the point of estimating the costs of
these investments.

1 suggest that since we have come
mitted ourselves and since we have
got into this sort of difficulty, it is
necessary for us to approach this pro=
blem in a rational way.

We are in a pickle and we have got
to get out of it Parliament is bound
to give 1ts suggestions, and whether
the Government accepts them or not
is a totally irrelevant matter, but at
least the country should know what
Parliament has to say on this matter.
It is not so much what has occurred
that is troubling us Members of Par-
liament, but what we intend to do to
get out of the present awkward situa-
tion in which we find ourselves

What are the problems that face us?
There are, briefly, two problems fac-
ing the Government and the country
Firstly, ho® are we going to finance
the import content of increased invest-
ment and, incidentally, of increased
consumption® I do not agree with
some of my hon. friends who suggest
that you can cut down the import of
consumption goods altogether, nor do
I agree with some of my friends who
suggest that consumption can be held
down at a low level. In a developing
economy we have naturally to make
some concessions or the other to the
need for increasing a certain amount
of consumption in the country; other-
wise the country will not progress.
And, certainly, 1n a democratic socie-
1y, where there are many pressures,
along with the development needs we
are also to take account of the con-
sumption needs of the community;
otherwise there will not be that mobi-
lisation of enthusiasm which we have
to take into account. It may be that
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in a particular period we are gver-
generous in importing consumption
goods but, generally, as a matter of
principle, we have to take this into
account that, as we are progressing in
our developing economy, there ought
to be given some margin or other for
an increased amount of consumption
goods.

The second point which I should like
to make is that we ought to find out
how we are to service the credits that
we now acquire on a large scale.
Today, according to the Finance
Minister and others in Government,
we are able to have a system of defer-
red credits, which they say are useful.
Certainly, they are very useful in so
far as deferred credits do not involve
a draft on our current resources, but
ultimately we have to pay that, and
1t 15 here that we have to take account
of the problem of servieing. So far
as [ can make out, few people seem
to have devoted attention to these
two problems, as to how we are gomng
to finance the 1mport content of
increased investment, and how we are
going to service the credit that we
now acqguire on a large scale I,
therefore, suggest, 1f we think of how
we are going to do 1t and if we can
evolve some method whereby we are
going to be sure of it, there will be
a greater amount of confidence in our
economy than there 1s at present from
people abroad.

I also want to deal with some of the
remedies that have been suggested.
Some people suggest that we should
tinker with the wvalue of the rupee.
I am not at all in favour of tinkering
with the walue of the rupee. Devalua~
tion is not the remedy in the present
circumstances for an excellent reason.
Devaluation, unless it is accompanied
by curtailment of imports, would do
no good to the country. But, since
we have embarked on a large deve-
lopmental programme, which necessi-
tates imports on & very large scale,
it would be wise to affirm that it
would be next to useless to think of
devaluation of our currency in the
present circumstances.
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There is another infiuential
school........
Shri Jaganatha Rao (Koraput):

Who is thinking of devaluation?

Dr. Krishnaswami: You may not
think of it, but I am talking of the
achool of thought which is advocating
it, and I certainly think I have a right
to say that, because, even when we
do not think of it, as a result of our
policy you may have to blunder in it
and that is exactly the reason why I
have to refer to it.

Mr. .Deputy-Speaker: I do not
deserve such a charge.

Dr. Krishnaswami: I am sorry ....

Mr. Deputy-Speaker: 1 only wanted
to draw the attention of the hon.
Member that he should address the
Chair.

Shri T. T. Krishnamachari: I have
no doubt that he never intended this
to the Chair, the chance of its blun-
dering into anything.

Dr. Krishnaswami: There 15 how-
ever, another influential school of
thought which, 1 do not know, seems
to have some sort of a measure of
influence in influencing the policy.
That school of thought is suggesting
that there is no need for a currency
backing, and that the purpose of keep-
ing reserves is to use them in the
present.

I should like to point out that the
suggestion that we can go on utilising
reserves for meeting demands ignores
an important factor in the stability of
our rupee, namely, confidence. The
very fact that successive reductions
occurred in the reserves that we have
creates a disturbing impression abroad,
it gives an impression to those abroad
that the malaise is not temporary,
that there are going to be other diffi-
culties and that eventually something
will happen. It is to guard against
this doubt that Governments have to
take very very strict action, and find
out how far they are going to aveid
successive reductions because, if suc-
cessive reductions take place, as has
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been pointed out, what will happen
is that there would be an impression
given that the value of the rupee can-
not be held. Once this is created,
adverse capital movements will start
which cannot be easily arrested, and
other difficulties will come into the
bargain.

These are only two of the sugges-
tions that I have to cut. It has been
suggested that there is some scope of
pruning the Plan. Originally, spokes-
men on the other side were very
reluctant to think even of cutting the
investment or of pruning the Plan.
But, of late there has been a change
in thought. 1 congratulate them on
having made that change. There is
some scope for pruning the Plan and
cutting down expenditures, and I
certainly think that in cutting down
expenditures they have to take account
of one or two factors which are very
important and which I sha)l bring
before their notice.

In the first place, the heavy drain
on foreign exchange so far has been
mainly on account of import of capi-
tal goods, which must have started a
sizable investment boom in our eco-
nomy It may well be that the fullest
impact of this investment on increased
demand for consumer goods imports
will be felt only after a time lag. If
so, we may experience difficulties of
a slightly different nature, with
increased demand for consumption
following the wake of increase in
incomes present on export industries
such as textiles, sugar, oil and light
engineering goods., To a large extent
this leakage has to be taken into
account before estimating the extent
to which import content of investment
has to be reduced to avoid our golng
on the rocks.

This 12 a very difficult problem to
estimate no doubt, but we have some
idea of what exactly are the capital
imports that have been imported and
how far they are likely to increase
income. And, certainly, when we are
thinking of cutting down the impert
content of our investment, these are
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factors that we have to take into
account.

When we talk of pruning the Plan,
I suggest that there 1z a limit below
which we cannot prune, for the sim-
ple and excellent reason that we have
already committed ourselves. We
bhave committed ourselves to steel
plants and expenditure has been incur-
red on them We have to commit
ourselves to power, because without
spending on power the steel plants
would not serve any purpose. We
have committed ourselves to transport,
because without transport these steel
products cannot really be moved from
place to place

Therefore, there are certain things
which are practically impossible to be
scaled down But, this contraction in
imports, while it may be appreciable,
will therefore not be of a sufficiently
large magnitude.

The core of the Plan, let us realise—
the core of the Plan as the expression
has been used—has a high import
content, and those in authority have
under-estimated the import content of
the core of the Plan It is only of
late that there has been a realisation
that the core of the Plan has a high
import content, and unless we get aid
{rom abroad it may be very difficult
even to fulfil the core of the Plan
This 1s a point which we have to take
into account 1 wish the country had
been told this earlier, but T am glad
at least now the country has been
told, because we Know where we
stand.

Since we have to hve within our
resources, this 1s an unportant point
which we have to bear in mind Cer-
tain dufficult decisions have to be
taken and it is to them that I should
Lke to invite your attention.

What do we propose to do about
some of these items which fall out-
gide the Plan, and on which we have
t0 incur inevitable expenditure? Take
Defence, for instance. What do we
propose to do about Defence? Today
we have increased our demands for
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Defence. It may be quite correct to
do so. But a certain stage will be
reached when we will have to take a
decision whether we ought to increase
the amount on Defence or whether
we ought to stay put.

The first thing that I would like to
place is that there are two approaches.
The first is that U we do not anticipate
threats of a serious nature to our
security as a nation, then, we need
not go on increasing our defence
commitments. Then we might take a
calculated risk and depend on our
moral strength and on our friends to
help us 1n any emergency. But U we
do not have such a view, let us be
clear about 1t and let us tell the
country that the situation is such that
we will have to increase our defence
commitments 1n  which case every
naya paisa spent for defence means
less for developmental needs. That is
a stark fact which we have to take
into account, In any event, we ought
to take into account as to where we
are going to draw a lne and that
decision will have to be taken soon.

Then, 1f we cannot do much about
imports and defence, there are only
two alternatives The alternatives
are to increase exports and obtain
foreign aid and foreign nvestment
from abroad Now, 1 would like to
deal with the encouragement of
exports and the commodities which
have a ready market 1 want to brmng
to the notice of the Government a
fact of some importance The prices
of ground-nut in the internal market
were much higher in 1952-53 and yet
we 1ssued export quotas without
damaging the economy Tcday, in
view of the high food prices, we bave
decided to move slow, but there is a
danger of not only our losing .

Shri T, T. Krishnamachari- I would
like to tell my hon. friend that he is
not guite correct The export gquotas
were 1ssued long before the pricer
went up. I think we found ourselves
rather 1n a very difficult situatinn in
1952-53. The export quotas for that
year did not affect anything. Rut it
was not when the prices went up. It
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was issued before the prices went up.
May be, as a result, the prices went
up.

Dr. Krishnaswami: [ accept the
amendment, but the Governmenrt did
not think that it was sufficienily low
to cancel the ecxport quotas.

Shri T. T. Krishnamachari: We did,
to a considerable extent.

Dr. Krishnaswami: But what 1 am
suggesting 15 that 1t did not lead to
such a sharp rise in price as was anti.
cipated, but eventually we reduced it.
But there is a danger—this is what I
was suggesting—of our not only losing
good market; but, in any case, if we
find it difficult to issue export quota:
we have to make our choice and ray
that we cannot be extending imports,
and that therefore we have t> find
some other remedy. That 1s the point
which we have to take into acceunt.
It is a matter of judgment which will
have to be made and I do not think
I can make that judgment, b:iause
it 15 those in Government that have
to weigh the alternatives.

Do we want higher internal prices
and are we willing to make a sacri-
fice, or do we want a greater amount
of export earnings? Naturally, the
balance that will have to be struck
depends upon an appreciation of these
factors und also on an appreciation of
how the market and the consumers
react.

Now, I would to hke to deal with
foreign investment. I will be wvery
brief, My hon. friend the Finance
Minister is wisihmg Washington. 1
wish him success 1n his mission,
because, on his success depends, I sup-
pose, a lessening in the trials and
tribulations . . .

Shri T. T. Krishnamachari: My mis-
sion is to attend the meeting of the
Board of Governors of the Inter-
national Monetary Fund and the Inter-
national Bank.

Dr. Krishnaswami: Well, Sir, then
let us hope that incidentally he will
consider the problem of foreign ex-
change resources. It may be that
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sometimes he can accidentally stray
into the paths of virtue, and therefore
it might be that we should have the
benefit of this increase in resources,
I would like to point out that while
we attract resources from abroad, they
may be marginal compared with the
investment expenditure in our coun-
try. But certainly these marginal re-
sources will make the difference bet-
ween success and failure of our Plan,
between the elongation of the Plan
and our Plan. being worked very
quickly. I want only to say that if we
want our foreign investments to in=-
crease, the ground has not been pre-
pared for the reception of forcign in-
vestment. We are talking so much of
mvestment being encpuraged, but
what is it that we have done during
the past two years? Indeed, during
the past year, we have been pursuing
contradictory policies. In fact, {he
Government suffers from a split per-
sonality, :n this matter. On the one
hand, we are anxious for foreign aid
and, on the other, we are pursuing
contradictory policies. We are, for
instance, insisting on compulsory
deposits of companies’ reserves. We
have levied a wealth tax on companies
and all these factors have to be taken
into account, because investors also
have to take into account how these
factors act. I shall not speak on the
wealth tax on companies here, because
a debate on that will take place short-
ly when the Bill is introduced by my
hon friend. But I would like Mem-
bers of the Government, with great
deference to them, to consider this
question and to find out what sort of
policies we should pursue. Since we
have to live strictly within our means,
we have definitely to make a choice
between alternative ends. I do hope
and trust that as a result of our taking
the right decision, we would be able
to surmount these two prohlems which
I have mentioned, namely, financing
the import content of increased invest-
ment and incidentally of increased
consumption and servicing of the
credit which we are now acquiring on
a large scale, and we will be able to
do it with the minimum cost to the
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community. That is exactly what I
have to say on this matter,

I would like only to say that in all
these matters where a choice has to
be made, let the factors be weighed
properly and let a decision be taken,
a decision which will be in the in-
terests of the country. Planning can-
not be done without tears, I agree, but
planning should be done with avoid-
able hardship and I sometimes feel
that the manner in which we are
approaching these problems on plan-
ning—it gives the impression to many
of us at any Tete—is such that many
of the hardships which could have
been avoided have not been avoided.
I would, therefore, appeal to the Gov-
ernment and other people interested
in the Plan to think over all these
matters, to think well and think
wisely.

Shri Barman (Cooch  Behar—Re-
served—Sch. Castes): The Finance
Minister has been criticised by so
many hon. Members of this House
from the point of view of middle-
classes, from the point of view of tea-
chers, Government servants, and also
from the point of view of big indus-
trialists and those who could pay the
wealth tax, expenditure tax and all
that. No one has yet said anything
about how these taxes and also the
financial policy and the Finance Bill
are affecting the poor growers. The
general notion is, the growers are
generally persons who will incident-
ally pay a very small amount of the
indirect taxes on commodities which
they pgenérally use. I apprehend that
it is on account of that notion that no
other hon. Member has touched that
point I think it my duty to place
the case of one set of growers before
the hon. Finance Minister with the
hope that with his breadth of vision
and broad heart he will consider their
case. If he thinks that it is a fit case,
he will consider it even at this late
hour.

We have to accept this responsibility
of the decision that has been passed
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in this House, namely, the second
Five Year Plan. This Plan envisages
that out of Rs. 1,200 crores of deficit
financing, at least Rs. 450 crores will
have to be raised by additional taxa-
tion. That decision has got our ap-
proval. Of course, circumstances have
changed and with the change of cir-
cumstances, Government will have to
modify the Plan so far as it is possible
and reasonable. But the overall pic-
ture is that we have accepted this
responsibility, and by this Finance Bill
the Finance Minister is going to raise,
according to the Bill itself, Rs. 88
crores which comes to Rs. 450 crores
in five years. So, we cannot make an
all-round attack upon the Finance
Bill. I keep that in mind and every-
one should bear in mind the fact that
if we are to bring our second Five
Year Plan to a success, each one of
us, beginning from the poor to the
rich, will have to bear a certain share
in the national effort. But my sub-
mission is that that burden should be
equally distributed, according 1o capa-
city. I think 1t was Lord Salisbury
who said that the lance must be
directed to that part of the body
where the blood is congested. I am
not going to imitate that, but I will
simply say that while taxing a person,
you have to consider to what extent
you are taxing him, what is the inci-
dence of taxation on his income and
what is his level of income. These
are the facts which will have to be
considered. From that point of view,
I will place facts and figures before
the hon. Finance Minister about that
class of persons who are going to pay
a very high tax on excise.

15 hrs.

Incidentally, I may mention that
hookah tobacco, which is grown begin-
ning from Punjab right up to Assam
in the northern belt of India, has been
in quick succession taxed at higher
and higher levels. In the Finance
(No. 2) Bill, it has been proposed to
raise that tax further higher, Uptill
now, the tax was 6 annas per lb. of
tobacco. That iz going to be raised to
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8 annas. In the beginning, in the year
1943, the central excise duty was im-
posed on hookah tobacco at the rate
of one anna per Ib. It was increased
to 3 annas per lb. in 1844-45, to 4
annas in 1948-49 and to 6 annas in
1951-52. Uptill now the rate was 6
annas, but under the Finance (No. 2)
Bill, it is proposed to raise it from 6
to 8 annas per lb. What is the inci-
dence of this taxation?

According to the Taxation Enquiry
Commission’s report, Volume II, page
302, we get the following figures for
1944-45 to 1953-54. It began with
15'8 per cent in the year 1944-45 and
in the year 1953-54, the incidence of
taxation was 395 per cent. I put a
question in this House asking for the
price that is obtaining in the years
1954-55, 19855-56 and 1956-57. The
answer I got from the Finance depart-
ment is this. The price per maund of
hookah tobacco in  1954-55 was
Rs. 92-9-2 and taxation Rs. 30-14-0.
The incidence of taxation was 33-36
per cent. In the year 1855-56, the
price of tobacco came down. It is
Rs. 72-5-9 and the tax per maund is
Rs. 30-14-0. The incidence is 42'68
per cent. As regards Motihari tobacco,
the price until 1958-57 was Rs. 90-4-9.
The tax per maund is Rs. 30-14-0 and
the incidence is 339 per cent.

If the tax is raised from 6 to 8
annas, according to the Finance (No.
23 Bill, 1t will mean that for a maund
of tobacco sold in the market at the
average rate of Rs. 90 1 am taking
the maximum price—the tax will be
Rs. 41-2-8. That means, a tax of more
than 50 per cent will have to be paid
I will ask the hon. Finance Minister
to consider that the price given by his
department is the average price.
There are certain inferior varieties of
tobacco, sold at much lower prices.
He said that he has got several re-
presentations regarding tobacco. There
is one petition in which it is said that
tobacco produced in 1952-53 has not
been sold, because it does not fetch
the tax itself, because it was an in-
ferior quality. Even when the duty is
6 annas, growers of inferior quality
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tobacco are not able to sell it and pay

the tax. To raise that tax further is,
to my mind, unconscionable.

I do not know whether there is any
other commodity grown by a small
man, which is taxed at this high rate.
When a person earns much, even if
he pays 50, 60 or 80 per cent tax, he
has got enough left to spend for Rim-
self. But here it is the case of a poor
agriculturist, growing one or two
maunds, or sometimes even less, of
tobacco. It requires the greatest
amount of Ilabour and manure. For
all that, he does not get anything in
return. Would he dare to grow to-
bacco at all? It may be said, “let him
grow some other commodity”. But 1
may say that tobacco is grown in such
lands where no other crop can be
grown. Also, it is the only money
crop in some places. I can say about
North Bengal; I do not know about
other States in northern India. It is
the only money crop that is grown.
It is very well for us to say, “there is
enough tobacco; give up that cultiva-
tion”. But what about that poor man?
If you are going to expleit him, it is
unconscionable. That is my estimate.

I would ask this House to consider
whether I should implore the Finance
Minister to consider whether he will
raise that tax further. Tax a man for
whom, after paying the tax, some
money is left to spend for himself.
Do not tax a man who is already
highly taxed and who is already find-
ing 1t difficult to pay the tax. If you
just tax him 2 annas per 1b. more, you
get more than Rs. 6 crores. ‘That
should not be any justification for tax-
ing that man. Get that Rs. 8 crores
from some other sources. I have no
objection to any other indirect taxes.
After all, we have to pay tax if we
want to progress and prosper and to
advance towards our economic salva-
tion. But there should be some pro-
portion in our judgment. I must
humbly, even at this late hour, im-
plore the Finance Minister to consider
this. I have gquoted figures from the
report of the Taxation Enquiry Com-
mission and from the replies that had
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been given by his department We
have got so many petitions 1in the
Petitions Commuttee objecting to this
raising the tax, so far as hookah to-
bacco 1s concerned

So far as flu-cured tobacco i1s con-
cerned, I find that 1t sells at very high
prices and though the taxation 1s high,
still something 1s left I find from the
report that in  the year 1954-55, the
average price of flu-cured tobacco was
Rs 250-9-0 Out of that, Rs 82-5-0
are paid as tax Still that grower 1s
left with about Rs 200, per maund of
tobacco But for the hookah tobacco
grower, 1if he sells it at Rs 72 and iof
he has to pay Hs 41 as tax, there are
barcly Rs 30 left It 1s not enough
even for his daily labour, apart fiom
the seed, manure, watering, etc This
1s most 1llogical i1n our method of
taxation

Another point 18,—the hon Finance
Minister has already referred to this—
about the incidence of taxation I do
not get his exact words—tobacco in
its powdered form 1s to be taxed at
double the rate because 1t 1s to be
taxed on the criterion of size and not
according to the qualily of tobacco
According to the amendment that has
been proposed to the Finance Bill,
even the bits that automatically break
at the time when the tobacco 1s tied
into bundles or hangs are to be taxed
in this way At the time of bundling
they automatically break and these
broken pieces

Shrl T. T. Krishnamachari. No
Shri Barman It comes to that

Traders have objected to it Bewng
a tobacco grower myself, I know that
When 1t 1s bundled, 1t breaks

Mr Deputy-Speaker: It should npt
be grown too mauch now

Shri Barman: What shall I grow?
There 1s no other cash crop 1 am not
speaking for myself But, these poor
people have no other alternative
While the tobacco leaves are bundled,
you have to handle them and at the
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tume of handling, the leaves being dry
and brittle, some pieces break You
cannot avoid 1t  While you propose to
tax the full leaf at the rate of eight
annas a pound, you propose to tax the
broken bits at the rate of one rupee
per pound, because you are going to
tax on the size under the Raghu-
ramaiah Report That would result
in these bits being unsold and they
will have to be destroyed Just as
Bispat has gone out of cultivation,
these bits will be destroyed No one
grows 1l The cultivator has lost his
money In exactly the same way,
these broken bits will be destroyed
bicaust they cannot pay the tax At
the proposed rate of tax, 1t will not
pay the dealers They will be des-
troyed It will bring less money to
the cultivator It will be a loss to the
Government You cannot get the tax
unless 1t 1s sold 1 submit these two
points for the consideration of the hon
Finance Minister

Shri Rami Reddy (Cuddapah) Mr
Deputy-Spcaker, I am in agreement
with the taxation proposals proposed
in the Finance Bill The Finance
Ministry has to deal with almost all
the subjects dealt with by all the
Minusters and he has to control the
financial aspects of the work of all
Ministries He has also 1o find re-
sources to meet the expenditure of all
the Ministries and the developmental
works I would only subnut that,
whoever may be at the head of this
Ministry, he will not be able to escape
criticism because he must tax all the
sections of the people who have the
tapacity to pay

In a developing economy, when
deve lopmental works are under-
tiken <ach one has to contribute
his mute to the nation Every person
has to contribute to the revenues of
the State according to his capacity.
Therefore, there 1s no use of critwis-
ing the Finance Minister for each and
every proposal that he brings forward
in the Finance Bill But, I have to
mention one thing While considering
these proposals, we have to consides
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whether any of the proposals hit the
poor man or the common man

In this connection, I want to men-
tion one thuing about the increase In
the levy of excise duty on diesel oil
Diesel o1l 1s used by many of the
small landholders who have installed
pump sets where there are no other
wrrigation facilities They use a lot of
diesel o1l in a year There 15 a pro-
posal to increase the duty from Rs 30
to Rs 40 per ton By this, the cost of
agricultuial production will increase
by at least 25 per cent I would only
request the Finance Minister to con-
sider this aspect and sec that the
diese} o1l 1n so far as 1t 1s used for
agricultural purposes, 1s exempted
Trom the increased levy

The other day, while the Finance
Minister was speaking, he said that
the Second Plan 15 our first prionity
He also said that the Plan must be
seen through Every one 1> agreed
that the Plan must be seen through
I would only submit that while he has
to 1mplement the schemes laid down
in th¢ Sceond Plan, he has to see that
all the regions of the country are
evenly developed In  the Second
Plan, great stress 15 laid on the deve-
lopment of ndustries Though the
emphasis has shifted from agriculture
to industries, at the same time, vigo-
rous efforts are being made to
inere ase agricultural production also
Problems of poverty and unemploy-
ment etc  could be tackled only by
developing the country  industrially
Every one agrees with that But, when
developmental works are undertaken,
each region has to be developed om
an ¢1 n haus  The National Develop-
ment Council, the Planning Commuis-
sion everv one acgrees that there
should be an even development of
the country The Industrial Policy
re=n! ition of 1956 also lavs down that
the plans will be <o devised as to lead
to a balanced development of the
country

In the same way, persons in autho-
rity have said that they will see that
there 15 a reglonal balance both in the
allocation of funds and in the develop-
ment of the country in regard to in-
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dustries, that 15, 1n regard to location
ot industries But, I have a complaint
agamst this Ministry for doing injus-
tice to the Andhra Pradesh As an
nstance, I would only submit thus A
sum of Hs 2559 crores has been al-
lotted 1n the industrial sector This
sum of Rs 2559 crores is allotted to
meet the Centre’s share in the States’
developmental plans as alse to imple-
ment the Cenires <chcemes and pro-
Jects Out of this amount only a
sum of R. 27 «(rores 15 allotted
to the Andhra Pradcsh  Andhra
Pradesh 14 the  fourth biggest
State 1n the country with a popula-
tion of 33 million people, toughly 9
per cent of the total population of
India If the population 1s considered
as the basis at least Rs 230 crores
ought to have been allotted to Andhra
Pradesh  Only a sum of Rs 27 crores
1> allotted to Andhra Pradesh 1
would only submit that the treatment
meted out to Andhra Pradesh in this
regdrd 1s rather unfair

Shri B. S. Murthy The hon Minis-
ter himself 1s more than an Andhra
He was connected with the Guntur

Mr. Deputy-Speaker It is not neces-
sary that the Minuster should belong
to Andhra to do justice to Andhra
Pradesh

Shri Rami Reddy* In regard to loca-
tion of industries also, I have a great
complaint The State Government has
been making several proposals for the
location of a fertiliser factory, a steel
fabricating plant and other indus-
tries But, the Centre has

not
chosen to locate anv industry
started by 1t 1n the public sector, 1n

Andhra Pradesh 1In regard to the
fertiliser factory, I want to make a
special mention The State Govern-
ment had made the proposal for its
location either at Bezwada or at
Kathagudam Bezwada 1s a central
place and 1t 1s connected by a well-
knit canal system with all the districts
that utibse a lot of chemucal manures
Moreover, lignite deposits are awvail-
able in the districts of Krishna and
Godavari Power i3 there, water 1s
there, everything necessary for start-



30083 Finance (No. 2) Bill

(Shri Rami Reddy]

4ng the industry is there. In spite of
.all thege facts, the Centre has not
chosen to locate any industry there.
“The State Government has also stated
that coal is available at Kathagudam
and it will have no objection if the
industry is located at Kathagudam.
But, the Centre has denied this re-
quest of the State Government for the
location of a fertiliser factory in
Andhra Pradesh where fertilisers are
in great demand.

Therefore, I would submit to the
hon. Finance Minister to set matters
right because, as I submitted earlier,
unless there is even development of
the country, unless there 1s even de-
welopment of the regions of the coun-
try, there cannot be any national de-
wvelopment. So regional development
should form part of the national deve-
lopment.

In regard to the prices of agricul-
tural commodities there has been a
hue and ecry in the country that the
prices of commodities, especially those
of foodgrains, have gone up very high.
Agriculture 1s the backbone of our
country’s economy and so 1t should be
glven proper encouragement In
Andhra, they say, millers are not
comung forward to deliver rice stocks
available with them They have been
proclaiming every now and then that
they are prepared 1o delhver the
stocks at the average price as per the
Essential Commodities Act, 1e the
average price of the past three months
immediately preceding that date But
the Kcrala Gowvernment, which came
to purchase that, was not willing to
purchase 1t at those rates Therefore,
the millers could not deliver the goods
at that time Therefore, 1t would not
be fair for the Government here or
for anybody to make allegations and
insinuations against the rice millers
that they are hoarding the stocks in
spite of ithe request of the Central
Government,

1 will make another request, and
that is 1n regard to minor irrigation
works There are several tanks in
Andhra Pradesh, which require im-
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mediate repairs. If a few crores of
rupees could be allotted for the
Andhra Pradesh for the repair of
these minor irrigation tanks, they
could be repaired and then the lands
will give more crops. Further, the
question of repairs of minor irrigation
tanks does not involve any foreign
exchange because no machinery is
required for these repairs. But they
would yield results immediately. So,
I would only request that more grants
may be allotted to Andhra for minor
irmigation schemes so that more food-
grains may be produced in that area.

Shri Surendranath Dwivedy: Before
this House agrees to this measure, it is
essential that the House should know
whether the far-reaching taxation
proposals are going to serve the pur-
poses for which they are meant. The
present taxation policy can only be
considered 1n the context of the Plan.
But the Plan contemplates certain new
taxation measures and has indicated
the sources But we are still in doubt
whether the Government is going to
stick to the Plan, as 1t 1s presented
before us, or they are gomng to
change it The Finance Mmister had
told us on Saturday that the Plan
may be pruned. But since the hard
core of the Plan 1s to be retained and
as there will be some changes in the
priorities, 1t 1s expected that there
will be some change in the finances
required also Therefore, before any
measure is brought up in this House,
we should know 1n precise and exact
manner as to how these measures are
gomng to help 1n augmenting the
finances of the Plan. Every new
measure should be definitely related
to the anticipations and assumptons
of the Plan and the shortfall in each
year should be clearly pointed out.
The planners have laid down that
both the Centre and the States would
raise Rs. 70 crores a year out of the
existing rate of taxation and an addi-
tional Rs B0 crores from additional
sources of taxation. That means, in
every year we have to raise about
Rs. 1680 crores. I would like to know
what is the present position. Almost
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all the State budgets so far announc-
ed, excepting one or two, show defi-
cits. In view of this, is it expected
that the annual target of Ra. 160 crores
would be achieved? We are in the
second year of the Second Plan, There
has already been a shortfall in the
first year. So, in order to obtain
Rs. 800 crores in the five year period,
it is inevitable that the annual taxa-
tion for the coming years should go
up. So, I would like the Finance Min-
ister to take this House into confidence
and tell us whether there is any like-
lihood of these targets being achieved
g0 that there may not be any dis-
appointment or frustration at a later
stage.

15-26 hrs.

[Surt Barmax in the Chair.]

Then, we have to consider this
budget, not only from the financial
point aof view, but also from another
perspective. One of the objectives of
the Plan is to remove disparities and
to raise the standard of iving of the
people. In a socialist society this as-
pect is more important than the econo-
mic development. But so far we are
completely ignorant as to how far we
have progressed in this direction. In
spite of all the changes introduced
in the tax structure, there is no definite
evidence that the gap of inequalities
has been reduced. And it is regret-
table to find that the estimate for
Estate Duties, which was Rs. 18 crores,
has been halved; it has come to about
Rs. 9 crores ‘Then again, the wealth
and expenditure taxes are being
considerably watered down in  the
interest of the vested interests. When-
ever there is a question of direct
taxation, all curious arguments such
as incentives, administrative difficul-
ties etc. are raised. But in the matter
of indirect taxes there is no inhibition
because the common man is to suffer.
S0 what I suggest is that this House
snould also be told every year as to
how tar we have progressed in reduec-
Ing inequalities. I am told that this
inequality is an economically measur-
able concept. If that is so, since the
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Government has the Indian Statistical.
Institute, I would ask: is it not pos-
sible for the Government to entrust.
this Institute with the task of measur-
ing the co-efficient of inequality in
this country and its wariation? These-
reports may be made available at a
longer interval than the price index
or the cost of living. I think this is
one of the essentials that is needed.

Thirdly, apart from these two
things, 1 want to take into considera-
tion the spending aspect of it. Parlia-
ment is passing measures after mea-
sures for new taxation. But we do
not know whether the money that is
provided under different heads are-
being properly utihzed or not. Peo-
ple in general are averse to pay taxes
becaw e they feel that the money that
is given to the Government is wasted,
there is bad planming and there is
uneconomic expenditure. Now  this
impression has to be removed and
the people must be convinced that
each pic that goes to the pocket of
the Government is made proper use
of. And where do we invest these
amounts? Apart from administrative
expenditure, the two other fields in
which our resources are mostly invest-
ed arc big development projects and
grants and loans advanced to the
States. The Finance Minister told us
on Saturday that the Centre has
advanced about Rs. 800 crores to the
State Governments for what are called
projects which would yield results.
He also stated that these are being
given for definite development pur-
poses and the States will pay them
back. I have grave doubts as to how
far this is practicable. The budgetary
position of the various States at least
gives us a different feeling. I think
one day or other the Centre will have
to write off this money, but that is not
a matter of concern. What we are
concerned about is the spending of the
allotted money.

It is very good that the public sec-
tor is expanding. 1 welcome this. I
feel that the public sector should
expand as quickly as possible so that
it may envelope the entire economic
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life and the private sector may play
.only a very minor role, being comp-
letely under the grip of the State
economy. But we have a great res-
-ponsibility and Parliament itself
which 15 approving these taxation
measures and giving this money to
the executive, must know where it
stands.

Some reports of the various projects
are sometimes made available to us.
The balance sheets are also there. I
speak about the State undertakings.
But these are made out in such a
<lumsy manner that one cannot make
out anything out of them. I want
that these reports should be present-
~ed in a more practical manner to show
the cost of the project, the total invest-
ment, the depreciation permitted, the
total output and the return, if any,
g0 that an layman can Klow whether
or not we are proceeding on proper
lines.

There is too much red-tapism, huge
-wastage and serious delay. I can only
-quote one or two instances. In my
State of Orissa, a big steel project is
‘being undertaken at Rourkela. It is
reported that contracts have been
given to a large number of firms, but
there is hardly any co-ordination to
accelerate the establishment of the
works.

Then again, the Chief Minister of
-Orissa made a statement in the Orissa
Assembly saying that one of the
reasons why the amount given to
the State in the First Plan has not
been properly spent is that there has
been delay in getting sanction from
the Centre. I do not know whether
he is right or the Centre is right.

Anyway, it is poor man's money
and we should not play with it like
this. Therefore I want to know if
there is any machinery to evaluate
bow far moneys invested either in the
projects or given to the States are
being properly spent. Mere erection
of ten or twenty plants is not a goal
in itself. It must be reflected in the
improved standards of living of our
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nation. They are not mere articles
to be put in the show-window to be
shown to the foreigners. They must
have a bearing on the economic life
of the country.

S0, what is necded is that we must
have an independent  evaluation
machinery to scrutinise and check
thesce things and report to Parliament.
We must also see that these under-
takings are run in a business like and
economic manner, because already
there is a cry that you are wasting
money in State projects. People do
want nationalization and socialisation,
but if we fail, it will affect our future
programme because there are interests
in this country which are always
anxious to point out that nationalisa-
tion is not going to be profitable at
all. From that point of view also it
is necessary that we should be able
to present our schemes in a convine-
ing manner.

I do not want to go into details as
to how the money that is allotted to
the States is being spent. 1 have
personal knowledge about the grants
which are being spent only for party
political purposes. You will be sur-
prnised to know that even a grant to
any industrial undertaking is not
made unless the party concerned or
the person concerned in some way or
other helps the ruling party, but that
is by the way.

What I really wish to stress is that
there must be an independent evaluat-
ing machinery to go into this problem.
1 want this machinery to be indepen-
dent of the Government like the
Election Comumnission or the Supreme
Court. The Finance Ministry may
have 1ts representative or the House
may have its representatives on it,
even the Reserve Bank may have its
representative, but this machinery
should be completely free of the exe-
cutive and be able to evaluate whether
these moneys are being properly
spent.

1 do not want to curtail the autono-
mous character of the States, nor do
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I plead that the autonomous character
of the State projects should be cur-
tailed. What I want is that this
machinery should go into the problem
and show us that really money is
properly spent and that the under-
takings are run in a proper manner.

Shri Shree Narayan Das
bhanga): There is the
and Auditor-General.

(Dar-
Comptroller

Shri Surendranath Dwivedy: His
jurisdiction has not been extended
even to Kashmir. Certain concerns
have their own system of auditing
and the Auditor-General's powers are
not extended.

The last point I would make is
about this indirect taxation. There is
considerable resistance among the
people, and rightly so. People do not
want to pay taxes further, and this
indirect” taxation has always hit the
common man. So, I have a sugges-
tion which I want the Finance Minis-
ter to consider if he thinks it is
worth while. I feel that instead of
resorting to indirect taxation, we
should tap other sources like savings
in this country. Weé do have certain
savings programmes, but at the same
time I think that when there is a
choice between indirect taxation and
savings, in a socialist economy we
should always go in for savings. In
this country we have a traditional
habit of storing gold. This habit is
there because we have no facility of
banking. Banking facilities are not
available to the people.

You know when these currency
notes were introduced, there was
considerable resistance in the begin-
ning, but at present people prefer
currency notes to coins. I think we
should tap our gold resources. The
Bombay planners, consisting of some
conservative elements, some capita-
lists, even ten or 15 years back sug-
gested that if the gold resources were
tapped, Government would be able to
get thousands of crores of rupees.

There was a question put in this
House the other day about how gold
smuggling Is taking place. That is a
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matter known to everybody. Even
the gold resources that are in our
country are not being properly tappeq,
not being exploited to the advantage
of our economy. Therefore, I would
suggest that banking facilities should
be made available to the rural popu=~
lation. There may be a mobile bank-
ing system, or the present banking
laws may be amended in such a way
that the banks may be able to func-
tion for a fortnight or more during
the harvest period so that the people
can invest their money. If this habit
grows, I think we can get more money
and the people will be ready to invest
in savings rather than paying taxes.

Shri Ansar Harvani (Fatehpur): 1
congratulate the Finance Minister on
the measures that he has been taking
to usher in the socialist pattern of
society. The object of all his actions
has been to bring prosperity and
peace to the people of our country.
But I wish that he had taken some
more steps to fight the disparity that
exists between the rich and the poor
in our land.

On the one side, we have got the
poor consumptive clerks in the secre-
tariates at the Centre as well as in
the States, for whom it is impossible
to make both ends meet. On the other
side, we have got the highly paid
officers who have to take appetisers
before their meals, and who have to
go oul early in the morning to have
a long walk so that they may digest
all that they eat. On the one side, we
have got the poor peasant who works
since morning till evening and can
hardly get one meal. On the other
side, we have got the princes with
their privy purses, hardly doing any
work and having huge bank balances,
On the one side, you have got
a poor man like me who on
his parliamentary salary has to nurse
his own constituency, has to feed his
own family and also save some money -
for the next elections. On the other
side, we have got the old miser in the
south who has a lot of money and
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who does not know what to do with
it.

I hope and trust that in future, if
any Bill is brought forward here, or
any iinancial steps are taken, such
steps may be taken as would make
these disparities disappear. I would
suggest thai immediate steps must be
taken to decrease the salary of our
high-paid officers. I{ may be said that
they have got the constitutional
guarantee. 1 quite admit that they
have got it. But then steps could be
taken to change it. It is now ten years
since we achieved our freedom, and
we have recruited our young men and
our young women into the IAS and
other services, who have been trained
and who have received enough train-
ing to take up secretariat work and
do 1t on a less salary than that of the
officers who are drawing Rs. 4000 a
month. 1 refuse to believe that when
one of our most efficient admimstra-
tors, and one of the greatest leaders
of this country, and not only of this
country but of the whole world, can
live on Rs. 1600 a month, why our
secretaries cannot live on less than
Rs 4.000 a month 1 refuse to believe
that our cfficiency will suffer if their
salaries are reduced. If our Ministers
and our Deputy Ministers can afford
to accept ten per cent. cut in their
salaries, I do not understand why our
secretaries and high-placed officers
cannot afford to do it

It is often said, whenever any cri-
ticism is made about our bureaucracy,
that it consists of very efficient people.
I admit that some of them are very
efficient. It is said that they are very
patriotic people. I admit that they are
patriotic people. The other day, while
replying to a question in this House,
it was disclosed that while our Min-
isters and Deputy Ministers and even
some Members of Parhament like
Sardar A. S. Saigal had come forward
to accept a cut in their salaries, nota
single officer of the Government of
India had come forward with a similar
cut. What patriotism!
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Coming to the privy purse fellows,
these huge privy purses were imposed
on us, when we made and appeal to
them to usher in democratic tendencies
in their States, to usher in freedom for
the people who were groaning under
their iron heels in the States.....

Shri Birendra Singhjl (Raipur): I
rise to a point of order. Is this dis-
cussion relevant to the point at issue?

Mr. Chalrman: On the Finance Bill,
there 1s a wide range of subjects.

Shri Birendra Singhji: In that
case, I should be permitted to answer
what he has said. He has raised
certain issues regarding the princes,
and I think I should also be permitted
to speak on those issues.

Shri Ansar Harvanl: Our aristocra-
twe friends have full freedom for dis-
cussion 1n this Parhament, and they
can speak what they feel about this.

I was about to say that steps should
be taken to decrease the privy purse
amounts, so that they may be distri-
buted among the poor peasants in the
country.

The next point that I would like to
refer to 15 about the expenditure that
wWe are mncurring. There are quite
large possibilities of decreasing our
expenditure There 18 wastage, and
there is leakage in our administration,
and steps should be taken to stop this
wastage and leakage.

I just want to point out one fact
about the Ministry of Information and
Broadcasting That Ministry spends
nearly Rs. 80 lakhs a year on advertis-
ing If we go through the details, we
find that out of Rs. 80 lakhs, nearly
Rs. 20 lakhs are spent on agencies and
on admnistration. But if we look
into the accounts of the various adver-
tising companies, we find that when
they give advertisement to newspapers
they charge 15 per cent commission
from them. Apart from that 15 per
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cent commission, there is hardly 5 per
cent expenditure on their working
capital. I would suggest that instead
of releasing their advertisements
through agencies, which are mostly
E- ropeon-owned, they should have an
agency of their own and thereby
reduce their expenses.

This was just one example. The
same thing is true of the other Minis-
tries and Departments as well.

I now come to the question of re-
trenchment. Whenever we talk of
economy, usually we find that the axe
of economy comes down on the class
IV employees. The other day, we
heard tha* in the Ministry of Exter-
nal Affairs, about 45 or 85 peons had
been retrenched. That is hardly any
economy. In the other Ministries and
Departments also, they want to dec-
rease the number of clerks. One of
hon. friends this morning suggested
that while the high-placed officers are
all right, and they are not very big
in numbers, the number of clerks can
be decreased, because four clerks are
doing the work of one clerk. There, 1
do not agree. If we decrease about
5 per cent of clerks in the secretariat
if we decrease 10 per cent of clerks in
the various directorates, if we decrease
30 per cent. of the clerks in our corpo-
rations, that will hardly be any saving
But if we, decrease the salary of our
directors, of our secretaries, and of
our high-placed officers, there will be

saving.

I hope the Finance Minister will
take steps to make savings. Once
again, I congratulate him on the
measures that he has brought forward
before this House.

Shri Achar (Mangalore): Just this
afternoon, one of the hon. Members
sitting in the front bench muade a
remark which rather upset o H:
said that so far as defence was con-
cerned, we could take risks. Can we
do that? This vear, the Budget has
provided for Rs. 50 crores mcre for
the purpose of the defence of the coun-
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try. The hon. Member suggested that
we can take risks in this matter. I
feel that apart from everything else,
the most important Ministry where
nothing should be stinted is the De-
fence Ministry. I hope his would be
the solitary voice, and no other Mem-
ber would support his suggestion.

As [ said the other day, while
speaking on the Demands for Grants
relating to the Ministry of Defence,
we must certainly have a regular pro-
gramme and a plan for production of
the latest intrumenis that would be
useful for warfare. From ome of the
replies given the other day, we find
that Government had appointed a
commiftee for the purpose of increas-
ing our production so far as defence
was concerned.

So I would like to say at the outset
that whatever the Finance Minister
may do, he must not grudge anything
to the Defence Ministry.

Having said that, I would like tc
refer to a matter concerning the Home
Ministry, though I would have very
much liked to deal with some of the
financial problems because those are
the problems mainly connected with
the Finance Bill. Parochial though 1
may be charged as. I cannot but
devote a good portion of the time I
may be having to a discussion of a
problem with which my district is
vitally connected. It affects the
economy "of the district and the daily
life of the people. The administrative
problems of my district of South
Kanara in the west coast are more
vital to me than any other problem.
That is why I am referring to that
matter which has arisen on account of
the reorganisation of States. This
refers to the problem of a sub-taluk
which the Members of the previous
Parliament can remember. The new
Members may not know much about
it. I am referring to the sub-taluk of
Kasergod.

The problem is this. So far as this
taluk was concerned, there was some
dispute—I may say there was no seri-
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ous dispute—as to whether it should
g0 to ‘Kerala State or remain in the
South Kanara district and merge in
Mysore State. In fact, when the States
Reorganisation Commission visited
Mangalore with one of its members,
Shri K. M. Panikkar, this problem
was discussed. A question was put to
him whether there would be a regular
boundary commission io settle this
problem. The immediate answer was:
"What are you thinking about? Why
are you thinking of any boundary
commission? Are you thinking of
Kasergod?'

Shrit Narayanankuity Menon (Muk-
andapuram): May I know whether
any allocation is made by the Finance
Ministry for the division of boundary
in respect of Kasergod between Kerala
and Mysore?

Mr. Chairman: Strictly speaking,
he is not relevant, but the scope on the
Finance Bill is very wide.

Shri Achar: I am thankful to the
Chair for allowing me to continue to
discuss this matter.

As I said, when a question was
asked of one of the members of the
SRC, he replied: "Why are you raising
this question of boundary commission?
Are you thinking of Kasergod? If so,
where is the dispute? The boundary .
is the ancient boundary of Chandra-
giri river The area to the north of
which should go to Karnatak and re-
main in the South Kanara district.

Mr. Chairman: Order, order. The
rule says that when the Finance
Bill is under consideration, a Member
may discuss matters relating to
general administration. But it should
not relate strictly to administration so
far as the distribution of States is con-
cerned. He should only touch the
present administration relating to
finance.

Shri Achar: [ submit it does not
only touch but actually affects the
administration.
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An Hon. Member: How?

Shri Aehar: So far as the adminis-
tration of this area is concerned—I
am referring to the administration of
the area which is now in Karala—it
is almost a daily problem because
officers are sent who do not know the
language of the place. The students
of this area do not get admission in the
college at Mangalore because they are
considered to be from a different State.
Everyday, this problem relates to
administration, the daily life of the
people of that area. Not only that, it
affects the economy of the district as
a whole because most of the institu-
tions of that area are situated in
Mangalore.

I will, with your permission, only
mention the main points and then try
to traverse some other problems relat-
ing to Finance, if there is time.

Shri Narayanankutty Menon: He
may have Kasergod.

Shri Achar: If so, that is the end
of the matter.

Shri T. B. Vittal Rao (Khammam):
But the people are not willing

Shri Achar: Anyway, I am thankful
for the remark of my comrade friend
1 know that Shri A. K. Gopalan,
during his election last time, made a
statement, if I remember aright, in an
interview with the Press, that so far
as Manjeswar and Kumbla firkas
were concerned, they had no objection
in handing them over to Mysore; only
so far as the Kasergod firka was con-
cerned, he said the matter might be
referred to arbitration.

Now, let me say something to my
Congress friends...,..

Some Hon. Members: Yes, yes.

Shri Achar: I know they will be
happy; but it won't help them.

During the last election, Shri Umesh
Rao, an old tried Congressman from
the date of the Rowlatt Act of 1918,
who led the stayagraha of volunteers
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in 1830, resigned from the Congress
and stood as an Independent candidate
fromn Kumbla and Marjeswar firkas.
He was returned uncontested. Do you
require any further proof?

Mr. Chalrman: Order, order. 1
would ask the hon. Member not to
reopen a question which has been
fully discussed. I may just cite the
ruling of the President of the Cen-
tral Legislative Astembly on tihs point
on a question like this: —

“On the Finance Bill, the whole
administration comes under
review and it is very difficult to
rule it out. I would, however, ask
ithe hon. Member not to reopen the
question which has been fully
discussed”.

This matter has been fully discus-
sed at the time the reorganisation
matter was before the House. Sub-
sequently, during this session during
the general discussion, this has been
fully discussed.

Shri Achar: 1 am not saying any-
thing that was discussed on a former
cccasion. I will only say what has
happened subseguently, not before,
because it affects the administration.
I will not refer to one incident or
argument that was referred to n the
previous Parliament or before re-
organisation. 1 will only say a few
words and explain it. After, all we
are discussing the Finance Bill. I
understand the discussion so far as
Finance Bills are concerned, extends
from China to Peru.

Whatever that be, I would only
refer to what happened subscquently.
I was just referring to one incident
during the last election.

The President of the Malabar,
Pradesh Congress Committee made a
definite statement on this point. In
fact, he wrote to his Kasergod
friends a definite letter. 1 ‘would
be happy to place it on the Table.
I will just read a few sentences from
that letter. It will clearly show
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that so far as this area is concerned,
it ought to merge in Mysore State,

1558 hrs.
[Mgr. DEPUTY-SPEAKER in the Chair]

Shri C, K, Govindan Nair: Presi-
dent of the Malayali Regional Con-
gress Committee said:

“In continuation of my talks
with Kasergod friends, I inform
the Kasergod friends that the
Malayali Regional Congress Com-
mittee would not stand in the
way of the demand of the two
firkas, Manjeswar and Kumbla,
being  integrated with Mysore;
and the demand regarding Kaser-
god firka may be referred to ar-
bitration with the approval of the
Home Ministry. A resolution to
the above effect will be placed
before the executive of the
Malayali Regional Congress Com-
mittee at a very early date
and the result communicated to
the Home Ministry.”

So, definitely the President of the
Provincial Congress Comimittee also
agreed to this proposal at the time of
the general election. That shows that
so far as the claim of Karnatak is
concerned, it is very just. As I have
already stated, my comrade friends
also, including Shri Gopalan have
agreed to that course. That is why [
am making this appeal that this gene-
ral grievance of the people of that
area as a whole should be rectified.

16 hrs.

Finally, I would like to say a word
on this gquestion. It happens that
this South Kanara district has got
one particular community, one of
the Pancha Dramdas, the Tulus or
Tuluvas as they are called. They are
hardly 7 or 8 lakhs. It is mistaken
notion that the Dravidian languages
and the Dravidian people are only
four, the great communities of
Andhras, Tamils, Malayalees and the
Kannadigas. We have one more also,
speaking another language, Tulu. We
have really Pancha Dravidias and Pan-
cha Basha, five communities and five
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languages. As a result of this reor-
ganisation, this community of hardly
7 or 8 lakhs has been divided into two
and put under two administrations.
About 6 or 7 lakhs have been put in
Mysore and about 1,80,000 in Kerala.
I submit that there is absolutely no
justificatign to divade them like thas
and put them under two adminstra-
tions, in two separate compartments,
This is felt very much in the district
and I appeal to the Finance Minister
and, if I may say 30, he may not give
sufficient amounts to the Home 'Minis-
ter to carry on the administration so
long as this grievance is not redressed.

During reorganisation days, on ac-
count of certain circumstances, at the
last moment a change was made.
After all true democracy has to pro-
tect 1ts munority It may be but a
small minority, a weak minority with
a weak voice and without big leaders.
Democracy is judged by how it treats
its minority. This small minority
community of the Tulu people, 7 or 8
lakhs of them do not want to be un-
der two administrations. Because
they have selected Kannada as their
medium, I appeal that they may be
put into the Karnataka State and that
area may be left to remain in South
Kanara district,

Shri P. R. Patel (Mehsana)® Mr.
Deputy-Speaker, Sir, funds are neces-
sary for the administration of the
State and the country. At the same
time, we must look to the proverty
of our people. In a country where
the per capita income is Rs. 272, taxes
should be such as will be borne by
the people. When you want to run
the administration, there must be
economy in the administration. What
I say 1s this; instead of having any
economy we are going to spend more
and more. There are no signs of
ecanomy.

If we see the offices of 10 years be-
fore and the offices of today, we will
find that the burden of administration
has increasdd by four times. If you
are going to tax the people in this
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way, then, I think, nobody will be
happy in this country.

The second thing is this. Taxation
should be acgording to the capacity of
the peérsons. The rich people may be
taxed more; but we cannot tax the
poor people and we cannot take the
piece of loaf that they get.

1 refer to the agriculturists that are
indirectly taxed. I take the case of
cotton growers. If any cotton is im-
ported into our country, then, the
import duty is 2 annas a 1b. If cotton
is exported, then, the export duty is
Re. 1/- per 1b. It shows very clearly
that the administration is anti-agri-
culturist. Otherwise, in a country
where 80 per cent are agriculturists
how can there be export duty much
more than the import duty?

It may be said that the export duty
1s borne by outsiders. I do not agree.
The export duty lastly comes on the
shoulders of the agriculturists, the
cotton growers. Our export duty is
Rs. 400 on a bale of 400 1bs. Cotton
is exported from our country to Japan
the continent and England After
paying Rs. 400 export duty, if we are
able to get Rs. 1,000 per bale, cotton
would be exported from our country,
If they get cheaper, cotton from the
world market, cheaper than what we
are able offer them, they won't buy
our cotton It means that when in the
world market cotton is sold at
Rs. 1,000, in our country because of
export duty and such other things, it
will be lower down, that is Rs. 400
or Rs 300 Our celling price per
kandy 1s below Rs. 800 and our ex-
port duty is Rs. 800 per kandy. That
shows that money given away as ex-
port duty is paid by the agriculturists.
In every sense, the agriculturists of
our country get less because of the
export duty.

Some people who do not know these
problems say* “what are the agricul-
turists paying they are paying re-
venue”. But these taxes are a great
burden on the agriculturists and they
crush them. The agriculturists grow
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food crops and cash crops. For food
crops, naturally, they get home mar-
kets but there are restrictions too.
QOur Government in power tries to see
that the agriculturists get less and
less and that there should be control
on prices and restrictions here and
there. 1 know of one instance and
that is Orissa rice. Because of the
restrictions applied by the Central
Government the price of rice is less
by Rs. 5 a maund; and the agricul-
turists in Orissa get less the agricul-
turists in other parts of the country.
Restrictions are there.

There are also export duties on oil-
seeds and cotton. The agriculturists
produce three cash crops, cotton, tob-
aeco and oilseeds. On oilseeds, you
will see, there is export duty. What-
ever be the export duty, to that ex-
tent, the farmers get less

S0, we take out this money from
the poor cultivators. And, what is
the income of an agriculturist The
per capita gross income of an agri-
culturist in our country is much less
than Rs. 160 a year® Then, would
it be in the interests of the country
to take more snd more from these
agriculturists? Would it bring pros-
perity to the country?

Shri C. D. Pande: In this case
the duty is passed on to foreign con-
sumers.

Shri P. R. Patel:
the producers.

Shri C. D. Pande: No.

Shri P. R. Patel: If there is no
duty they will be able to get more
prices.

Mr. Depuly Speaker: Order. order
There can be differences of opinion.

Shri P. R. Patel: My submission
is that export duty on these cash
crops to that extent brings less
money to the agriculturists and they
are made poorer and poorer day by
day.

When the Britishers were ruling
it was the policy of the Britishers to
keep the agriculturists always poor.
Their policy was to keep the agri-
culturists always in need, because if

It is brone by
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they are allowed to have good food
and good cloth they will be inter-
ested in reading some books and
thinking about politics. Therefore,
they wanted to keep them always
poor. That policy is followed to-
day. The only thing that you see
today is not to allow the agricultur-
ists to get more. So far other com-
modities like cement or iron are
concerned, we go on increasing the
prices, but with regard to foodgrains
or other articles produced by agri-
culturists we see that they do not
get more prices so that they will be
made absolutely poor.

Then I come to the excise duty on
«obacco, which seems rather very
painful to me. What is the tobacco
price today? 1 do not refer to the
flue-cured wvariety, because the duty
is very high, but I refer to the ordi-
nary variety of tobacco. The pre-
sent price of tobacco waries from
half an anna to a maximum of four
to five annas a pound. The duty
that you want to impose is eight
annas, and in some cases one rupee.
S0, on tobacco worth about half an
anna a pound you want to exact duty
to the tune of eight or sixteen an-
nas. How will this affect the agri-
culturist class? That is the point
which has te be considered. My
submission to the hon. Minister is
that he may look into the matter.

After all, the prosperity of our
country is not confined to the capital-
ists or millowners, factory owmers or
high pay earners in the administration.
The prosperity of our country can be
judged from the prosperity of the
cultivators. If the cultivators are
happy then the cowitry is happy.
‘That is the base of all our industry
and prosperity. Therefore, attempts
should be made to bring prosperity to
the cultivators and not to ruin them.

My submission is that the excise
duty on tobacco and export duties on
cash crops are two things which would
be sufficient to ruin the agriculturists
or to keep them ruined for ever, as
they are in a ruined condition today,
so far as this Finance Bill is concern-
ed.
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Then there is an item, crude oil
On the crude oil that is used for agri-
cultural purposes there should not be
any additional tax. Exemption should
be given on crude oil used in agricul-
ture. Here there is increase of tax
on crude o0il, kerosene and other
things. What will be the effect of that?
Naturally, it shall have only one effect,
that the agriculturists will get less for
their produce and for whatever they
have to buy they will have to pay
more.

This matter should, therefore, be
considered sympathetically. The agri-
culturists form 80 per cent. of our
population, by whose votes we are in
power. After all, if the agriculturists
go against, then no Government can
be formed without the votes of the
agriculturists. Even though we are
here with the votes of the agricultu-
rists, we take every action that would
be detrimental to the interests of the
agriculturists. Therefore, my submis-
sion is that we must be loyal to the
voters, and we must try to lessen the
burden on agriculture and agricultu-
rists.

There are other taxes like wealth
tax and expenditure tax that are to
come, 1 won't refer to them because
they are not in this Finance Bill, and
they may be discussed later on. But
my submission is this. Taxes should
vary to the capacity of the persons.
If a person can bear a heavy tax he
should be heavily taxed, and if a
person cannot bear any tax he should
be exempted. The commoditigs which
the agriculturists are producing should
be exempted. I want to ask one ques-
tion. In America there are very rich
agriculturists, richer than our agricul=
turists, very big agriculturists. I want
to know from the Government whe-
ther there is any export duty on agri-
cultural goods that are exported from
America? So, in a country which is
industrially and agriculturally wvery
rich there is no export duty—I will
stand corrected if 1 am wrong—as far
as my knowledge goes. To have ex-
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port duty in a poor country like India
on agricultural goods would be rather
ruining the agricultural class. This
matter should, in my humble submis-
sion, be considered sympathetically.

There is one other point. Our
country is composed of villages, small
villages. We have completed ten years
after independence. What do we see
in our villages? Our villagers are
being broken bit by bit. People living
in villages are leaving the villages and
they are going to the cities with the
result that the cities flourish and the
villages dre on the way to ruin. Why
is it so? I think the reason is that our
economic policy is based on cities, on
industries and not on agriculture,
Unless we base our economic policy
on agriculture the villages will not
prosper. We talk of home industries,
village industries, this and that. I hear
so many things, that we spend mone¥y
on village industries, home industries
and so on. But where iz the home
industry or the village industry? I do
not sec them flourish anywhere in the
country. After all, it is the big indust-
ry that flourishes. We only look to
that. My submission is that we must
look at the problem from the view
point of the village, from the wview
point of the villager, from the view
point of the farmer. If we lock from
that view point, then our country will
prosper, otherwise we will only ruin
our villages.

1 will take only two minutes more.
If a villager comes to Delhi from a
village he will be lost. It is very diffi-
cult even for me to find out a Minister
in this big Secretariat. What would
be the fate of a villager?. Therefore,
in a country which is composed of
villages and villagers and farmers, so
much expense is not necessary on such
things. We are only following the
footsteps of the Britishers. They
wanted pomp and awe. We are hav-
ing that. We do not look to the pover-
ty of the people. If we fail to look to
the poverty of the people any more,
the people are now growing very cons-
clous of their rights, there is unrest in
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the villages, and if there be unrest In
the villages then, naturally, there will

be very hard consequences in the
country.
Shri Mulchand Dube (Farrukha-

bad): Mr. Deputy-Speaker, Sir, as I
rise to speak on the Finance Bill I feel
that [ am treading on unfariliar and
difficult grounds. It has been said at
the very beginning by my hon. friend
Shri Pande that so far as the taxation
proposals contained in the Bill are
concerned the people are not happy.
That, of course, goes without saying,
for, nobody is generally happy when
he 1s asked to pay taxes. The ques=-
tion, however, is whether the taxes
that are sought to be imposed by this
Bill are or not beyond the capacity of
the people to pay. It is from that
point of view that the proposals should
be examined and not on a general im-
pression that may be formed by the
people that the people generally are
unable to pay the taxes proposed.

1 will give the House an example.
The national income at the end of the
first Five Year Plan was said to be
of the order of Rs. 11,800 crores. If
the present Plan goes through, the
national income is expected to rise to
Rs. 14.000 odd crores. Now, if we take
the mean of these two figures and fix
the annual national income at about
Rs., 12,500 crores, and multiplying it
by five, 1t will come to about Rs. 62,500
crores. Out of that, only Rs. 5,200
crores are needed for the Plan. That
would work out to about eight per
cent. of the national income of five
years. And if that eight per cent is
spread over four or five years, the
amount of taxation that will fall upon
every person would not be mdre than
one and a half to two per cent. That
cannot be said to be an excessive rate
or taxation., Therefore, the arguments
tnat the taxes are very gevere and are
peyond the capacity of the people to
pay do not seem, in my opinion, to
oe correct.

‘The point that I want to make next
18 that there does seem to be some
aerect in the framing of our Plan. In
sprie of a rise of about 40 per cent in

28 AUGUST 1057

Finance (No. 2) Bill 10106

the production, in the first Plan périod
the volume of employment has conti-
nued to be what it was at the begin-
ning of the Plan. Even at the end of
the second Plan, the volume of em-
ployment is expected to be the same.
Therefore, if production goes on rising
and if unemployment also remains the
same, as it was at the beginning of the
Plan, then I feel that there must be
some defect in the Plan. I am a lay-
man so far as the planning is concern-
ed and my only justification for speak-
ing on this Bill is that I must say
what I felt about it, even though the
financial experts may not agree with
me in that matter.

In every Plan, the first thing is to
take stock of our resources and then
to plan our requirements on the basis
of those resources. So far as the
monetary or financial resources are
concerned, there is no doubt that they
have been taken into accounts. In
planning, we have proceeded on the
lines of the other industrially advanc-
ed countries. But we have not taken
into consideration the special problems
that present themselves to us in this
country. For instance, the chief re-
source that we have—indeed it is the
highest compared to most of the other
countries except China—is the man-
power That man-power or human
material is not taken as an asset but
as a liability. My submission Is that
that is the defect of the Plan. Every
effort should have been made to har-
ness the man-power that we possess
so that the Plan might have gone
through without much difficulty. At
the present moment we find that our
foreign exchange resources are deplet-
ed. The result is that we cannot im-
port the machinery that we wish to
import for the implementation of the
second Plan. Owr limited resources
have beeh used up in the import of
machinery. Most of our resources
have been used up in the import of
capital goods also. If that be so, these
capital goods can be used for the pro-
duction of consumer goods and other
goods in increasing the wealth of the
country, and If the production increases
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in the way that it should by the im-
port of capital goods, the spiral of in-
flation can be checked. If we have
more goods in the country, then the
spiral of inflation can, to a certain ex-
tent, be checked by the mere fact that
we will have more consumer goods in
the market. If we are unable to im-
port any capital goods because of the
shortage of foreign exchange resources,
the only course left open to us is to
utilise our man-power. The question
is how to use our man-power. Some
of the big industrial projects that we
have on hand are not likely to go into
production for the next four or five
yvears. Then, instead of using dredgers,
bull-dozers and things like that, of
which we do not have a surplus, we
can use our man-power even though
it may take a much longer time. A
thing that can be done with the help
of machines in a day or fifteen days
or a month, can be done with the help
of our manual labour within six
months or a year. If big factories are
not going into production for the next
four or five years, then we can use
our man-power to fill the need al-
though it will take a much longer
time. My submission is that the man-
power and the human material in
which we are surplus have not been
taken into consideration in framing
the Plan. If we use the human mate-
rial, the chances are that the employ-
ment problem will also be solved and
our foreign exchange resources, even
though they are depleted, can be sup-
plemented by other means. That is
the position so far as the Plan is con-
cerned, I would request the hon.
Finance Minister, who is perhaps on
the Planning Commission also, to look
into this matter. I cannot be dog-
matic about it. I cannot say that I am
right, but then, this is a matter which
I would like the hon. Finance Minister
to examine.

Then there is another aspect which
I shall dwell upon. The railways are
unable t& carry all the loads that will
be generated in the second Five Year
Plan. It is admitted on all hands that
along with rail and road, perhaps
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water transport should also be co-
ordinated. 1 am now spesking about
local matters with reference to my
constituency. It is said that hundreds
of missing links on the roads wers
eonstructed during the period of the
first Five Year Plan. But it has so
happened that the missing link on the
road between Farrukhabad and Shah
jahanpur has not been attended to.
wish to draw the attention of the hon.
Finance Minister specially to this as-
pect of the gquestion. There are two
rivers over which bridges have to be
built. They are the Ganga and the
Ramganga. It is true that these
bridges may involve a cast of Rs. 24
to Rs. 3 crores. But this amount, in
my submission, is nothing compared
to the benefit that is likely to acerue
by the construction of these bridges,
to the country and to the nation at
large. The area between the Ganga
and the Ramganga is the most poverty-
stricken area; the people are living
there from hand to mouth because
of the constant floods in the two rivers
which overflow their banks almost
every year, with the result that crops
of the value of lakhs of rupees are
destroyed. So, what is to be done is,
if these two bridges are built, the
floods in the area between ifWese two
rivers would be prevented, and people
could be happier than they are at pre-
sent

L]

Production of more foodgrains dur-
ing the next five years is going to be
our greatest asset and I submit that
the preservation and protection of
food is quite as important as the pro-
duction of food. It is no use produc-
ing food which can be destroyed or be
carried away by floods soon after it is
produced, My submission is that if
these two bridges are bullt, the peaple
living there would be happier than
they are at present. The country
would also get large storks of food-
grains and it will be helpful to the
nation at large. The foodgrains also
in this way are protected. If there is
still some hesitation in respect of
these two bridges, my submission is
that the Government can impose a toll
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on the people till such time as the
entire amount is recouped.

Lastly, I come to & pnint about
which my hon. friend, Shri Barman,
has sald a great deal, namely, the
question of tobacco. I will not repeat
the arguments that Mr. Barman has
put forward. I entirely agree with
him and I submit that a duty of one
rupee per lb. on tobacco, which is used
by the poorest people is much too
high and the common people should
not be penalised in this monner.

It may be said that the duty is no
longer one rupee and that it is only
8 annas. It is 8 annas on c-rtain kinds
of tobaceo, which are defined and
then there is an explanation in which
it is said that tobacco not covered by
any of those kinds will be charged at
the rate of one rupee per Ib. My
submission is that this du*y iz very
high and I expect the hoo. Finance
Minister would reconsider the matter
and reduce the duty to what it was

before.
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Shri B!;nrucha: On a point of order.
I should like to know whether we are

dealing with external affairs or
defence or the Finance Bill.

Shri Raghunath Singh: I am talk-
ing on the Finance Bill, and I am
referring to defence. I am just re-
plying to the point raised by my hon.
friend.
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TE &7 33 g<EE @ v 2, wfed
33 q@dz A9 9T @ g wrfEd
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Mr. Deputy-Bpeaker: The hon.
Member should take note of the ob-
jection also. He cannot go into all
those details of a particular subject,
though they can be referred to in
connection with the Finance Bill
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Mr. Deputy-Speaker: Shri Naushir
Bharucha may begin.

Shri Naushir Bharucha: The Finance
(No. 2) Bill, 1957, refers to the impost
of certain excise duties ard in the
course of his speech, the hon. Finance
Minister stated that a few items have
been subject to this excise duty.

Mr. Deputy-Speaker: The hon.
Member might continue tomorrow.

17:35 hrs,
The Lok Sabha then cdjourned Il

Eleven of the Clock on Tuesday, the
27th August, 1857.
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The Minister of Law (Shri A. K. Sen)
presentea the Report of the Sclect Cormituée
Eapoodieusc-Tax Bill.
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OoN TABLE . . 9998 myltm iéal;i:) l.:?;“ s state-
ment and also A statemrent
A o!'th: evnidence tendexn inregarde i
- he Wnl h-Tax Bill ey o
ont th-Tax Bill, 1957 BILL UND: ERA
and the  Expenditure-Tax Tron Dok CONSID 10001—10138

1997, was lmd on the Table,

ING ATTENTION
TTER OF U'RGENT
PUBLIC IMPORTANCE  9998—10c01

Shri Hem Barua called the atien-

tion of the Minister of Trans-

and icatwons

to the mr-cul‘h g; the 19th

st, 1987 in Gang v

l:uﬂmzhgs area resulting in
the desth of eight persons,

The Mimster of State in the

Murustry of Transport and

The Murister of Finance (Shm
T T. Knshnamachan) moved
that the Finanee (No. 2)
Bill, 1957 be taken into con-
sideration The discussion
was not concluded

AGENDA FOR TUESDAY,
27TH AUGUST, 1957

Further discussion on the motion
for consideration of the
Finance (No. 2) Bull, ?57
and also passit g of the Bill,



